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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
Monday, 8th December, 1947

The Assembly met in the Assembly Chamber of the Council House at Eleven
of the Clock, dur. opuiser (The Honourume Mr. G. V. Muvalaukas) ia  the
Chair.

STARRED QUFSTIONS AND ANSWERS

(a) ORAL ANSWERS.
RaTEs Poricy oF Ramways

t658. *8hri T. T. Krishnamachari: (a) Will the Honourable Minister of Rail-
ways be pleased to stute whetner che Speciul Ofticer and the Comm.ttee of
Ruting Experts appo.nted by the liailway Board to work out the bass for revi-
sion of the rates policy of the Railways have submitted their reports to the
Railway Board?

(b) If so, what are their recommendations?

The Honourable Dr. John Matthai: (u) The Special Officer, who is also the
Secretary of the Stunding Advisory Comnnittee (Post-war lating), has sub-
mitted several reports on the difterent aspects of rating practice uud policy.
blost of the reports huave been examined aund reported on by the Btanding
Advisory Committee, whose recommendations have been considered by the
Ruilway Board. 'The subject, however,.is a vast one, and there is still consi-
deruble work to be done.

(by Among the more important recommendations of the Standing Advisory
Committee, which have been accepted by the Railway Board, may be cited
the follqwing:

(i) Introduction of 10 telescopic continuous mileage ‘ciass’ ratcs, leaving
only six ‘Hut’ cluss rates in operution. 1t is hoped that the latter will be re-
placed by telescopic scaies before the end of 1948.

(if) Assimilation of ‘schedule’ rates. Only-eight ‘schedules’ will be in-use
sfter the 1st of January 1948 in place of twenty-seven hitherto in force.
Considerable simplitication of procedure will result.

(iii) After the 1st of January 1948, all goods traffic is to be carried by the
shortest route to the greatest extent possible. This will eliminato ecircuitous
routing of goods and should-improve wagon availability.

(iv) Two new rules of procedure are to be introduced as from 1st January
1948 as a convenience to commercial interests. These rules are:

(1) No rate sha'l be cancelled or enhanced by railways without three
calendar months’ notice to the trade and other railways concerned.
The only exception to this will be the cancellation of ‘dead’ rates,
t.e. rutes at whch no traffic has moved for a period of not less
than six consccutive months. Such ‘dead’ rates will be with-
drawn on one month’s notice to those concerned.

(2) No rates sha!l be reduced wifhout at least seven days’ notice to the
public, which notice shall be given through the medium of the

t+Answer to this question laid on the table, the questioner heing absent.
(1423)
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Press wherever possible. The intention of this rule is that publi-
city shall be given to reductions in rates, so that all concerned
or affected may have advance information regarding the abate-
ments to be made.

(v) As soon as conditions return sufficiently to normal and it .is possible
to obtuin the required mechanical appuaratus station rate registers are to be
introduced at all railway stations. The preparatory investigation in this ocon-
pection hus been completed. '

PusT-WaAR RECONSTRUCTIOR 0F RAILWAYS IN CHOTA NAGPUR DIvision

$659. *8hrt Jadubans S8ahay: (a) Will the Honourable Minister of Railways
be pleased to state whether Government have any schemes for the extension of
Rultway lines under the Post-War Reconstruction in the areas covered by the
Chota Nagpur Division in the Province of Bihar?

(b) 1 so, bauve Government decided to drop any one of the above schemes
80 far as Chota Nagpur is concerned?

(c) 1! the answer to part (b) above be in the affirmative, what are the reasons
for the same?

(d) In view of the fact that Chota Nagpur Division is one of the richest
arcas in Indis in mines and mineral deposits, do Government propose to take
immedinte steps for the extension of Railway lines in the said area?

The Honourabls Dr. John Matthai: (a) In the Post-War Reconstruction
Programmwe of Hailways, the Government have under consideration the follow-
ing projects for extension of Railway lines which are wholly or partly located
in the Chota Nagpur Division of the Bihar Province: (i) Tori-Birmitrapun (ii)
Gaya-Ranchi. (i) Barkagaon-Hazaribagh-Giridih.  (iv) Barwadih-Chirimiri.
(v) Barwadih-Manikpur.

) No,

o) Does not arise.

(d) Government have already sanctioned the construction of a line between
Barwadih and Sarnadih the first 40 miles of the Barwadib-Chirimiri project.
The remaining projecta sre still under investigation. ’

Tamovar Passxxaxs Trare rmoM Patxa 10 RaNOHX

$680. *8hri Jadubans Sahay: (a) Will the Honourable Minister of Railways
be pleased to state whether the attention of the Governmens of India has been
drawn to s resolution passed by the Legislative Assembly of Bihar urging upon
the Government of India the necessity of starting a through passenger train from
Patna to Ranchi?

(b) Are Government aware that the absence of such a through train between
Patua and Ranchi, is, to a great extent, responsible for the failure of the Bihar
Government in maintaining a closer link between Bihar proper and Chote
Nagpur?

(0) Do Government propose to take steps for starting a shrough passenger
train as stated above? If not, why not?

The HMonourable Dr. John Matthai: (a) The attention of the Government has
not been drawn to any such resolution,

(b) The Governmens are not aware of this.

(o) Tha restoration of the Patna-Ranchi Road train service has been accorded
a high priority by the East Indian Railway Administration. A% present,
however, the Railway is short of Rolling . Meanwhile s through i
for upper class passengers is provided each way between Patna and i

+Answer 1o this quesiion Jaid on the table, the questioner being abeeat.



STARRED QUESTIONS AND ANSWERS 1425

AvarLaBmaTy or GyrsuM

t681. *Shri Amiyo Kumar Ghosh: (a) Will the Honourable Minister of
Industry and Supply be pleased to state if gypsum in adequate quantity suitable
for cement manufacture, is available within the Indian Union? 1f so, the
places where it is available ?

(b) If it is not available within the Indian Union, what step Government
propose to take in order to procure the supply of the same from outside the
Indian Union?

(e) Is it a fact that the Sonc Valley Portland Cement I'actory at Japla has
elosed oune of its kilng due to the non-availability of gypsum, resulting in the
retrenchment of large number of iabourers?

(d) If so, what steps Government propose to take in the maf:ter?

The Honourable Dr. Byama Prasad Mookerjee: (a)*Yes, Sir; in Trichino-
poly, Bikaner, Jaisalmer Jodhpur, Garhwal and Dehra Dun.

{b) Does not sarise.

(¢) The stocks of the Company are stated to be only about 40 tons while
its immediate need is 100 tons to prevent a shut-down of the plant. A report
from the factory dated the 2nd December stated that the kiln had not yet
closed down by that date.

(d) The Railway authorities have been informed of the seriousness of the
gituation, and have been urged to move a sufficient quantity of gypsum in
time to prevent closure of the works.

Propuorion or STEAL

gag. » J8hr T. T. Krishnamachari:
* 8Shri K, S8anthanam: ]

(8) Will, the Honourable Minister of Industry and Supply be pleased to
state what steps Government propose to take in order to increase the production
of steel in the country?

(b) Have Government taken any action on the Report of the Advisory Bteaei
Panel for setting up two new major steel works in the country and if so. what
is tbe progress of their scheme in this respect?

{c) Do Government propose to investigate the possibilities of utilising the
squipment and personnel in the Ordnance Factories for supplementing the .
production of steel as an immediate measure?

The Honourable Dr. Syama Prasad Mookerjee: (a) and (b). Steps are
being taken to set up two new major steel producing units, each of 500,000
ingot tons capacity and each capable of being doubled, at a total estimated
capital cost of Re. 48 crores. Matters regarding the operation, location, design
and construction of the plants and the nature of foreign technical assistance
required are under consideration. Government are also giving every assistance
to the Industry to produce to capacity and for their expansion schemes.

(¢) Yes, Bir. The Ordnanee Factories are already producing various steel
products against civil orders. Government will examine the possibility of
increasing steel production in these factories.

_8hri K. Santhanam: May I know whether these two proposed factories
will be state factories or private ones?

The Homourable Dr. Syama Prasad Mookerjee: They will undoubtedly be
controlled by the Btate, but the details will be dincnasadya.t a conference wj"hich
I have called a fortnight hence.

8hri K, Santhanam: May I know where they are proposed to be located?
tAnswer to this question 1aid on the table, the questioner being absent,
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The Honoursbla Dr. Syama Prasad Mookerjes: One is in Bibar and the
other is in C.P’.—that is the present proposal. 'Chat has not, however, been
finuily decided.

8hri Xhandubbal K. Desai: Will there be some Government representation
on the Bourd of Directors?

The Honourabls Dr, SByama Prasad Mookerjee: Certainly.

Prof. Shibban Lal Saksena: One steel plant was allotted to India from the
Gerinun repurutions. Is this plant one of the two plants which are being sef
up in Bihar and C.P.? 1f not, when will the German piant be put up?

The Honourable Dr. Syama Prasad Mookerjee: Thut will have to be consi-
dered. We will first cousider the snitubility of the p'ant.

8hri 8, Nagappa: May I know whether Government will consider the desira-
bility of purchusing s lenst 50 per cent. of the shures of the factori s?

The Honourable Dr. Syama Prasad Mookerjee: It wil be considered.

Rerorr or InpustRLL PaNELS

863, * shrl T. T. Krishnamachari:

' Shri K. Santhanam: .

(8) Will tho Honourable Minister of Industry and Supply be pleased to state
bow many indu-trial Punels appointed by the Planmug uud Deveiopment Depars-
@ent have reported till now?

" (b) Do Government propose to luy on the table of the House a statement.
showing the action taken bv the Interim Governmoent and the present wovern-
ment on the various reports? '

(¢) Do Government propose to set up unv machinery for co-ordinating and
implementing the recommendations of the vnnous Panela?

The Honourable Dr. Syama Prasad Mookerjee: (a) 25.

(b) Government bave so far considered cleven reports and have accepted
the mnu recommendutious made. The Reportst bave been published und
Press Notes referring to each Report were issued at the time of pubiication.
They are being again laid on the table. Steps are now being taken to give
eflect to Government's decisions m consultation with the various authorities
and interesta concerned.  Eleven other Reports are under examination and

are still in the draft stage.
¢ (0) The Ministry of Industry and Supply is now responsible for the co-
y ordination and implementation of the recoinmendations of the varivus Panels.
8hri K. Banthanam: Will the Honourable Minister consider the desirability
of bringing all these recommendations together in one compendious volume for
dhe convenience of Members?

The Honourable Dr. Syama Prasad Mookerjee: That may be considered, if
paper is avilable.

Dr. P. 8. Deahmukh: And will those copies be circulated to the Members?

The Honourabls Dr. Syama Prasad Mookerjes: Not perhaps to all Members
of the House but to those who are interested.

Ferrruzer FacTORY AT SovDar
ost. +J Suri T. T. Krizhnamachari:
’ Shri K. Santhanam: ‘
(a) Will tha Honourahle Minister of Tndustrv and Sunnlv be pleasad o
. pinee on the table of the House a statement showing the procress made untndate
by the Fertilizer Factory at 8indri, including capital and recurring expenditur:
tncurred? . . .

¥Not printed In thess Debates. A copy placed in the Library of the Howse.—#d. of D.
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(b) What is the nature, the quantiiy of and the time when the various
kinds of fertilizers will be available?

(c) Have Government arrived at any arrangements with the suppliers of
machinery and the consultants in the United Kingdom and the United States
of America in regard to the training of Indians in the various technical lines of
the fertilizer industry and if so, what are the particulars of such & scheme?

The Honourable Dr. Syama Prasad Mookerjee: (a) A statement has been
placed on the table of the House as desired.

(b) For the present, only one kind of fertilizer, vi¢. Ammonium Sulphate,
is intended to be manufactured at Sindri. The quantity of Ammonium Sul-
phate which the factory is planned to produce is 350,000 tons per annum.

The forecast for pilot product.ion is the end of 1949 and full production end
of 1950, though one or two months after this might be required in order to co-
ordinate and tune in the various units to operate the whole most economically.

-(c) Yes, Sir. Agreement with the suppliers of plant and machinery and the
eonsultants provides for the training of personnel for operating the factory. A
considerable number of applications for training have already been received,
slthough the scheme has not yet been advertised publicly.

Statement showsng the up-to-date progress of the Fertilizer Factory at Stndrs.

1) Agreements have been concluded with the Chemical Construction Corporation of the
U. 8. A. for the design- of the factory and with the Power Gas Corporation of the U. K.
for procuring plant and erection of the same. )

Resident Engineers of the Chemical Construction Corporation and the Power Gas Cor-
poration a-o in porition at site and the necessary technicians for the erection of the factory
are beginning to arrive. '

(2) Orders for the most important items of plant have been placed, orders having been
distributed between the U. S. A., the U. K. and India.

(3) After protracted negotiations the land required for the factory and township has
been acquired and a great amount of preliminary work has been completed.  Temporary
housing for the construction staffl and workmen has been built. Temporary water supply
and power supply have also been arranged. Levelling of the site is practically complete,
main roads have been built and the installation of the complicated reinforced concrete
foundations is well advanced.

Most of the structural steelwork requiréd for the building has been ordered and fabri-
cation is well advanced notwithstanding difficulties regarding supply of steel. Some steel-
work has been delivered at site. A considerable tonnage of plant has arrived at site, or is
in transit.

(4) A permanent towmship is being built for housing the staff and workmen required
to operate the factory and all necessary services such as water supply, electricity, etc., are
being provided.

Contracts will have to be let out for executing the big water supply scheme for supply of
some 12 million gallons of water per day for boilers and process work in the factory and
for supply to the township.

(5) A temporary railway siding has bheen constructed for the receipt of plant. The
permanent broad gauge conmnection, linking the factory with the E. 1. R. system, is nearing
eompletion,

The erection of the factory will commence in earnest early in 1948

f‘c:’ups have been taken to ensure iraining of Indian nationals for the operation of the
ry.
The amounts of capital and recurring expenditure incurred are as follows :—

(‘ommj.t.m;li{:. uluadge c:; r‘fum- amount to Rs. 10.88 crores, and the actual payments made

Recurring expenditure—N4l.

8hri K. Santhanam: Arising out of the answer to part (c) of the question
may I ask if any persons have been actually sent for training?
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The Honourable Dr. Syams Prasad Mookerjee: No, Bir.

Shri X, Santhanam: If the factory is coming into operation in 1849 and
i there is still delay in sending students for training, may I ask the Honour-
able Minister if it is not already late?

The Honourable Dr. Syama Prasad Mookerjee: I agree that the persons to
be sent for training might have been selected earlier. Bu¢ now I am taking
steps so that there may not be further delay.

Seth Govinddas: Is it not a fact that besides ammonium sulphate there
are many other kinds of fertilizers according to the opinion of scientists which
ean be used in this country, and if so is the Government msking any investiga-
tion in this respect? '

The Honourable Dr. Syama Prasad Mookerjee: That will also be taken up
for consideration.

Shri H. V. Eamath: Is the best training in this line available ou‘xly in thg
Uni:.:;l Kingdom and the United States wud not in any other country in the
wor

The Honourable Dr. Syama Prasad Mookerjee: I suppose the sort of training
that we require will be available in U.S.A. and U.K. and we are arranging
with the companies who are coming here in connection with the installation
of the factory to give us this training.

- Diwan Ohaman Lall: May I ask my Honourable friend whether final deci-
sions have been taken regarding the process to be employed in the manufacture
of ammonium sulphate and the particular type of machinery to be imported
for this purpose?

The Honourable Dr. Syama Prasad Mookerjee: I suppose what the Honour-
eble Member is referring  to is the question of availability of gypsum. The
gpnum that we expected to be utilised for this purpose has now fallen within

akistun. But we have made investigations and we are assured that gypsum
for oug purposer will be availoble from Rajputana and also from Trichinopoly.
The total quantity of gypsum which is expected to be available will be near
about 28,000,000 tons, which means about twenty vears' requirements. Of
course 1 am not in a position to say anything finally on this subject as I have
referred the matter to experta for further investigation.

Regarding machinery some parts of it have already arrived and others are
pow on the way. A portion of the machinery, I helieve, has already gone to
Pakistan. But we have taken steps to see that the rest of the machinery
comes straight to Bombay and not to Karachi. :

Prot. N. G. Ranga: In view of the fact that nitric acid is considered to be
very valunble for fertilizer purposes also. and further that it was found to be
of very great strategic value during the last war, will Government consider
the advisability of investigating the possibility of starting a factory for this
purposge?

The Homourable Dr. Syama Prasad Mookerjee: Yes. '

8hri 0. V. Alagesan: Arising out of the answer, is there any proposal to
start any factory near about Trichinopoly ?

The Honourable Dr. Syama Prasad Mookerjee: One factory has been
started in Travancore. and that is working both on sulphate as also on

gypsum.  Whether another factory can be started in South India or not has
not been considered.

Dr. V. 8u
Trivandrum factory ?

The Homourable Dr, Prasad M T T4 isT .
80 tona per dav Syama ookerjes: It is now producing abous

8hri Raj Krishna Boss: What will be th it ;
when it is flly equipped? e capacity of the factor_v. at Sindr}

! May T know the amount of production of the
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The Houourable Dr. Syama Prasad Mookerjee: 350,000 tons a year.

Shri Biswanath Das: Have the Government seen the statement of Mr.
Kumadrappa and also the writings of Mahatma Gandhi about the injurious effects
of ammonium sulphate on the soil, and also certain writings of American
scientists on this question before inaugurating such huge plans for the manu-
facture of ammonium ?

_ The Honourable Dr. Syama Prasad Mookerjee: As the Honourable Member
is aware, scientiste and experts differ very much on that question, but the
general trend of opinion is that this will be valuable for our agricultural

purposes,

Shri Biswanath Das: May I also draw the attention of the Honourable
Member to the fact that in mofussil agriculturists are unwilling to use ammo-
nium sulphate for manuring paddy fields snd all that they use is only for the
purpose of sugar-cane?

The Honourable Dr. Sya.nu Prasad Mookerjee: That may be due to no
educating public opinion properly, but that matter also may be examined by
the Agriculture Ministry. >

Diwan Chaman Lall: May I ask if my Honourable friend will be able to geb
bold of the machinery which by mistake went to Paki8tan?

The Homourable Dr. Syama Prasad Mookerjee: That is a question which
is very difficult to answer today.

Prof. N. @. Ranga: Is it not a fact that their own expert Dr. Mookerjee,
who is the biggest expert on soils in this country, has expressed himself in
tavour of utilising to the largest extent greén manure but with a small mixture
cof ammonium sulphate?

The Honourable Dr. Syama Prasad Mookerjee: Both may be mixed.
HINDUSTAN AIROCRAFT FAOTORY -

ees. oJ Sori T. T. Krishnamachar:
) { Shri K. Santhanam:

() Will the Honourable Minister of Industry and Supply be pleased to state
the position in regard to the Hindustan Aircraft Factory and ite future pro-
gramme of development?

(b) When will the first aircraft manufactured in the factory be ready?

(c) Is it possible to have any programme of assembling aircraft in order %o
provide training and apprenticeship to Indian technicians and workers?

(d) Have Government worked out any scheme in consultation \_vi’o'u the
Ministry of Defence for the munufacture of military aircraft in tho Hindustan
Aircraft Factory? o .

(e) Do Government propose to issue a press note indicating the cxpenditure
on this Factory as well as the number of officers and workers, Indisn aud non-
Indian, employed therein?

The Honourable Dr. Syama Prasad Mookerjee: (a) From 1st April 1948,
Hindustan Aircraft Ltd. ceased to be under the sole control of the Government
of India. It has now reverted to the position of a private limited company
with the Governments of India and Mysore continuing as the only Sharehol-
ders. The Factory at present acts mainly as an overhaul, repair, asgembly
and conversion depot for Civil Airlines and Air Forces. It is also doing o
certaln amount of General Engineering work for the public as well as for Gov-
ernment. The future programme of Hindustan Aircraft Ltd. envisages the
manufacture of aircraft in India, as recommended by the United Kingdom
Aircraft Mission, who visited India in March 1946 to advise Government on
this subject generally. Hindustan Aircraft Ltd. has taken up the production
of Percival Prentice Tresiners for the Royal Indian Air Force under an
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assistance arrangewent with the Percival Aircraft Company, Luton, England.
‘I'be Ministry of Defence has placed an initial order with Hindustan Aircraft Ltd.
for 50 such sircraii. libe compuuy hus also undertaken the manufacture of an
umproved type of third class Hailway Coaches for the Railway Mimstry, which
bas slresdy pisced an order for 100 such coaches. Furihier developwent in
woustructing coactics of other types for Railways is shortly expected. To meet
the cxpanded programme, it has been decided to increase the share capital
frows s, 75 lekhs to Rs. 175 lukhs,

(b) The first aircraft wanufsctured at Hindustan Aircraft Ltd. is expected

to be out by May 1948. This, however, will largely be an assembly from im-

components. The first aircraft of the same type maunfactured in Hin-

dustan Aircrafy Ltd- using Indian raw materials to a large extent, with the ex-

cg%iou of the Y.agine and Instruments, is expected to be ready by September
1

(c) The umsemb ing and manufacture of aircraft mentioned above should
provide adequate opportunities of training to Indian technicians and workers,
as, with the oxception of 8 few British and American supervisory personnel.
the stafl employed consists entirely of Indian personnel.

(d) Yes, Bir. It is the policy of Government that as far as possible the re-
quiremente of the Indian Air Force should be met by Hindustan Aircraft Limi-
ted. For this purpose, Government propose to constitute an Advisory Com-
mittes to advist the Direotors on questions of policy and to constitute a Liai-
son Comunittee betweon the Compsny and the main indentors. This Commit--
twe will inolude representatives of the Ministry of Defence, the Director-Gene-
ral, Civil Aviation, and the Ministry of Railways. There is, in addition, s
local Technical Committee of officers of Hindustan Aircraft Limited and the
Indian Air Foree to co.ordinnte the activities of the Company on technical
matters.  The decision as to what aircraft should be manufactured st Hindus.
tan Airoralt 1.td., is primarily a question for the Defence Ministry which is
8t present exsmining the matter. As soon us a decision on this major issue
is renched, orders will be placed on Hindustan Aircratt T.td. as far as possible
for their manufacture. It will be appreciated that, in the first instance, the
Indian Air Force will be confined to foreign designs but steps have already been
taken to act up a Design and Development Section at Hindustan Aircraft Léd.
with the object eventually of manufacturing aircraft for the Indisn Air Force
entirely to our own designs.

(¢) No. A aopy of the Balance Sheet of the Company for 1946-47 will be

lnned on the table of the House as soon as it has been spproved by the
hareholdets at their next Ordinary General Meeting.

The strength of the factory is as follows:
Indian—

Daily rated . . . 2,341
Monthly ratad . . . 1,187
Officers and Executive . . 63
Femnle . . . . 1
3,602 3,602
Non-Indéan ~
British . 16
Ameorican . 7
23 23

3.425
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Since October 1947, three British pilots bave been engaged on an hourly
basis for RIAF Dakota delivery flights.

Shri K. Santhanam: May I know, Sir, if this aircraft factory has got an
up-to-date designing and drawing sectien?

The Honourable Dr. Syama Prasad Mookerjee: We advertised for a chief
designer. It was difficult to get a fully qualified Indian for this post, but we
have selected two of the best Indians who are available in the country. We
have also scrutinized applications and have provisionally selected a German
techniciun. e are in contact with our advisers in Europe for the purpose
of ascertaining whether this gentleman will be suitable for our purpose. As
soon as the design offico is completed, we will get on with our programme.

Shri K. Santhanam: May I know if it is proposed to have a Research
Bection also attached to it so that new designs to suit climatic conditions

oould Le invented?
The Honourable Dr. Syama Prasad Mookerjee: Certainly.

Shri H. V. Kamath: Is it the policy of the' Government to encourage pri-
vate enterprise in aircraft production or is it the policy of the Governmens
%o nationalize this vital key industry as early as possible?

The Honourable Dr. Syama Prasad Mookerjee: It is now entiraly under
Government control. There is no other factory in India which is doing it.

Seth Govinddas: The Honoursble Minister said that as far as the engine
is concerned, it will be of foreign mfke. May I know, because that is the ruosb
important part of the machine, by what time Government expect that engines

will also be made in this country?

The Honourable Dr. Syama Prasad Mookerjee: Well, I believe that must
be one of the industries which must be developed and which given priority
during the next one or two years.

Prof. Shibban Lal Saksena: What will be the maximum capacity of the
tactory to produce aircraft? )
The Honourable Dr. Syama Prasad Mookerjee: I have just now stated that
we are now producing about 50 of the specimens which have already been

approved. Capacity will depend on further expansion.

Shri Raj Krishna Bose: Since the factory will also be constructing military
aircraft, will it not be necessary to mgintain some amount of secrecy with
regard to the working of this factory, and -if so, are Government satisfied thab
the foreigners working in the factory will maintain such secrecy?

The Honourable Dr. S8yama Prasad Mookerjee: We are taking proper steps
in that direction. .

Mr. R. K, Sidhwa: What kind of facilities are provided for the purpose of
training Indians in this Aircraft Factory?

_ The Honourable Dr. Syama Prasad Mookerjee: As I stated just now, prac-
tically most of the officers are now Indians and whatever facilities are avail-
sble are at the disposal of these Indians.

Mr. R. K. Sidhwa: May I know what the arrangement is for future
expansion ?

The Honourable Dr. Syama Prasad Mookerjee: Our scheme is that wherever

pecessary we shall have foreign technicians brought from outside, but we shall
have an Indian under study attached to each one of them. ‘
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Supsmisg ¥oop Imromrs

666. *Prot. X. G. Ranga: Will the Honoura"le Minister of Food be pleased
#0 state:

(s) the amount spent in esch year upon subsidising foou imamin ever sinoe
these subsidies bave been commenced and what is the share ¢ e&ch counwry
snd on whut items of foodgrains;

(b) bow much is expeoted to be spent this year for this purpose;

- (c) whetber any active steps nrc being taken by Government to minimise
the dependence on foreign imports of food supplies, and if 8o, the steps so fax
taken; and

(d)?tha recommendations of the recent Food Polisy Committee in this

The Honoursble Dr. Rajendra Prasad: (s) The scheme of subsidising im-

foodgrains supplied to deficit provinces was introduced from 1st April

048 and the expenditure on this sccount during 1948-47 was estimated a#

Ha. 20:59 Crores. A statement showing the couutéy-wile and grain-wise distri-
bution of this amount is laid on the table of the House.

(b) Thu scheme of subsidy is sanctioned upto 31st December 1847 only, und
the amount estimated to be spent during the period 1st April 1947 to B8lsd
December 1047 is 17-85 Crores.

(c) and (d). Bteps have been taken to increase the production of foodgrains

the country snd to improve their procugement in the provinces and states
in order to meet statutory commitment in rbgard to rationing. The recommen-
dations of the Foodgrains Polioy Cominittee have alrendy been published and
_Government decision taken thereon will be announced on 10th.

—— "

BSTATEMENT -

Subsidy on foodgraine imported from diff sren counisres during 1946-47 (1ot April 194(—
31st Morch 1947)

{All figures in lakhs of rupees)

1. Whgat
Turkey . . . . . 5583
Australia . . . . . 2058
Cannia . . . . 181-72
U.B. A. . . . . . 386°10
' 84352
2. Wheat Flour
Australia . . 6-66
U.B. A, . . . 64-186
U.K. . . ) 569
63:09
Rice
. . . B3-68
m‘ . . L. 6-12
Burma - 287-68
37748
¢ 'm.a. PN . 8061
mun' S " s16-59

497-30
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£, Millets
Abyssinia . . 3-42
Egyt . . 63°17
Argentine . . 23-34
Iraq . . . 6-98
Australis . . . 1-85
9876
6. Barley .
Iraq .o . . 110-61
Argentine . . . 18-16
Australis . . . . 28-13.
Egypt . . . . 12°87.
Turkey . . . . 157-45
327-22
7. Milo . .
U.S.A. . . . . . . 5187
ToTaL . 2069°24

cumdn———

Shri Deshbandhu Gupta: May I ask the Honourable Minister to give the
figures for Burma?

The Honourable Dr. Rajendra Prasad:
Burma-rice. :
From let April 1947 to 10th Ootober 1947 Re. 1,95,96,000

Shri Deshbandhu Gupta: May I know, Sir, if it is a fact that we have been’

rting textiles to Burma, and whether Government have considered the
desirability of introducing a system of barter between textiles and foodgrains
in order to avoid the miﬁdleman'e profit? -

The Honourable Dr. Rajendra Prasad: That has been under consideration.

Prof. N. G. Ranga: Is there any truth in the recent Press report that the
Dutch have prevented the export of rice from Indonesia, and if so what steps.
bave been taken?

The Honourable Dr. Rajendra Prasad: There was some paddy which had
been collected for export to India, when these troubles arose there in Indo-
nesia, and I understand that some of the paddy could not be exported to
India. We have protested against that action.

Prof, N. G. Ranga: What are the prospects, Bir, of increasing the exports
from Burma of rice and paddy, and is that particular question also being
mooted in these talks with the Burmese Delegation here?

The Honourable Dr. Rajendra Prasad: The system that has been followed
so far is that the entire surplus which Burmsa can export is placed at the
disposal of the I.E.F.C. and the I.LE.F.C. makes allocation to the var g.q
countries. We have been allocated some thing for the next year, tbh- ¢ s for-
1948, and this amount is going to be larger than what we have ir o 4.4 this
year—we expect something between 6,00,000 and 7,00,000 tor, inpthe nex$
yesr from Burma.

) 0 e Dr. endra Prasad: h
ey . . ~rom there we get a very muc
smaller quantity; the real source of‘ rice supply is Burma.

Mr. R. K. Sidhwa: What was *

i : . %% ‘.ne purchase price paid by the Government’
of India for this Burma rice 81 what was the selling market rate in Burma?
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The Honourabls Dr. Rajendra Prasad: I think there is a great deal of
difference, but 1 could not give the figures offhand now. There is & difference
between the procurement price in Burma and the price at which the rice is
sold to us.

Mr. R. K, Sidhwa: What is the difference of percentage in the profits?

The Honourable Dr, Rajendrs Prasad: I could not say that.

Bhri Deshbandhu Gupta: Are we still getting these supplies through
‘Britain?

The Honourable Dr. Rajendra Prasad: Yes.

Shri Deshbandhu Gupta: May 1 know the method followed by Governmens
in getting its statistics of additional yield for the additional land put under
-oultivation from year to year?

The Houourable. Dr. Rajendra Prasad: We have not got any particular
wethod for finding the nddjtional yield fromn additional land. All the yield is
-estimated together as agninst the previcus yield and the difference we take
%0 be due to the extension in cultivation,

ReooxstrrorEp Foop Poricy CoMMITTEE

6687. *Prof. N. G. Ranga: Will the Honourable Minister of Food be pleased
o state:

. ‘ .
(8) whu were the members of the recently re-constituted Food Policy Come
ittee and on what representative basix they were chosen;

(b) why s representative of the Federation of Rural Peoples Organisations
was not given a representation on the Conumittoe ;

(o) what steps were taken to give adequute representation to the All Indis
Kisau Congress on that Comuittee;

(d) the purpose for which the recent food delegation to Austrulia was sent;
(e) who its members were and what their organisational capacity was; and

() why the Federation of Rural Peoples Organisations wus not invited to
sond one of 1te ropresentatives ¥

The Honourable Dr. Rajendra Prasad: (s), (b) and (¢). The Members of
the Foodgraing Policy Committee are the [ollowing: (1) Sir Purshotamdas
Thakurdus, Chairman, (2) Seth Ghanshyam Das Birla, (8) Sir Shri Ram, (4)
Dr. Ram Manohar Lohia, (5) Thakur Phool Singh (Member, Indian Constituen$
Asiembly), (6) Shri Dip Narnin Singh (Member, Indian Constituent Assembly),
7) Mr. Husain Imamm  (Member, Indian  Constituent Assembly). (8) Mr.

kshmidas Purshotam, (9) Dr. V. K. R. V. Rao (Professor of Economics,
Delhi University), (10) Mr. R. L. Gupta (Dircctor General of Food, Ministry of
Food), (11) Mr. D. 8. Bakhle (Civil Supplies Commissioner, Bombay), «(13)
Mr. S. Y. Krishnaswamy (Joint Secretary, Ministry of Agriculture), (18) Mr.
D. R, Secthi (Agricultural Development Commissioner, Ministry of Agriculture),
(14) Mr. D. N. Mehta (Agricultural Commissioner, Bombay), (15) Mr. R. A.
Gopulaswami (Regional Food Commissioner, Madras).

The members of the Committee were chosen with reference primarily to
their personal knowledge and experience of the food problem in different fields
of agriculture, industry, commerce, administration and public life. As almos$’
oll individuals and organizetions are vitally interested in the food policy of
the country, it was not considered appropriate that any particular organization
should be represented as such. A Press Note was however issued inviting the
views of all individuals and organizations interested in the terms of reference
of the Foodgrains Policy Committee. The memoranda received in response fo
4kis invitation have been given due consideration by the Committee.
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(@ and (e). The Members of the Food Delegation to Australia are the
following: (1) Sir liaghunath Paranjpye, High Commissioner for India in
Austraim, (2) Mr. Vishnu dahay, Secretary, Ministry of Food, (3) Mr. A. L.
Saksena, an officer of the Finance Ministry, (4) Mr. Neville N. Wadia. _

The Delegation has been sent to Australia in order to negotiate the pur-
ehase of wheat required by this country during 1948.

(f) Having regard to the purpose in view, it was not considered necessary
that any pariicular organizauou should be represenved as such on the elega-
tion.

Prof. N. G. Ranga: Sir, in view of the fact that some well-known indus-
trialists have come to be represented on these two bodies—the Committee and
sbe Delegation—and also in view of the obvious contlict of interest that there
8 between the consumers interests and the producers’ interests, will Govern-
ment consider the advisability, at least for the future, of seeing to it that the
relevant organisations representing the rural interests and the agricultural
interests will Le given due represontation?

The Honourable Dr. Rajendra Prazad: Certeinly, due consideration will be
given to any such suggestion when the time comes.

Pandit Lakshmi Kanta Maitra: How long is this Foodgrains Policy Com-
mittee going to function and what are its terms of reference?

The Honourable Dr. Rajendra Prasad: The Committee had been asked to
Investigate two problems—one regarding the present distribution of food which
eovers the question of control and de-control, and second, how to increuse
production. The Commiittee has given its recommendations on the first part;
s has not yet considered the second part. '

PR FITEERING BY AUSTRALIA IN FOODGRAINS

668. *Prof. N. G. Ranga: Will the Houcéurable Minister of Food be pleased:
to state:

(a) whether Goverument are =wvare of she iact that when their Food Mission
to Austrulin was being decided upon. tbe Anstralian Government chio:a to raise
the level of prices of whcat to the highest exient so far achieved; and

(b) if so, whether Government propnse to consider the advisabil'ty of
appealing to the F. A. O. and Social and Economic Council aganst this inver-
national profitcering in foodgraine? ‘

The Honourable Dr. Rajendra Prasad: (a) and (b). Negotiations with the
Government of Australia are being conducted at present. It would be imn-
proper to make any comment or to take action as suggested by the Honour-
sble Member before the outcome of the negotiations is known.

Prof. N. @. Ranga: Is it not a fact that Government’s own representatives
%o the Paris Conference of the F.A.O. had complained that there was inter-
national profiteering in foodgrains and had to appeal ‘o the F.A.O. Member
Btates that they should put a stop to this profiteering and see that foodgrains
are supplied to countries like ours at cost price? '

The Honourable Dr. Rajendra Prasad: It is a fact that. prices have been
eharged which, from our point of view, are very high and camnot. be.considered
to be proper. But that is not the case with all countries. |, o

Prot. N. @. Ranga: What is the attitude of the F.A.0.? ‘%Are they in any
‘way helping us in securing foodgrains at more reasonable prices? -

The Honourable Dr. Rajendra Prasad: The I.E.F.C., whick; is a sort of
branch of the F.A.O., does not concern itself with prices; it distribautes the
available surplus of foodgrains, and it is left to the parties to sefy'e with the-
oountries concerned the prices at which the grain would be available.
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PRODUCTION OF SUGARCANE AND SUGAR
‘e69. *Proi, M. G. Rangs: Will the Honoursble Minister of Fod be pleased

to state:

(8) whether it is the policy of Government to make every province Self-
sufficient in the production of sugarcane and sugar;

(b) how many new gugsr mills bave been started since the end of the war
and in what provinces;

(c) what stops sre beiug taken by Government to improve gur industry and
also 1o extract gur out of toddy in those provinces where prohibition is in opera-
tion; end

(d) what is the latest position of India in regard to sugar and gur sel-
sufficiency ?

The Honourable Dr. Rajendra Prasad: (s) No; the policy of she Government
b lel!-sufﬁoiencii for the dominion as a whbole; :

(b) Ouve in Bibar;

(o& Bteps to improve gur industry have been taken by the differens Provin-
olal GQovernments from time fo time according to the nature of problems
arising thers. ‘I'he improvemnents have been mainly confined to improving the
process of manufacture with 8 view to better the quality and yield of gur and
the officicncy and design of the furnaces.

As regards palm gur certain Provincial Governments also took steps to
develop it. The Government of India have now taken up developmeut of this
industry and recently research work has been undertaken to investigate the

ibility of using mechanical devices for tapping, better preservation of the
juice and the fuel problem. A Palm Gur Development Advisor is being
appointed who will tour provinces and advise on schemes for development of

:h gur, such schemes being assisted from the Centre as Grow More Food
emmes,

(d) India’s annual requirements (excluding Pakistan) are estimated at 12}
Jac tons as against this year's production of 9,05,548 tons. The existing fac-
tories are gapable of producing upto our requirements. The Government of
India bad uppointed & Bugar Panel to consider the immediate post-war.
expansion of the sugar industry and after considering ite report it was decided
% sob up 45 new sugar factories in the various provinces and Btates of India.
The decision is being reviewed after the partition of the country.

The annual producﬁo&e ofl gur in India is about 85 lac tons. There is no
asourate estimate as to emand for gur in the country bus no sho
accu Aimato gu try bus no riage has

Prof. X. G. Rangs: How many of these proposed new factories are i
% be started in Madras Province, and wouhr Government be good enougglgmé
covsider the advisability of appointing another Panel for the development of
the Gur Industry?
kﬁmm‘mm: Madras bas been- allotted six

es. :

Prol. X. G. Ranga: In view of the fact that the Honourable Minister has
referred to the appointment of s previous Panel for the development of the
Bugar Industry, may I suggest that they should appoin$ another Panel to
suggest ways and means for the development of the Gur Industry?

The Honourable Dr. Rajendra Prasad: That has been eonsidered,
bub is will be oconsidered. nob 3ot

Seth Govinddas: May I enquire from the Honourable Minister if Govern-
-gnent are aware thad there is not a single sugsr factory in C.P. and Bersr,
- and under these circumstences, if any new factory is going to be stared?

U
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The Honourable Dr. Rajendra Prasad: One factory has been allotted to
C.P. and Berar, out of the new factories which will be buils.

Shri S. Nagappa: May I ask the Government whether, in- view of the fach
ghat in 10 districts of Madras prohibition has been introduced, there was o
petition from the Madras Government asking for permission to open & new
fastory to produce palm sugar from toddy?

The Honourable Dr. Rajendra Prasad: I have said that steps are being
paken to encourage production of gur or sugar from palm juice and the Gov-
ernment pf India are just in the process of appointing an Advisor to assis$ in
that enterprise. . .

Shri Rohini Kumar Chaudhuri: 1s the Government aware shat there is not
a single sugar mill in the province of Assam, and eveu then no machinery has
been allotted to that Province?

. The Honourable Dr. Rajendra Prasad: As a matter of fact, two units have
been allotted to Assam. . . '

Shri V. I. Munishwami Pillal: Is Government aware that from sugar beeg
root, good sugar can be produced, and has Government taken any steps to
increase the cultivation of sugar beet root in any of the Provinces?

The Honourable Dr. Rajendra Prasad: I shall have to look into the matter.
The Honourable Member may put & question.

Prof. Shibban Lal Saksena: Government have said that they are reviewing
the position after partition. May 1 know by what time they would have
finished their review and determined how many factories will be pus up and
where?

The Honourable Dr. Rajendra Prasad: As a matter of faché, the factories
bave been allotted to the various Provinces and States. Bome question may
arise as to whether we require all the sugar that we produce when all these
factories come into operation. That is being considered.

Prof. Shibban Lal Saksena: May I know how long it will take?

The Honourable Dr. Rajendra Prasad: I do not think it will take very much
time.

CoNTROL OF KHANDSARI SuagaBR AND Gum

670 *Pandit Hirday Nath Kunzru: (a) Will the Honourable Minister of
Food be pleased to state what steps have been taken in each province o
oontrol the prices of Khandsari sugar and Gur?

(b) Have their prices been reduced?

(c) How do they compare with the price ot sugar?

The Honourable Dr. Rajendra Prasad: (a) Khandsari sugar is mainly manu-
factured in U.P. Sugar has been decontrolled from today but the U.P. Govern-
ment, with the concurrence of the Government of India, have decided to
eontinue control over prices and movement of Khandsari sugar to cover existing
stocks only. Gur also has been decontrolled.

(b) and (c). In view of answer to part (a), do nob arise.

Pandit Hirday Nath Kunzru: The Honourable Minister says that the U.P.
Government have decided to have control over the existing stocks. Is it on
its price only?

The Honourable Dr. Rajendra Prasad: They have decided to have control
over the existing stocks of Khandsari, price and movement both.

Pandft Hirday Nath Kunzra: How do they propose to control the price
without controlling its distribution?

The Dr. Rajendra Prasad: As I have said, both price and
movement are to be contrulled.
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L
Pandit Hirday Nath Eunzru: In other words, do 1 take it that the U. P.
Qovermaent will control distribution also for some time more?

The Homourable Or. Rajendra Prasad: In regard to existing stocks of
Khaudsuri, yes,

Pandit Hirday Nath Kunzru: May I know what was the controlled price
of sugar and what it is toduy?

The Honourable Dr. Rajendrs Praiad: The controlied price of mill-made °,
sugar wus its. 20-14-0 cx-fuctory. 1 cunnot say what the pr.ce is today.

Pandit Hirday NWath Eunzru: Can the Houourable Minister say whether it
has risen considerably und that it is lts. 56 a maund in Delhi?

The Honourable Dr. leahdn Prasad: [ cannot say.

Pandit Hirday Nath Kunirg: Huve the Government de-controlled sugar in
order Lo rawse its price? ‘

The Honourable Dr, Rajendra Prasad: No.

Pandit H.rday Nath EKunszra: Then, what is the reason for de-control?

The Honourable Dr. Rajendra Prasad: The reason for de-controll.ng is one
which will lend e mto a discussion of the whols question. 1 shail do it on
the luth. .

Pandit Hriday Nath Kunxru: The full policy of de-control?

Mr. Bpeaker: Yes, the full policy will be discussed, and this will be an -
fnciduutul discussion w the 1ot.on upon de-control.

Prof. Shibban Lal Baksena: Huve the Government seen in the Press thad
the U.l’. Government bave purchused oll exisung sugar stocks at ks, 26 per
waund from the sugar factories and bave thus given an unearned protit of
over K+ U por tvumi 7 1f so, do ihey projose to compel the millowners to a.lot
purt of this profit to the labourers and the growers?

The Honourable Dr. Rajendra Prasad: What I understand the U.P. Gov-
erninent huve doue 8 this- They are gommg to lix the wajes of iabour ut Rs. 45
per month and they huve also made arrangements with the mitlowners to pur.
chuse sugor cane at lis. 2 per muund. and on that busis they huve fixed the
sugar price,

Pandit Lakshmi Eanta Maitra: Has the attention of the Honournble
Minigter been drawn to the recent statement issued by the Sugar Syndicate
in which they have tixed the price of sugar at Rs. 85? .

The Honourable Dr. Rajendra Prasad: The Honourable Member may not
know that we have also issued an order today freezing all the stocks of sugar

with the mills.

Pandit Lakshmi Eanta Maitra: Will the Honourabl: the Minister please
state why the prices claimed by the Sugar Syndicate will not he enforced and
why Government has stood in the way? ’

The Honouradls Dr. Rajendra Prasad: We have froven the atock for the
present but an opportunity will be taken to consider the whole thing.

Pandit Balkrishna Sharma: May I know if the freezing order means that
will be sold at the ex'sting rate or it shal! he sald at the rate which has
been fixed by the Sugar Syndidate?  °~ | .
The Honourable Dr. Rajendra Prasad: As I have stated, the Freezing Order
bas been passed with a view to enabling the Government to take steps as it
conniders nccessary in order to make sugar available at reasonable prices.
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?

Prof. Shibban Lal Saksena: The Honourable:the Minister has said about
the charges of the price of sugar-cane during the new crushing season.
Will he consider giving some of the new profit mnade on the existing stock of
sugar manufsctured last season to the growers of sugar-cane-who supplied last
year? .

The Honourable Dr. Rajendra Prasad: That is really a matter for the Pro-
vineial Governinent,

INCREASED SUGAR PRODUOTION

671. *Pandit Hirday Nath Kunzru: Will the Honourable Minister' of Food
be pleased to state how ‘far the scheme of Government for increasing the produe-
sion of sugar by 84 lakhs of tons has been carried out: ' '

The Homourable Dr. Rajendrs Prasad: To increase sugar production in the
oquntry the Government of India had after considering the recommendations
of the Bugar Panel decided to allow the erection of 45 new sugar factories ip
certain provinces and states and to permit the existing factories to expand their
capacity in certain circumstances and within prescribed ‘limits. Licences for
she import of machinery for 13 new units have already been issued. Some
existing sugar factories have also been granted licences for the import of machi-
nery for extensions. The Government of Assam, Bihar, United Provinces,
East Punjab and West Bengal have not yet selected sites and promoters for
the units allotted to them. The Government of Bombay have decided not to
put up any new factories as long as the present shortage of foodgrains conti-
nues. The original plan for the deveiopment of the sugar industry will have
to be revised in view of the circumstances ecreated by the partition of the
country.

PRoCUREMENT BONUSES TO AGRIOULTURISTS.

673, *Pandit Hirday Nath Kunzru: (a) Will the Honourable Minister of
Food be pleased to state what are the provinces in which procurement bonuses
were paid during the current year, to persuade the agriculturists to part with
their produce ?

(b) What was the amount of bonus paid in each of these provinces

(c) Did the Government of India approve the payment of honuses?

The Hinourable Dr. Rajendra Prasad: (a) Madras, Assam and Bengal.

(b) Madras Re. 1 per maund of paddy. Re. 0-8-0 per maund of millets,

Assam Re. 1 per maund of winter paddy. Re. 0-8-0 per maund of Aus
paddy.

Bengal Re. 1 per maund of paddy.

(c) As regards Assam and Bengsl, the reply is in the athrmativ:.. So far
as Madras is concerned, the question is still pending. '

Shri Mihir Lal Ohattopadhyaya: May 1 know, Sir, whether any proeure-
ment bonuses are given in Bihar?

The Honourable Dr. Rajendra Prasad: No.

8hri 8. Nagappa: May I ask the Honourable the Minister when the disputs
between the Madras Government and the Central Government is going to be
settled ? .

The Honourable Dr. Rajendra Prasad: The matter ‘s under consideration;
it will be settled in.due course.

Shri Rohini Kumar Chaudhuri: May I know why wus it considered neeces-
sary to offer bonuses for procurement of paddy and also what safeguards are
taken for preventing the agriculturist from 'exgausting his own stock by the
temptation of getting these bonuses?
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The Homourable Dr. Rajendra Prasad: The paddy was needed for deficit
areas and therefore procurement had to he made and these bonuses were given
as an inducement to the cultivators to part with their paddy.

shri Biswanath Das: In view of the fact that in certain Provinces this
bonus has not been given, would the Central Government be pleased to
oonsider the question whether or not it is fair thut such of those Provinces
who have not been given these bonuses should be reimbursed with something,
s0 that the agriculturist may get equal benefit throughout India?®

The Homourabls Dr. Rajendra Prasad: It will be difficult to give retros-
pective bonus now; but when the demand was made, we conceded that aod
sllowed the procurement on that basis.

Shri 8. Nagapps: As regards Madras, may I know, Sir, what is the dis-
pube due to?

Mr, Speaker: Questions on that dispute cannot be put in this House.

Shri Biswanath Des: May 1 know, Sir, whether the Government of Orissa
have or have not protested against this policy and have also requested the
Government of India to imburse the agriculturists with the loss that they
i by this prooess.

The Honourable Dr. Pajendrs Prasad: The Government of Orissa have asked
for an increase in the price of rice which was procured in that Province.

Shri Mihir Lal Ohattopadhyaya: May I know whether the Provincial Gov-

srnment or the Central (Government determines the procurement price of rice
and paddy?

The Homourable Dr. Rajendra Prasad: It is done by the Provincial Gov-
ernment, but in consultation with the Central Government and with the sanc-
tion of the Central Government,

Shri Mihir Lal Obhattopadhyaya: May I know whether the procurement
prioe of paddy is the same for Bengal and Bihar? .

The Honourable Dr. Rajendra Prasad: Bengal has been given this One
Rupoe bonur Bihar has not been given any bonus.

Shri Mihir Lal Ohattopadhyaya: I.caving aside the question of -vonus, s
the price of paddy the same in Benyol as it is in Bihar?

The Homourable Dr. Rajendra Prasad: I cannot say that.

sori M. 8. Aney: May 1 know whether the system of giving bonuses does
not put a premium upon the unwilling provinces as against those who uare
willing to help the Government?

The Honourable Dr. Rajendra Prasad: It may amount to that, but we were
helpless when we found that the situation was very serious and we had to
wet the rice at any price and in any way we could.

8hri M. 8. Aney: Assuming that the Government was helpless at that time,

i 1t not possible for the Government to be equitable and fair to the provinces
which were willing to help after the emergency is over.

The Honourable Dr. Rajendra Prasad: I do wnot know if it is possible.

Prot. N. G. Ranga: May I know if the Honourable the Minister is aware
that in Mnadras the Provincial Government till now has not paid even a pie of
the so-onlled honus to the producers because of the dispute not being settled
betwoen the Central and the Provincial Government.

The Houourable Dr. Rajendra Prasad: | am not awase of that: if it is so,
we shall look into it
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678°. [Postponed to 11th December, 1047.]
Porato SEEp FoR WEST BENGAL

674. *Shri Prafulla Chandra Sen: Will the Honourable Minister of Agri-
culture be pleased to state: '

(a) whether it is a fact that West Bengal requues over three lakhs of potato-
seeds every year; '

(b) whether it is a fact that Government of West Bengal was allotted fifty
thousand maunds of seed-potato from Simla:

(c) whether it is & fuct that for the despatch of the seed-potato from Simia,
only three wagons per day were allocated to West Bengal from the 8rd of
November, which again were reduced to only two per day;

(d) whether Government are aware that. in view of this, only a quarter of the
seed allotted to West Bengal from Simla can be despatched;

(e) whether it is a fact that during the year 1946, Bengal was allotted two
lakhs and sixteen thousand maunds of potato-seed from Simla and the number
of Wagons allotted varied from six to ten per day and on a particular day
many a8 twenty wagons were given; and ‘

(f) whether Government are aware that, in view of the short supply of seed-
potato this year, potato cultivation will suffer in West Bengal causing loss to
the potato growers of West Benga! to the extent of Rupees five crores?

The Homourable Dr. Rajendra Prasad: (u) Yes. This is in addition to
about 6 lakh maunds of seed potatoes stocked by the growers every year from
the previous year's harvest.

(b) 50,000 maunds of seed potato from ‘Simla as originally required by the
West Bengal Government were alloted to them. This quota has been subse-
quently increased to 1 lukh maunds at the request of the Provincial Govern-
ment by converting their quota of table potatoes to that of seed potatoes.

(c) The East Punjab Railway made uavailable only 15 wagons per day for
the transport of seed potatoes from Simla to various provinces including West
Bengal. Allotment to the Recipient areas was made on pro-rata basis accord-
ing to which West Bengal got 8 wagons a day. This quota was reduced to
2 gr:zagons per day only for 4 days and has been restored after 23rd November
1947,

(d) The West- Bengal Government have since reported that larger quan-
tities of seed potatoes are arriving in Calcutta from Simla.

(¢) In 1946, the Central Government recommended an allotment of

1,50,000 maunds only to United Bengal. This was subsequently increased to
2,16,000 maunds, by the provincial authorities as last year the cstiniated sur-
plus of 8imla potatoes was 7 lakh maunds as against 4,20,000 maunds this
vear. Number of wagons daily made available to Bengal last year is not
known. .
(f) According to the Government of West Bengal, the estimated loss result-
ing from the slow movement of seeds from Simla is expected to be Rs. 13
crore. This will be further reduced if the remaining  supplies from Simla
arrive in Bengal within a week. The Central Government have moved the
Government of East Punjab in the matter.

Shr! Pratulle Ohandra Sen: May I ask the Honourable the Minister whether
his attention has been drawn to a Press note of the West Bengal Government
dated the 27th November regarding the supply of seeds? -

The Honourabls Dr. Rajendra Prasad: I have not seen the Press Note.
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Mmmm:lhy{knowﬂﬂisahctthutheWntBangd
Government wanted exohange permite to impores seed potatoes from Burma
worth Rs. 20 lakhs.

The Honourable Dr. Rajendra Prated: 1 think we have granted parmit
for importing 50,000 maunds of seed potatoes from Burma.

8hui Prafulla Ohandra Ben: The West Bengsl Governmens asked for a
permit to import seeds worth Rs. 20 lakhs bus they were given exchange
permit for sceds worth Re. five lakbs only. '

The Honourable Dr. Rajendra Prasad: 50,000 msunds was the quanm
asked for by the Provincial Government. In addition they wanted 1 I
muunds of tuble potato from Simla. 50,000 msunds of table potato from Simla
were allotted to them, bus this was later converted to seed potato at the request
of the Provincial (fovernment.

Shri Pratulla Obandra 8en: I wanted #o know, Sir, whether the Wess Bengal
Government wonted cxchange permite for 20 lakhs rupees worth of seed
potatoes from Burma?

Mr. Bpeaker: The Honourable Member is repeating the same question. He
has replied to it, I think,

Pandit Lakshmi Kanta Maitra: Js i a fact that notwithstanding the very
sympathetic attitude tsken by the Honourable Minister for Agriculture and
Honoursble Minister for Transpors with regard to the supply of seed
tﬂmls; to West Bengal, aotually no seed potstoes have yed arrived in
enga

Ths Hobourable Dr. Il]ondn Prasad: | think seed potatoes are arriving
now, and whatever is expected will reach there within the next fortnight or so.

Pandit Lakshmi Kanta Maitra: Is the Honourable Minister sware that in
the lurt 16 days the Bengal Government have noé received one single wagon
;-hoi.lgh it han been transported from Kalka,—I do not know through whose
ault?

The Honourabls Dr. John Matthai: There has been a complaint from the
Bengal (Government with regard to the delivery of seed potatoes, and I have
had o mecting with the Finance Miniaster of the West Bengal Government and
special arrangementa are being made for the necessary ftranspord facilities.
Ar a matter of fact there are dwo issues involved in is. The allocation of
seed potatoes from Bimla is & matter thad resta with the Deputy Commis-
sionor of Rimla. We are only concerned with the question of providing the
traneport facilitios. The neceasary arrangements are being made and 1
expect that within the next fortnight the deliveries will be -somplefed.

8hri K. Santhanam: Is i} the Food Department or the East Punjsb Gow
ernmeant that ia reaponsible for allocating seed potatoes to the various pro-
vinoea?

The Honourable Dr, Rajendra Prasad: The surplus is to be declared by
the DProvincial Government and then the Central Government make #he
allocations.

Shri K, Santhanam: Is the Pood Minister aware thad there are complainte
about the priority in which these seed potatoes are allocated to the various
provinces by the Deputy Commissioner of Simla?

The Honourable hindn Prassd: I have not received any eomplaints
from the Honourable Momber's provinece.

Shri 8. V. Krishnamurthy Rao: Mas it come to the notice of Government
that the allotment of wagons is done in such a wav thas it ¥kes vnonths to
reaoh distant provinces like Mysore and Madras?
of o Mr. Speaker: That is a diﬂenni thon nnd perhapq does not maa oud
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The Honourable Dr. John Matthai: It does nob arise out of this, but the
allocation of wagons until a week ago has been on the basis of providing & fair
proportion of the transport capacity available between the different provinces.
But the position in Bengal now is particularly acute because the sowing season
is likely to be over in about a fortnight und therefore we are endeavouring
to make special arrangements for that province.

DecoNTROL OF FOODSTUFFS

675. *Shri Satish Ohandra Samanta: Will the Honourable Minister of Food
be pleased to state:

(a) whether Government propose to consider the immediate removal of
control over the prices, supply and distribution of Foodstuffs; and

(b) if the answer to part (a) above be in the negative, what are the difficulties
in the way of immediate removal of control and how long Government propose
to retain the control? A

The Honourable Dr. Rajendra Prasad: (a) and (b). The Government of
India have taken decisions on the revision of their food polioy which have been
communicated to the Governments of Provinces and States. A statement in
this connection will be made by me on the floor of the House on the 10th
instant. ’

Grow More Foop aAnp FODDER CAMPAIGN

676. *Shri Satish Ohandra Samanta: (a) Will the Honourable Minister of
Agriculture be pleased to state how much the Government of India have spent
on the Grow More Food and Fodder (‘ampaign up till now?

(b) What is the total acreagc of land brought under ocultivation and the
tot1l amount of wheuat, paddy and other cereals produced as a result of the above-
mentioned campaign?

(c) What steps Government propose -to take to make the campaign a
success ?

(d) What is the average production of paddy, wheat and other cereals per
acre in the different provinces of the Indian Union?

(e) What immediate steps Government propose to take for the developmens
of Agriculture?

The Homourable Dr. Rajendra Prasad: (a) and (b). The Honourable
Member may please refer the reply to Question No. 182 on 20th November,
1947, given in this House. .

(c) and (e). Five-year targets of food production have been drawn up for
each Province and it is proposed to give financial and techrical assistance to
Provincial Governments for achieving these targets. For details of targets
fixed for each Province, reference is invited to reply to Question No. 199 on
20th November 1947.

(d) A statement giying the required information is placed on the table.
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~ Prof. Shibban Lal Saksena: Does not the Honourable Minister think that
unless more comprehensive measures are taken to improve agriculture we shall
not be able to meet our demands, because it involves planning on a large scale?
4re any such plans in contemplation? .
The Homourable Dr. Rajendra Prasad: That is just what is being done.

DiveErsioN oF PETROL WAGONS TO PAKRISTAN

1677. *Shri Damodar Swarup Seth: Will the Honourable Minister of Rail-
ways be pleased to state:

(a) whether it is a fact that, as reported in the Press, some wagons of
petrol belonging to the Indian Union were diverted to Pakistan by some persons;

(bj if so, whether Government have made an enquiry into this matter; and

(c) whether the culprits have been found out and duly punished?

The Honourable Dr. John Matthai: (a) The Government have no such
information.

(b) and (¢). Do not arise.

PRODUCTION: OF POTATOES

678. *Shri K. 0. Gajapati Narayan Deo: (a) Will the Honourable Minister
of Agriculture be pleased to state whether Government are aware of the grow-
ing demand in rural areas all over India for potatoes as a food crop and whether
there is inadequate supply of seeds at present for the producers?

(b) What arrangements Government propose to make to meet this growing
demand?

(c) Has any soil survey been made both on the hills and plaine and any
pubiicity given to increase the production of this important food crop as an
auset to the producers? -

The Homourable Dr. Rajendra Prasad: (a) The answer to both parts of the
question is in the affirmative.

(b) Government propose to meet the growing demand, (i) by assisting in the
movement of seed potato from Simla to the plains, (ii) by allowing imports
of a larger quuntity from Burma, and (iii) by encouraging the provision of ~old
storage facilities in the growing areas.

(c) No Soil survey has yet been made but increasing the production of
potato and other vegetables has been encouraged as a part of the Grow More
Food Campaign. The question of undertaking the Soil Survey and other
measures necessary for the development of potato cultivation will be taken up
by the Central Potato Research Institute which is shortly to be establizhed.

Shri X. 0. Gajapati Narayan Deo: Are Government aware that the supply
of seed potatoes to Vizagapatam and Ganjam is very short?

The Honourable Dr. Rajendra Prasad: 1 cannot say about any particular
district whether the supply is short or not.

8bri K, 0. Gajapati Narayan Deo: May I know what arrangements are being
made by the railway authorities to supply seed potatoes from Ootacamund %o
Vizagapatam district ?

The Honourable Dr. John Matthai: I shall require notice of that question.

8hri Biswanath Dus: Have Government heard the complaint that these
seeds are supplied generally to the agriculturists some time after the growing
season? If so, what steps have they taken to rectify it?

The Honourable Dr. Rajendra Prasad: We try our best to move the seceds
to the areas in time for being sown.

tAnswer to this question laid on the table, the questioner being sbsent.
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Shn X. 0. Gajapsti Marayan Deo: Do Governmeni propose o popularise-
the results of soil survey by publication in handbills in popular vernaculars in
different provinces?

The Honourable Dr. Rajendra Prasad: When the survey has been made
we would certainly like to popularise it.

Shri V. I. Munishwami Pillal: Arc Government aware that quantities of
seod potatoes that were set sside this year for the various provinces by the
Madras Government have not heen taken advantage of and are therefore used
for edible purposes? Will Government now communicate with the Govern-
ment of Madras for the seed supply from the present crop?

The Honourable Dr. Rajendra Prasad: All that we can do is to supply the
weed, it is for the Provineial Government to muke the best use of it and unt
to allow i$ to be used for food.

shri 8. V, Krishnamurthy Rao: Has it come to the notice of Government
that the importers of seed potatoes from Burma are finding it very difficult
to got import licences hers in Delhi?

The Honourable Dr. Rajendra Prasad: I should like to have information
sbous thet; I will look into it if there is any eomplains.-

Shri X. 0. Gajapati Narayan Deo: Who controls the transport from Mettu-
palayam to other parts of the Madras Presidenoy?

The Honouabls Dr. Jobn Matthal: The Regionsl Controller of Railway
Prioritiea in Madras.

BureLy or Aumomium PHOSPEATE

679. *Bhrl K. 0. Gajapati Narayan Deo: (s) Will the Honourable Minister
of Agriculture be pleased to state whether QGoverpment are aware
thit Amaphos (Ammonium Phosphate) is an effactive and gseful substitute for
green manure to encourage plant growth? '

(b) Are Government aware of its great demand for sugarcane and paddy®

(¢) Are (Government aware thas its supply is most inadequate today through.
out India?

(d) What maochinery is being set up to supply the public with this chemioal
manure ?

The Eonourable Dr. Rajendra Pramad: (s) Ammonium Phosphate is a che-

mical fertiliner whereas Green manure is an nic manure. The Govern-
ment are,“however, aware that Ammonium Phosphate is a very useful fertiliser
for arop production in Indis. R

(b) Yes.

(o) Yes.

(d) A¢ present the only source of supply is through imports from abroad.
Binoe this fertiliser is in very short supply dueé to increase world demand, we
are only able to oblain whatever is allotted to us by the International Emergenéy-
Food Couneil and supply the provinces and states pro rata to their requiremcnts:

frot. X. @. Ranga: Is it not a fact thaé experimenta made st the® Pusa
Inatitute prove that ammoniwmn phosphate is no substitesé for:green “mewire
but thuat green manure when mixed with a small quantitv of ammonium phome
phate yiels much better: resulta? c

The Honourable Dr. Rajendra Presads As:farsas ¥ ksbw: (3 is e fuct, Shat'the
resuld of experiments at the Pusa Institute shows. thes -qresn manwre:misedo

Fi
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PropucTioN o VimaNia Tamaoco

680. *Shri K. 0. Gajapa¥é Narayan Deo: (a) Will the Honourable Mlmstor
of -Agriculture be pleased to state whether Government are aware that virginia
tobacco is the most remunerative crop in India?

(bj Has any soil survey been conducted throughout India and publiaity
given to increass the urca under Virginia Tobacco?

The Honourable Dr. Rajendra Prasad: (a) No such comparative study of
the cost of production of various crops and the prices obtained for each by the’
grower has been carried out for the whole country.

(b) No.

Prof, N. G. Ranga: Are Government aware that recently there has been
s slump in the prices for tobacco? If so, will Government consider the
desirability of asking tobacco growers not to place so much of their land under
tobacco ?

The Honourable Dr. Rajendra Prasad: That question hardly arises out of
this.

Dr. B. Pattabhi Sitaramayya: Are Government aware that the progressive
cultivation of Virginia Tobacco in the Madras Presidency has deprived the
country of the food products which were usually grown there and has led to
marked scarcity of foodgrains?

The Honourable Dr. Rajendra Prasad: As I understand, there is a great
deal of land in the Guntur District particularly which is being used for tobacco
cultivation. It will certainly have some eftect on the food productiomn.

Dr. B. Pattabhi Sitaramayya: Will Government be pleaséd to consider the
advieability of restricting the land possessed by a particular holder to a certain
portion only in respect of tobacco as against food crops?

The Honourable Dr, Rajendra Prasad: That is a matter for the Provinciak

-~ Governmen$.

(b) WRITTEN ANSWE s
IMporTr oOF ToBACOO

681. *Shri K. O. Gajapati Narasyan Deo: Will the Honourable Minister of
Agriculture be pleased to state:

(a) whether any statistics are being maintained of the quantity of tobacco
that is being imported into this country from abroad to feed the cigarette
tactories in Indis;

(b) whether the figures under import are increasing or decreasing;

(¢) whether the quality of tobacco grown in India both indigenous and
Virginia is i:p to the standard necessary for manufacture of good cigars anil
cigerettes; and

'(d) if the answer to part (c) above be in the negative, what measures are
Government taking to improve the quality of Indian tobacco as a measure of
economic help to the Indian producer?

The Honourable Dr. Rajendra Prasad: (a) Yes.

(b) Imports during recent years have increased as ci;mpared with the pre-
war triennium ending 1939-40. .

(¢) No. ]

d) The Indisn Cé.ntnl Tobaceco Committee. is enhg;ng;the-.sco e of work
at &e Tobacco Sub-Btation st Guntur by copverting it into an .Efp,erimental
Reesdrch Station and s settin uao. & Cenfra] Tobacco Research Station - af,.
Rajihmundry for studying all h smental problems relating to tobaceo.
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The Committee has also taken up the question of cultivating the right types
of tobacco required for the manufacture of cigars and is establ'shing an
Experimentsl Stution for research work devoted to this type of tobacco.

683. *Bhrt R. R. Diwakar: (s) Will the Honourable Minister of Food be
plessed to state whether Government are aware that in Bombay city alone,
:n:h?. year 1946-47, the total amount of meat consumed was about 15,000

(b) Are Government aware that meat is not rationed in this country?

(¢) Are Government aware that those who eat meat also draw full rations
in cercals and other foodgraine?

(d) In view of the utter scarcity of food in this country, do Government
propose to rution meat as in England ?

(¢) Are Government aware that thke Foodgrains Poliey Committee has
recommended the adoption of the ‘Point System' or the 8lip System whereby
the bringing of meat and fish under ration can be facilitated ?

(f) Do Uovernment propose to accept the above recommendation of the
Food and Grains Policy Committee so that the quantity of meat or fish may
be set off against equally nutritive quantities of cereals or grains?

(g) Are Government aware that the nutritive value of meat and fish is equal
to or even More than cereals quantity by quantity?

The Honourable Dr. Rajendra Prased: (a) and (b). The replies are in the
afirmative.

(o) Meat-eaters are not prevented from drawing full rations of cereals and
other foodgrains as others but it is not known whether they actually do so.

(d) No. Because rationing of meat is impracticable as it will present

::nu rable administrative difficulties and is not worth she trouble and expense
volved.

(o) No. The Foodgrains Policy Comnmittee commended to Provinces for
examination the suggestion that arrangements be instituted with a view to
ensuring that some part of his cereal ration is surrendered by a consumer who
buys meat in proportion %o the quantity of meat purchased by him. The
Provincea are not in favour of the proposal.

() No.
(ﬂ‘ Meat and flsh have more protein values but less energy values than
osreals.

Frurr Propuors CoxtROL ORDRR, 1046.

683. *Kunwar Shamsher Jang: (a) Will the Honourable Minister of Agri-
culture be pleased to state whether the attention of Government has been drawn
%0 the fact that none of the provisions contained in the Fruit Produsts Control
Order, 1946, ulgated under the Defence of India Rules have been strictly
anforced by officers concerned and whether Government have received any
veporte on the working of this Control Order? :

(b) It s0, what action have Governmens taken t0 remedy the evil?

(e) If not. do Government propose to investigate the matter?
(d) Are Government aware that a large number of 9o called Fruid Preserv-

ing Pactories in Indis are not upto the standard required by the said Control:
arder and are incapable of any improvement?
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(e) Is it a fact that some factories were regorted unfit but they are still
wmanufacturing Fruit products and are marketing them under Government
Licences ?

(f) Is it & fact that no Doctor or Hygiene Expert has been appointed to
look after the hygienic conditions of these factories?

The Honourable Dr. Rajendra Prasad: (s), (b) and (c). Reports reaching
this Ministry indicate that the promulgation and enforcement of the Fruit
Products Control Order, 1946, have effected considerable improvement in the
industry. In view of the genuine difficulties felt by manufacturers in comply-
ing -strictly «t once with all the provisions of the Order, Government did not
enforce it strictly at the beginning. Since May last, after due warning to the
industry, the provisions are being strictly enforced.

(d) and (e). As stated already Government recognise the difficulties of
manufacturers and so while issuing licences granted them time to effect the
necessary improvements. Factories incapable of improvement are being gra-
dually weeded out.

(f) Yes.

STARRED QUFESTIONS AND ANSWERS

CENTRAL INsTITUTE OF FRUIT TECHNOLOGY 1IN DELHI

684. *Kunwar Shamsher Jang: Will the Honourable Minister of Agriculture
plessn state:

(a) whether it is a fact that Government propose to set up a Central Insti-
tute of Fruit Technology in Delhi for the purpose of carrying out experiments
in the preservation of fruits grown all over the country?

(b) If so, what are the reasons for selecting Delhi for this purpose‘speciul]y
whou it is not a fruit growing area? N

(c) Has the attention of Government been drawn to the fact that fruits
grown in various areas of the country cannot be transported to Delhi, without-
deterivration for research purposes due to non-svailability of refrigerated trans-
port in this country?

(d) Are Government aware that the development of the fruit preservation
industry can be achieved better and more efficiently by having a number of
regional research stations in the principal fruit growing areas rather than by
having a central Institute at Delhi?

The Honourable Dr. Rajendra Prasad: (a) and (b). The Institute of Fruis
Technology proposed to be set up at Delhi is meant to carry out research on
the preservation and nutritive problems of fruits and vegetables, to import
training on the subject to students coming from all over India, to. give advice
to prospective manufacturers of fruit products and to co-ordinate the work
of similar institutes located in other parts of the country. It will consist of
a research laboratory and also function as a teaching institute. Delhi has
been selected as a suitable location in. view of the other allied research institutes
slready located at Delhi.

(c) Apart from the main objectives of the Institute, Government are satis-
fied that the fruit-growing areas close to Delhi justify the proposed location
of the Institute. ~

(d) Government are satisfied that, in the present stage of development of
the Fruit Preservation Industyy, the setting up of a Central Research Institute
of this type is necessary and economical. The setting up of regional resesrch
stations in the fruit growing areas which will also help in the development of
the Fruit Preservation Industry is sleo under consideration. '
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DeraYEp Dmriveay or LTrams awp TELEGRAMS

. *Shri Damodar Swarup Seth: Will the Honomblo Minister of Com-
munice nt.sonl be pleased to state:

{s) the reasons for the delay in the delivery of all sorte of letters and
trlegrams; and

(b) the steps Government have so far taken to remedy the general complaint?

Ths Honourabis Mr. Rafl Ahmed Kidwai: The attention of the Honourable
Member ie drawn to the reply given to starred question No. 166 by Shri Gopal
Narain on the 20th November 1047.

Incruaszp JutE PrRODUCTION IN INDIA

686. *8Shri Damodar Swarup Seth: Will the Honourable Minister of Agri-
nuitur.. be plessed to state:

(s) the approximate quantity of jute required for the use of the Indian
Union;

{b) the quuntity of Jute grown in the Indian Union; and

(¢) the measures which Government propose to take to incresse the pro-
duction of Jute in India?

The Honourable Dr. Rajendra Prasad: (a) The quantity of jute required
annually for the use of the Indian Union is 64 lakh bales of 400 lbs. each,
composed of 82} lakh bales for mill consumption and 1} lakh bales for domestic
consumption in villages.

(b) The annual production varies from year to ycur. The average produc-
tion during the years 1936-87 to 1940-41 was 20-2 lakh bales and that during
1841-42 to 1945-46 was 14-8 lakh bales. The Bengal Jute Regulation Act came
into force in 1040. The estimate for the 1947-48 crop is 17 lakh bales.

(0) The Government of India huve asked the Indian Central Jute Com-
mittes to submis proposals for intensive research both into the agricultural and
technological problems of the jute industry and they have been asked to
submit concrets proposals for inoreasing the production of jute, without
encronching upon the area under food crops, in the Indian Dominion. This
subject will be considered at the meeting of the Committee to be held from
the 10th to the 18th December, 18047, and suitable action will be taken on
reoript of sheir propossla,

’

CATTLR YOR AGRICULTURAL PURPOSES,

687. *Shri Ram Bahai: (a) Will the Honourable Minister of Agriculture be
plensnd to atate what has been the dverage increase in the census figures durin
the Inst 50 vears and what has been the average fall, in the number of cattle,
cows and bullocks. that ean be used for agrcultural purposes?

(t' Have Government any schemes under consideration, by which a.grmul-
tuniiti can conveniently procure oxen at cheap rates?

(¢) If the anawer to part (b) above be in the affirmative. what are thone
achemea?

(di What schemes have Government under oonsideration for the pmtsetinn
af cnttle that can be used for agrienltural purposes?

The Honoumiie Dr. Rajeadra Prasad: (a) The average annual increase in

" tha human and esttle census figures relssing -partition : Indian  Provinoes*
between 1915 and 1945 for  whish ‘only mmp-nE‘ le figures :ave mvailsble was
28 millions ead 17: thousands respeetively. During the 10 yoirs ending 1948

the average annual inareads in the humanipopulstion ‘wis 80 amilliors whilé sl
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cattle population declined by 350 théusands per year. The average annual fall
in the number of cows and bullocks that can be used for agricultural purposes
during the ten years ending 1945 was 20,000.

(b) No.

(c) Does not arise. .

(d) This is primarily the concern of Provincial Governments. The Govern-
ment of India have however sanctioned grants for two schemes of the Bombay
Government for the immunization of cattle against diseases. A proposal to
appoint a technical officer and a Standing Rinderpest Committee to consider the
ways and means of eradication of rinderpest in India is also under consideration.
Besides this the slaughter of ‘male cattle between 3 to 10 years of age which
are used or likely to be used as work cattle is prohibited in some of the
Provinces and export of cattle outside India is also prohibited. Government of
India have recently ses up a Committee to advise Government on other
measurés necessary for conserving and improving the Cattle Wealth of the
country.

ENcoUoraGERMENT OF COoTTAGE INDUSTRY

€88. *Shri Ram Sahai: (a) Will the Honouratle Minister of Industry and
Supply be pleased to state the names of cottage industrics to be encouraged
by Government ?

= (b} What schemes have been given effect to and at what places?

(¢) What schemes have not yet been given effect to and how long will i¥
take to give effect to them?

The Honourable Dr. Syama Prasad Mookerjee: (a) Development of cottage
industries is primarily the responsibility of the Provincial Governments. The
subject has, however, been included in the agenda of the forthcoming Indus-
tries Conference with a view to discussing what assistance, if any, should be
given by the Central Governmens. : :

(b) and (c). Do not arise. _
Extaxsiom or Mysons Ramwway

689. *Bhrl 8. V. Krishnamoorthy Rao: Will the Honourable Minister of
Railways be plessed to state:

(a) wHether it is a fact that the Government of Mysore have been pressing
on the Government of India the necessity of linkine up Erode on the Soutb
India Railway with Chamarajnagar on the Mysore Rsilways, so as to give a
direct metre gauge connection to the South and‘aiso Chitaldrug Rayadurg;

(b) whether the Government of Mysore have sought permission #o estend
the Mysore Ruilway from Chamarajnagar to Sateyamanjalam;

(c) whether any steps are taken to survey the line and if sc, by whom; and
(d) when the actual construction of the line is likely to be taken up?

The Honourable Dz, John Matthai: (a) The Government of Mysore have
been keen on providing a metre gauge connection between their System and
the 8. I. Railway system. The proposal of linking Chamrajnagar with Erode
was, however, abandoned in 1928 when the Erode-Trichinopoly Chord Line was
converted from Metre Gauge to Broad Gsauge.

No proposal for linking Chitaldrug on the Mysore State Railway with Raya-
durg on the M. and S. M. Railway appears to have been received.

(b) The Mysore Government have sought for inclusion of the Railway
project from Chamrajnagar to Mettupalayam w»ia Satyamangalam in the (iov-
ernment of India’s Post-war plan, for allotting it a high priority, and for
having necessary surveys undertaken.
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¢) An serial survey has recently been carried cut by the Survey of Indis
at the cost of the Mysore State. An estimste for the land survey, both
Trafic and Engineering, has been sent by the 8. I. Railway to the Mysore
Government for scceptance. Bince the project lies in the sp of influence
of the 8. I. Railway, the survey will be carried out by the 8. I. Railway
Administration in consultation with the M. and 8. M. Railway and Mysore
Railways. A Trafic Officer of the Mysore State Railway will be associated
with the fresh Traffic Survey.

(dz It is not possible to say at this stage when the actual construction will
be up.

IMroRT OF AREOA

690. *Shri 8. V. Krishnamoorthy Rao: Will the Honourahle Minister of
Industry and Bupply be pleassd to state:

(né.the quantity of areca that has been imported into India from Singapore
and Esstern Pakistan during the current year;

(b) whether the price of areca has fallen on account of the imports;

(c) what restrictions ai¢ proposed to be imposed to chark the importa;

(d) whether it is a fact that the areca growers in Indis have mad® several re-
jresentations for the removal of excise duty on areca; and
““ge?‘ (:;w amount of duty collected during the years 1945-46, 1946-47 and

The Honourabls Dr. Syama Prasad Mookerjée: The question has been
transferred to the List of questions for the 12th December 1947, when it will

be answered by the Honoursble Minister for Commerce.
Frurr Diszasz 1IN Armca Nut

091, *°Shri 8. V., Krishnamoorthy Rao: Will the Honourable Minister of
Agriculture be pleased to state:

(a) whether any research hus been carried out into the causes and preventiou
u! fruit disease in areca nut;

(b) il 8o, with what result; and

(¢) how muny research Institutes are working and where? .

The Homourable Dr. Rajendra Prasad: (a) Research on causes and preven-
sion of diseases of areca nut was conducted from time to time. Early in this
century investigations were conducted by Dr. Butler in the then Imperial Agri-
oultural Research Institute at Pusa. The Bombay Government aiso carried
out some investigations and the Mysore State maintained an experimental
:um where some diseases were studied. Much, however, still remains to be

one.
b) The investigationas so far conducted have reached only tentative. con-
clusions which remain to be confirmed.

(¢) There ix no research institute at present engaged in work on diseases
of areca nut. The Indian Council of Agricultural Research is now setting up
sn Areca nut Committee which among other matters will also conduct syste-
matio research in the peats and diseases and their cure. . ‘

INorRASR IN Basic Ratiox orrioR 1N My<oRE ETC.

.:.e ::Irl s.wv;'::nnmmy RBRao: Will the Honourable Minister of

(a) whether Government ure awnre that the basic ration of food in Mysore
Cochin, Travancore and Pudukottai is only 8 or. while in all other pmvimw;
and Btates it is 10 os; N
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{h) whether Government are aware that in all these areas rice is the staple
food; ’

(¢) whether any steps have been taken to increase the quota of rice allotted
to the said States so that the basic ration may be raised to at least 10 oz: and

(d) if so, what are the quantities of rice and wheat allotted for the months,
of November and December 1947, to these States?

The Honourable Dr. Rajendra Prasad: (a) Yes, except that in a few other.
States also, the basic ration is below 10 oz.

(b) Yes.
(c) The maximum possible quotas are being allotted to the States in question.
(d) The allotments for November and December are:

November Decemrber.

1 Pl
&
Rice Wheat Millete Rice WLeat  Milles
Mysore . 6,760 5,000 15,200 5,000 2,000 13,,000-
Cochin . . 3,000 3,200 . 5,000 2,000 3,000,
Travancore . 13,600 14,000 .. 12,00 4,000 8,000
Pudukottai . 720 . 80 720 .. 80.

TiNIrate FactoRiEs

698. *Shri Ramnarayan Singh: Will the Honourable Minister of Industry
und Supply be pleased to state: o

(a) the numnver of tinplate factories in the country; -

(b) the prineiples followed in allotment of quotas to them; ana

fc) Government’s policy as to whether they encourage or discourage any,
fusther increase in the number of fuctories? ’

The Honourable Dr. Syama Prasad Mookerjee: (a) One, Sir.

(by 1 presume the Honourable Member is referring to allotment of raw.
materials. The full quantity of tinbars produced in the country and a conside-.
rable proportion of tin available in India is allotted to the Company.

(¢t There will ultimately be scope for further expansion of the Tinplate.
Indu=try.  “lovermment is unable to encourage extensions to the existing fac-,
tory or wn iperease in ity number until steel supplies are sufficient to meet the,
r.eeds of the «xisting plant.

AMERAOTI-BADNERA MOTOR SERVICE

694. *Dr. P. S. Deshmukh: (a) Will the Honourahle Minister of Railways

be pleased to state the condition on which the present Amraoti-Badnera motor,
service was slarted?

(b) Are Goverument aware that the Motor fare is Re. -/8/6 per passenger.
while the ruilway fare is only Re. -/2/-?

(¢) Do Government propose to reduce the motor fare to Re. -/2/- per
-passenger only?

(_d) When does the present agreement wiih the motor service company
cxpire?

{¢) Do Government propose to nationalize this Amraoti-Badnera motor,
service’ when notor services are nationalized by the Provincial Government?
If not. why not?
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The Honourable Dr. John Matthai: (a) The Amrsoti-Badnera Motor
Service was inaugurated in June 1945, by the Central Provinces Transport
Services, Ltd., Nagpur.—a road undertuking with which the G. 1. P. Railway
and the C. P. Government are associated.

(b) The bus fars of annas 8} per passenger is in a~cordance with the scale
of road fures sanctioned by the C. P. Government for that Province:

(c) The level of road fares is s provincial responsibility. .

(d) This is » metéar for the C. P. Govemnment, but o far as the Govern-
ment of India sre aware, operstion on this route, as on ether routes, is autho-
rised by permits issued by the Transport Authorities snd no agriement as such
exist. )

(e) The Provincisl Government have declared their intention to nationalise
uli roud services in the Province.

Boar Facromims v WxsT BmmaaL.

695. *Shri Basanta Kumar Das: Will the Honouruble Minister of lndustry
und Bupply be pleased to state:
(a) whether Government are aware that a large number of soap fuctones,
specinlly in West Bengal, have lost their existence during the communal
isturbances in thad province; and
(b) whather it is a fact that their quota of caustic soda. has been disconti-
nued and if wo, whether Government propose to take uny steps in that bebalf?

The Hopourabls Dr. Sayma Prased Mookerjes: (ua)oudm‘ Detafls are
being ascertained of soap factories which have closed down owing to communasl
disturbances. Orders regarding the discontinuance of supplies of caustic soda
will bo insued ax soon as these details are available.

8arr a8 Ao Corraae InpUstar.

€98, *Shri Basanta Kumar Das: Will the Honourable Minister of Industry
and Bupply be pleased to state:

(s) whother (jovernment are awsre that as a result of the Gandhi-Irwin
Pact of 1831 she pre dion of malt became an important cottage industry in
the l.coum areas, affording means of livelbbood 40 quite a iarge nuwnber of
peopis.

(b) whether Government are aware that this industry has suffered con-
siderably because of the fact that the firewood-plants available on the s2a-
shore and the banks of sslt-water rivers which supplied fuel for the preparation
of salt have been moetly uprooted in consequence of the cyclone and tidsl
bore in 1942; and

(0) if the answers 10 parts (a) and (b) above be in the aflirmative. what
stepe (1ovammen:ngmpou to take to improve the situation and to establish
salt as a cottage industry for the poorer class of people!

The Honourable Dr. Syama Prasad Mookerjes: (a) Manufacture of salt in
the coastal arvas of Midnapore, Tamlok, Contai and of SBunderbans was
practised on a moderate scale in the coastal areas in the period following the
snncuncement of Gandhi-Irwin Paot. It afforded some means, of livelihood
to a few thousand people in the cosstal areas.

(b) Yes.

(¢) The salt industry in she coastal areas of West Bengal is proposed to be
developed by an attempt to introduce solar evaporation methods l:n the exi;)tin;
cottage industry, The Bengsl Government are also making an extensive
survey of ths Midnapore Coastal Area with the object of extending salt manufac-
ture,

-

*
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PropucTIiON OF SoDA ASH.

697. *Shri Basanta Kumar Das: Will the Honourable Minister of lndustry
and Supply be pleased to state:
(a) the total quantity of soda ash produced in India in the years 1946 and
- 1947 and the names of the manufacturers with their annual output;
(b) the total quantity of soda ash imported from abroad during the yeare
19046 and 1947; , _
ic) whether the quantity produced in this country together with the imyorted
yuantity is enough to meet our present reauirements and if not. what the
amount of shortage is; and
(d). how Government propose to meet the shortage?
The Honourable Dr. Syama Prasad Mookerjee: (a) and (b). A statemend
giving the desired information is laid on the table of the House.
(c) No. Bir; we are short of our requirements by about 80,000 tons per
year.
(d) By assisting the cxisting works, whose potential capacity is about
55.000 fons. to produce the maxinium quantity possible; by encouraging the
installation of new capacity and by increasing imports in the mean time.

e ——
Statement
Production of Soda Ash in 1946 & 1947
(a)
Production in Production Estmated
N mc ol the firm 1946 during the Production
first balf during the
of 1947 seocond half of
1947
Tons Tons Tons
Alkali & Chemical Corporation of India, 18,339 11,426 .
Khewra.
Dhrangadra Chemical Works, Dhrangsdra 12,629 4,000 6,000
Tate Chemicals, Mithapur . . 1,276 Nil 500
32,943 15,436 6,600
*Kbhewra is now situtated in Pakistun.
(b)
IMPORTS
1948 1947 (Esimated)
70,000 tonn 50,000 tons

ROR——-

MaNUFACTURE OF Biscurrs.

€98. *8hri Basanta Kumar Das: Will the Honourable Minister of Food be
pleased to state:

(a) the names of manufacturers of biscuits {0 whom a auota of wheat-flour
has been allotted this vear and the quantity allotted to each of them;

(b) whether in the matter of allotment of flour, the standing of a company ie

taken into consideration as one of the factors or the sole factor.und if so. whis
limit is put thereto;
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(c) whether any biscuit companies have been refused supply of flour this
year because of their being of comparatively shorter standing and if eo, what
their names are; and

(d) it the answer to part (c) above be in the affirmative, how Government
propose to kcep such biscuit companies working?

The Honourable Dr. Rajendra Prasad. (a) A stetement is placed at the
tuble of the Houns

(b) No.

(¢) and (d). In view of reply to part (b) the question does not erise.

Btatement showing the allotment of Flour to Biscurt Factories during 1947

{In toas)
) Quality Allotted
Name of Bisouit Feotories Frem Patinla From Iwports

1. M/s. Deihi Bisouits Co., Lad., Delhi . . 18 4
8. ., Modi Sapplies Corpn., Ltd., Begumsbad 136 48
3. .. Puris Producta Mfg., Co., Bombay-=2. &8 40
4. ., GBathe Biscuit Oo., 820, Bhawani Peth 7 52

Poona—-3.
[ ) » Uritannis Biscuit Co,, Ltd., Reay Road 95 141 *

East, Mazagon, Bombay.
6 .. Briteania Bisouit Co., Calcutta . . . 194
k) . Lily Bisouit Co., Caloutta . . . 82 59
] » Shama Bisouit Co., Caloutta . 27 21
9. o Patlale Biscuit Mfg. Oo., Rajpura Pat uh 17

ToraL . 800 569

N.B.--~A further quantity of 659 tons whoat flour ie being allotted during December 1445
.of the All India Bisouit Manufacturers Association for allocation to its member fatories.

————

FiooruoaTiON 1IN Supari Priozns.

099, °fhri 8, V., Krishnamoorthy Rao: Will the Honourable Minister of
Industry and Supply be pleased to state-

(e) whether Government are aware that the price of round superi has fallen
by v per cent. during the past few weeks and that it is still going down:

(b) whether Government are aware that the fall in price is due to the smug-
gling of supen from Lastern Pakistan ares not only of Eastern Pakistan supari
out also of supani imported from Singapore through Pakistan ports to «void
unport restrictions;

(c) whether representations have been received by the Gowerninent o
{ndia from the Karnataka and Mysore Areca growers’ Association in this
ocounection; and

(d) what action Government propose to take to check the fall in the price
of areca and to restore its original price?

The Homourabls Dr. Syama Prasad Mookerjes. The question has been

transfervred to the List of questions-for the 12th December, 1944. when it aill
he answered by the Honourable Minister for Commerce.
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Naw Ramway Lives N Braam.

700. *Shri Ramnarayan Singh: Will the Honourable Minister of Railwuys
be pleased to state the stage at which the newly proposed railway lines in bhg
province of Bihar, rarticularly in the Chotta Nagpur Division, stand to-day?

The Homourable Dr. John Matthai: A statement is placed on the table
containing a iist of 9 projects under investigation which lie wholly or partially
in the Province of Bihar. o

Of these, the first & projects lie wholly or partly in the Chota Nagpur Divi-
sion. Construction has been sanctioned of the first 40 miles of the Barwadih-
Chirinati Project. The remaining projects are still under investigation.

Statement
(i) Tori-Birmitrapur.
(ii) Gaya-Ranchi.
(iii) Barkagaon-Hazaribagh-Giridib.
(iv) Barwadih-Chirimiri.
{v) Barwadih-Manikpur.
(vi) Conversion of Purulia-Lolhardaga from N. G. to B. G.
(vii) Sitamarhi-Sonbarsa.
(viii) Chakis-Alwalia-Sidhwalia.
(ix) Murliganj-Duram-Madhepura.
RamLwaYy WORKSHOPS IN INDIA AND PAkIsTanw,

701. *Shrimati Renuka Ray: (a) Will the Honourable Minister of Railways
e pleased to stete the number of Railway Workshops in India and in Pakistan?

(b) Ta it a fact that the plant and equipment of a Railway Workshop are being
trunsferred to Pakistan ares and if so, the reasons for such transfér?

The Honourable Dr. John Matthai: (a) A list of workshops under the
Mechanical Department only of Railways falling under India and Pakistan is
being tabled.  Indian-Governmnent Railways have been addressed to furnish a
comprehensive statement of all the workshops under the control of different
departiments -nd this information will be placed in the Library of the House in
due course.

(b. No. A few ticket printing machines from the Ticket Printing T'ress.
I.ahore are, however, to be transferred to India. .

Mechanical Department Workshop of Class I Government Railways India.

Railway Gauge Description of workehops Location Remarks
] 2 3 4 5
Assam ¢ M. G. Locomotive, Carriage and Dibrugark
Wagon
B.B.&C.1. B. G. Locomotive . . Dohad
Carrisge . . . Abmedeba!
Carrisge . . . . Parel
Wagon . . . . Barods.
gsgnn . . . . Mabkalaxmi.
agon . . . . " Gangapur City
M. G. Locomotive, Carriage snd Ajmer.
Wagon.
Wagon . . . . Mhow.

Wagon . . . . Abv Road.
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Railways Gaugs Deacription of workshop Loocation Remarks
1 2 3 4 5
B.N. B. G. Locomotive . Khsaragpur.
Carriage and Wagon Khsragpur.
E.L B. G. Locomotive Lucknow:.
Locomotive Jamalpur
*Locomotive Ksanchrapare. *For B.G, M.G.
and N..G.
tCarriage and Wagon . Kanchrapara. tFor B.G. &N.G.
Carriage n1rd Wegon Lucknow
Carringe and Wagon Lillooah.
Waugon . Ondal.
Q.1.pP. B.G Locomotive . Parel.
Carringe and Wagon Matungn
Carrisge and Wagon Jhansi.
M. end B. M. B.G. otive . Perarnbur
Carrisge annd Wagon Perambar.
M. G. Locomotive, Carriage end  Hubli
Wagon . . . .
B.P. N.G. Carringe . . . Kalka.
0.T. M. G. Loocomotive, Cerriage and Gorskhpur.
Wagon.
Locomotive, Carriage and lzatnsgar.
Wagon. .
8.1 B.G. and M.Ct. Locomotive, Carrisge snd Golden Rock.
Wagon.
Pakistan
N. W, B. G. looconotive . Moghelpurs.
* CQCarriage and Wagon Moghalpurs.
E.B M. G Locomotive, Cerriage snd Dacca.
Wagon.
Locomnotive, Carringe and Seidpur.
Wagon.
DaraxTION OF RaAmLwaAY Wagows mv Paxmsran.

702, *Shrimati Renuka Ray: Will the Honourable Minister of Railways be
plansed to state:
(s) whether any trains and/or wagons sent $o Pakistan with passengers and/
or goods bave not been returned to India; and

{b) if so, whether GGovernment have taken or propose to take any action in
this connection?

The Honourabls Dr. John Matthai:

(s) Yes.

(b) Constant watch is kept by the Indian Railways concermmed on rolling
stock sent to the Pakistan Railways and when delasys necessitate, reference is
made to the Ministry of Communications (Railway Department), Government
of Pakistan, by the Railway Board.

NATIONALISATION OF

AIRLI: BS.

708. *Shrimati Renuka Ray: Will the Honourable Minister of Communi
sations he pleased t0 state:

(») bow many private airline companies have been licensed;
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‘(b) whether any proposal is being considered to consolidate thess eompanies

on the lines of the B.0.A.C.; and

(c) whether Government have taken any
ation of airlines; if not, whether Governmen
in the near future?

The Honourable Mr. Ral Ahmed Kidwai: (a) The Air Transport Licensing
Board have granted licences for the operation of air services in India to 8

coinpanies.

(b) No, Sir.

(¢) Tne question of organisation of air services has been carefully‘reviewed
by the present (jovernment, particularly with reference to the operation o'f an
air servize between India and United Kingdom. As regards external services,
I lay on the table of the House a copy of an announcement recently made in
the press on the scheme for the operation of an Indian air service between
Indis and the United Kingdom. It will be observed that the organisation which
will undertake the operation will be & joint Government-Company enterprise
in the capital of which Government will hold 49 per cent. with the right to
acquire at any time a clear majority holding. The day-to-day management will
be with a company which has established s name in civil air transport as well
as in other fields of commerce. Losses, if any, will be made good to the company
by Government by payment of subsidies which are repayable from subsequent
profits. Profits in excess of 5 per cent. after repayment of subsidies, if any, will
be shared equally by *he Government and the Company.

Similar principles will apply to other external air operations also.

As regards internal air services, Government have not yet taken any deci-
sion. They will shortly place the matter before the Standing Advisory Com-
mitte attached tc the Ministry of Communications.

decision regarding the nationalis-
t propose to consider the proposal

PRESS NOTE
Indian Asr Service to Europe.
Government approves formation of new Company.

It is snnounced that the Government of India have approved of the early establishinent
of an Indian air service to Europe. For this purpose a new Company is being formed under
the name of ‘‘Air-India International, Limited’’, with an authorised capital of Rs. 7 crores
and an initial paid-up capital of Rs. 2 crores, out of which the Government of India will
acquire 49 per cent. with an option to acquire at any time a further two per cent. so as to
bring up their holding to 51 per cent. of the total. Government will have a nnmber of
Directors on the Boa:-? of the Company. The Chairman will be a Director approved by the
Government of India.

The Service which will operate betwsen Bombay and London via, Cairo, and one stopping
place on the Continent, will be equippad with the latest model of the Lockhead ‘‘Coustells-
tion” aircraft, the leading long-range, high speed, four-engined transport in the world toda:.
The service is expected to be inangurated at the beginning of May, with an initiasl frequency
of two a week in each direction. The frequency will subsequently be increased as the
organization and traffic develop.

Air-India Limited will be in charge of the technical management of the new Company,
and will provide crews and all operational and engineering services. Air-India will aleo
act as Chief Booking Agents in India.  Action will now taken by the Government of
Indis to negotiate bilateral agreements with the countries lying on the route.

_The scheme represents a new and intereating experiment irn joint State and private enter-
prise. Amoncst its striking features is the fact that. as the largest share-holder in the
Complpy, with a right to acquire at any time a clear majority holding, the Government
of India will have effective control over the policies and operations of the Company thus
safeguarding in full the national interests including those of the tax-payer and consumer.
At the same time, by entrusting the day-to-day management of the Company to s sector of
private enterprise we.ll-uublishegl and highly experienced in the field of air transport,
:::i ::sofuut objective of efficiont management besed on commereial prineiples will be
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The financial terms snd provision of the srrangement spproved by Government are also
of special interest. Under the scheme, the Government of is have agreed, if Ty,
to grant subsidies to the Cotnpany for a limited period in order to protect it from possible
loss in the early stages, but uny such financial aid will be re-payable from subsequent profits
out of which per cent. wiﬁ, for the purpose, direc:lg sccrue to Government until the
subsidies have been id in full. During this period the Company will be precluded
from declaring dividends in excess of five per cent.

After the subsidies, if sny, are repeid. balf of the profits earned in excess of five per
cent. on capitsl and share holders’ funds will accrue t: Government who, in addition, will
receive the dividends paysble on their shares.

Indis has demonstrated her ability to operate domestic services on & large scale and with

s high degrea of efficiency and safely, but internationa] air trafic to and from India, has

. now been the monopoly of forsign operators. It is, therefore, gratifvinz tn know

India is at last entering the fleld of international air transport, with equipment an‘l
facilities which will compare favourably with thoss of its foreign competitors.

BexnoaL-Naaror RarLwaY STaTIONS WITHOUT LiGHT.

704. *Shri Santanu Kumar Das: (a) Will the Honourable Minister of
Railways be plensed to state whether it in a fact that some of the stationg an
Bengal-Nagpur Railway remain without lights?

(h) if e0, is it a fact that robbery and pick-pocketing are increasing dav by
day on account of thin?

The Honourable Dr. John Matthai: (a) No. Platform lamps are lighte!
ot all stations where passenger trains halt during the hours of darkness, th-
number of lnmps to be lit heing dependent on the size of the station.

(b) Does not arise.
Srorraos or Puri-Howrar Exrakss TeAN AT JAJPUR AND JENAPUR SrTATIONS

708. °*Shri Santanu Kumar Das: (a) Will the Honourable Minister of
Railwaya be pleased to state whether the Puri-Howrah Express Train passes
without touching the main stations between Bhadrak and Cuttack stations?

(b) Han any representation been received from the public requesting Govern-
ug:nt m?nllow the said train to stop a¥ Jajpur and Jenapur stations in Cuttack
atriot

The Honourable Dr. John Matthal: (a) The Puri-Howrah Express Trains
sto) at Kendrapara Road. They do not stop at Jajpur Road, the only other
relatively inmportant station between Bhadrak and Cuttack.

(b) Towards the end of 1946, representations were made to the B. N. Railway
and the Railway Roard that the Puri.Howrah Express Trains shoul be stopped
at jh)pur Rond. but no representation has been received suggesting a stoppage
at Jenapur.

Proaruss v ConstrucTioN or TrioAUR-KoLLeNGoDE Rainway

708. *Shri P. Govinda Menon: Will the Honourable Minister of Railways be
pleaaed to state:

(n) what stage has been reached in the construction of the Trichur-Kollengode
Railway: and

{b) when this Ralway is expected to be opened ?

The Honourable Dr. John Matthai: (a) Trichur-Kollengode Railway Project
1o atill in the {nvestigation stage. The construction has nod yet commenced.

(b) The question does not arise as this stage.
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REBUILDING OF SHORANUB-NILAMBUR RAILWAY.

707. *Shri P. Govinda Menon: Will the Honourable Minister of Railways be
pleased fo state:

(8) whether it is proposed to build again the Shoranur-Nilambur Railway
which was dismantled during the last war; and

(b) it so, when will the work be taken up?
The Honourable Dr. John Matthai: (a) When the Railway Post-war

Plans for construction of new lines and restoration of dismantled lines were
orginally prepuved. it was decided, in consultation with the Madras (fovernm.nt,
that the Shoranur-Nilambur Railway which was dismantled during the war
should not be restored.

The Madras Government have, however, recently intimated that the ques-
tion of restoration of this line is being re-examined by them and they have
asked about the samount of guarantee that the Provincial Goverument will.
bave t> pay, should the line prove unremunerative in its working. This infor-
mation is being compiled.

(b) It is not possible to state, at this stage, if the line will a.ctuu.lﬁ Le
restored and if so, when.

CLOTH AND SUGAR SUPPLIED TO ORISSA STATES.

708. *Shri Yudhisthir Misra: Will the Honourable Minister of Industry and
Supply be pleased to state the quantity of cloth, yarn and sugar supplied to the
Orissa States during the year ending 81st October, 19477

The Honourable Dr. Syama Prasad Mookerjee: The Central Government
make allotments of cloth and yarn to the Orissa Government, who are responsi-
ble for sub-allotting these supplies to the districts in the province of Orissa
and to the Orissa Statess The Central Government therefore have no informa-
tion as to what quantities of cloth and yarn have been supplied to the Orissa
States. The same is the case, I understand, with sugar. Engquiries have
however been made from the Orissa Government as to the supplies of zloth,
yarn and sugar made to the Orissa Stetes during the year ending 81st Octo-
ber 1947, and the information will be furnished to the Honourable Member
when it is received. '

MALDISTRIBUTION OF CONTROLLED (G0o0p8 IN ORISSA STATES.

709 *Shri Yudhisthir Misra: Will the Honourable Minister of Industry and
Supply be pleased to state:

(8) whether Government are aware of the maldistribution of controlled
goods in some of the Orissa States and the export in large guantity of yarn from
the States to the neighbouring provinces;

(b) whether (iovernment huve received any comploint regarding export of
yarn from Patna State to the Central Provinces; and

(et if 8o, whether Government have taken any action ?

The Honourable Dr. Syama Prasad Mookerjee: (a), (b) and (c¢). Govera-
ment have received no such complaints as the Honourable Member mention- re-
garding ma!-distribution or exports, but would be glad to undertake investigations
if the Honourut]l - Member would let them have instances of what he has in mind.
I must point out, however, that since internal distribution is a matter. for the
Provineial or Stute Government concerned, this question should be addressed
to the administration coneerned.
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Exrawsion or B. N. Ramwway.

710, *Shri Yudhisthir Misra: Will the Honourable Minister of Railways be
pleased to state whether Government propose to take up the construction of
8ambslpore-Kondagaon and Khurda Road-Sonepur-Lochipore railway line in
Beugal Nagpur Railwuy after survey, and if so, when?

The Honourable Dr, John Matthai: The Government are not in a position
at this stage to state if the construction of Sambalpur-Kondagaon and Khurda
Boad-Bonepur-lLochipore railway lines on the Bengal Nagpur Railway will Le
taken in hand after the surveys have heen completed. The survey reports on
recoeipt will be examined by the Railway Board and then placed bhefore the
Central Board of Transport for their consideration. Construction will be

taken in hand only if the Central Board of Transport recommend such a
course.

InsurriorexT SurrLY oF WaGgoxns To B. N. RarLway.

711. *Shri Yudhisthir Misra: Will the Honournble Minister of Railways be
pleased to state:

(a) whether any complaint regarding insufficient supply of wagons has been
received fromm Kantabanji (Bengal Nagpur Railway) in i’sﬁnn State (Orissu)
to ugpo:t wincr foodgruine; amd

b) if mso, whether Govermaent propose to 1nake anv arrangements in

future t1 fucilitate export of foodgrains from that place to Madras and Bombay
Presidencies ?

The Honourable Dr. John Matthali: (a) Yes, such s complaint has been
received by the B. N. Railway.

(b) Adequate facilities exist for the transport of foodgrains.

CowraoL oves RaiLway CATERERS 1IN RESPRCT oF EMPLOYEES' SERVICES

718 *Prof. N. G. Ranga: (a) Will the Honourable Minister of Railways be
pleased to state whether the Government of India have any comtrol over the
oaterery in respect of the conditions of service the caterers offer to their em-
ployees ?

(b) It not, do Government intend $o assume any?

The Honourable Dr. John Matthai: (s) Railways at present have no
vontrol over the caterers in respect of econditions of service offered to their
employees.

(h) The mutter is still under examination.
» o DEVELOPMENT OF SANGAMEBSHWAR InRIGATION PROJEOT.

718 *Prot. N. G. Ranga: Will the Honourable Minister of Agriculture be plea-
sed to etate:

(n) whether Government are aware that Rayalaseama (Ceded Districts) in
the Madras province is specially liable to periodioal famines;

{b) whether Government are aware that the Famine Commissions of 1897—
1800 had recommended that irrigation projects especinily the Sangameshwar
project should be developed in order to protect the five million people of this
area froru frequent famines;

(¢) whether tiovarnment are aware that this is at present a deficit food area
and there is great need for making it self-sufficient in food; and

{d) whether (Gjovernment propose to develop the ‘rr.gation projects referred
%o wn part (b) sbove?
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The Honourable Dr. Rajendra Prasad: (a)‘ﬁs.

(b) The Famine Commission of 1898 recommended extension of irrigation
a8 a first measure to protect the Ceded Districts from famine, but i¥ did not
refer to the Sangameshwar Projecs which was evolved in 1903.

(c) Yes. -
(d) Staff for preliminary investigation of the project has been sanctioned by
the Provincial Government and inyestigation is expected to commence shortly.

RarusaL BY PAKISTAN To ExcHaNGE Foop ror TEXTILES

714. *Seth Govind Das: (a) Will the Honourable Minister of I'ood be pleased
to state whether it is a fact that the Government of Pakistan have refused to
take our textiles in exchange of their food, and that they have offered their
food to Australia in return of Australian textiles?

(b) If the answer to part (1) above be in the aflirmative, what action do
Government propose to take to consolidate our position, so that we may not
depcnd on food supplies from Pakistan?

The Honourable Dr. Rajendra Prasad: (z) No proposal on the basis of
barter of textiles frorn India with foodgrains from Pakistan was ever put to or
considered either by the Government of Pakistan or by the Government of
India. The Government of India have not heard of any such barter proposal
betwezn P'akistan and Australia.

(b) Does not arise.

MOTION FOR ADJOURNMENT

FAILURE OoF THE GOVERNMENT TO SToP TRIBAL RAILs FRomM PARISTAN

Mr. Speaker: 1 have received not'ce of an adjournment motion from Prof.
Shibban Lal Saksena. There seems to be some confusion about this wmotion.
It is verbose, argumentative and requires a lot of amendment, even if it is
otherwise admissible. I would read only such parts, as I think are relevans.

The motion as amended by me will read:

“That the House do adjourn to discuss a matter of urgent public importance, vit., the
failure of our Government tu take effective measures to force the Pakistan Government to
stop tribesmen from ‘indulging in & reign of terror, loot and ra ', and to discuss whether
all talks of financial settlements and other agreements with the Pakistan Government should
mot stop immediately and what other effective steps should be taken in the matter.”

1]
I have amended the motion to bring it within parliamentary language.

Apart from the question of urgency, this motion on the very face of it is
inadm’ssible because it seeks to discuss more than one definite issue.

I do not think I can’give my consent to this motion.

COMMITTEE ON PETITIONS

Mr. Speaker: | have to announce that under sub-order (1) of Standing
Order 80 of the Constituent Assembly (Legislative) Standing OrQe‘ra, the follow-
ing !¥:rourable Members will form the Committee on Pe_shtl?ns, n_a.mely:
(1) Pandit Thakur Das Bhargava, (2) Shrimati G. Durgaba’, (3) Shri A;ur;
Chandra Guha, (4) Shri Mohan Lal Saksena, and (5) Pandit Mukut Bihari La
Bhargavs.



ELECTBMCITY (SUPPLY) BILL

Mr. Speaker: The House will now proceed with further consideration of
the motion of the Honourable Mr. Gadgil about reference to Select Committee
of his Bill to provide for the rationalzation of the production and supply of
electricity and generslly for taking measures conducive to the electrical develop-
ment of the Provinces of India.

The Homourable Shri M. V. Gadgil (Minister for Works, Mnes and Power):
The debate that followed my mntion for reference to Select Committee on tzle
Bl now under discussion was marked with some heat, some light, but 1 am
glad to say that there wus no <hock. The Monourable Members who partiei-
pated in this debate—at least xome of them—were guod enough to congr tul ige
me.  Bome were rather hulf-hearted in their congra‘ulations and one Honour-
able: Meimnber wus pos'tive in denonncing this measure as reactionarv. Now
thix honourable gentleman has quoted ‘rom the Bible, namely, some resolu-
tions of the Congress. T only hope that this new found love of the Congress
renalutions hy this Honourable Member will he more enduring hereafter.

Now for those who weleonw this measure as being good, although better
was poksible, to them iy reply is that good cannot be the tnemy of better
And if they do me the courtesy of going through the provisions of this Bill,
which T stuted nt the bheginning of 1wy speech is ® somewhat complicated
mensure, they will find that T have gons as much as possible in the present
* ciroumstances, Thix i« exactly what T said, Sir:

“The fact that has determined this line of action is: What is possible in the imme-
diste future?  And to do it in such a way that the nltimate objective of public ownerahip
of such public utility concerna is not prejudiced in the least.”

Now a higger issue wns raired hy smve of the Honourable Members. name-
ly. ol nationnlisution. Bome sort of acousation was levelled against me that
thiv Bill wns definitely inconsistent with the Congress poliev. My Honourable
friond, Prof. K. T. 8hah, for whom T have the highest respect, and who has
often heen my guide in matters of finanee whenever 1 had an occasion tn write
something about it, referred to the Karachi resolution. Now that Karachi
resolution aays:

*“The Btate shall own or control key industries and servioss, minsral rescurees, milways,
waterways, shipping and other means of public l.erorL“

Thia dors not defin'tely lax down that there should be public ownership and
conirol, but an alternative ix left and it will not be considered as inconsistent
if this measure in based on State enntrol and public ownership also. In fact,
T will be entitled to take some credit that instead of taking one alternative, as
suggeated in this resolution, T have taken both the things and tried to eom-
bine them in such a manner that the ultimate objective will be possible $o he
attained sooner than many of my Honourable friends realise.

Shri M. V. Kamath (C. P. and Berar: General): Is the Honourble
Minister working out a aynthesis?

The Homourable Bhri N. V. Gadgil: 1 will leave it to your imsgination
because T do not want to say anything that will cr®ate any trouble in the
realization of the objective that T have placed hefore you.

Referring to the latest Conerrse nian festo. which was issued in the year
1048, T find the same thing is repasted :

‘““The State must own, or control kev and basic industries and services, mineral rescurees,
railwayas, waterways and ehipping and other means of public transport.'’

T thercfore say this charge nf having lone romething against the Congress
programme or mandate is entirelv without foundation. If it comes to a choiee
for e hotwoen lovalty to the Government and lovalty to the Congress. 1 ean
asaure mv friend that loyalty tn the Congress will prevail in myv case.
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Now taking further th:s question of nationalization on merits: in other words
some of my friends wunt that public ownership should be secured immediately.
In this connection, the purchasing of existing interests offers a formidable
pmblen{. I do not think it is a pont of view of any of the Honourable Members
that existing interests should be ex-appropriated altogether. That also is not
the Congress policy. The Congress policy has been laid down very often that
no man will be deprived of his property except according to the process of the
law : that in the case of samindari, the Congress manifesto definitely laid down
that'equitable compensation would be paid. There is no desre tn cut the
existing interests with a shilling <o to say. Now ‘f that is the position. s':ppose
if the Government were to start on having public ownership immediatelv? We
would have to pav roughly about Rs. 100 erores. Today out of 412 electricity
undertakings in this country, 800 belong to private companies. Out of these
800. 249 are in the Indian Union and 51 in the States. As regards the pro-
portion of installed eapacity 73 19" per cent. goes to privately-o:-ned company
and the remaining to municipalities and Government. Tn those c'reumstances
T ask in all sincerity whether we can afford straight-away to purchase them
and if we want to purchase themn will it make any immed'ate improvement of
the prospect, snenking from the point of view of the financial position of the
countrv? Tn England under the latest Tlectricity Bill nationalisation has
been visualised. But, Mr. Speaker, vou will find from that Bill what the
arrangement is. ‘

“The holder of securities in any body, other®than a local authority, whose assets and
liabilities are transferred by the Bill is to be compensated by the issue to him by the Central
Authority of British electricity stock of such amount as is in the hauds of the treasury, at
s value equal on the date of issue to the value of security. The value of any security for
this purpose is to be deemed to be the average market value of the securities on a certain
date.”

It only means that we will have to pay heuavily by way of interest, because
the securities will be valued at their market rate today.

What is proposed under this Bill is that all the existing undertakings will
be under the complete control of the Provincial Boards, the composition of
which, I again reveat, is thoroughly democratic. There is not a single repre-
sentative on the Provincial Board either of the shareholders or of the managing
agents and it is a body charged with the entire work that is to be done under
the provisions of the proposed Bill. *1f the idea is that these peopie should
be paid at the very beginning, as I said. it will be a huge burden on the tax-
payer. What is proposed under this Bill is to control these concerns, control
their profits and the future expansion of the existing plants is also controlled.
New undertakings will be mostly by the State and wherever it is impossible
Yor the State to rome in, private enterprise may be allowwved. As far as the
taking over of the existing undertakings are concerned opportunities will arise
from now on in the course of the next 20 vears under the terms of the various
licenses. Meanwhile we will consider the auest'on of the compensation to be
paid. At present the provisions of the Indian Electric'ty Aet of 1910 apply.
The provisions clearly lay down that when an undertaking is to be purchased
the value must he calculated by what is known as the fair market value. If
I were to caleulate the fair market value todav. it s so mnuch inflated that I
will be run down as a man who knows very little about finance and probably
will be accused of being pro-capitalist. Tn the present circnmstances it will
be considered a follv. But if we can in the near future make certain amend-
ments in the Tndian Electricitv Act of 1910 in such a manner that the value
to be paid mav be either the book value or the writter-down value but certainly
not the market value, then in those circumstances it is possible considerably
to reduce the hurden on the poor taxpaver. But that is a matter which is
receiving the attention of the Government. What I want to urge for the pre-
sent is thas thir is 8 very big step towards nationalisation. Just as possession
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is 9 points in law, I should say control is ten points in business. If we

thoroughly and efficiently control the concerns in every respect, I have no doubt

that gradually ap atmosphere will be created when people will work more in

@ spirit of social rervice than for the suke of mere money or profits. They will

develop 4 better sense of citizenship as was suggested by my Honourable friend
Mr. Patil, than they possess today.

I also stuted that if the specd with: which things are Leing done today is
not satisfactory, the only method of increasing the speed is to increase the
strength of public npinion

‘hﬂ. H. V. Kamath: Does the Honoursble Minister think that private
enterprise will inculcate these virtues?

The m Shri M. V. Gadgil: 1 am not giving way. That is the
only way to quicken the pace. But, at the game time, we must beware of the
consequences of enforned development, for the simiple reason that in the long

run going slowly but surely pays better dividend in the matter of efficiency
and outturn also. )

Having disposed of this big issue which was raised by some of the Honour-
ble Members, I would refer to another inatter, which was mentioned in the
course of the discussion by my Honourable friend Mr. Shibban Lal -Saksena.
He #aid that no fair wages clause has been inserted in this Bill. I regret
to say that he has inisunderstood the purpose of the whole Bill. This is not,
8o to say, & Bill in which something is being done for labour in this or thas
respect. It is only s Bill which lays down the provisions for the control of
existing undertakings with provisions for expansion on certain well known
lnes. As regards wages amlp other labour conditions probably my Honourable
friend is not aware that there is nlreadv n Bill bhefore this House fixing the
minimum wages in everv busines. undertaking and as far as T remember it
has been referred to a Select Committee. Whatever ‘s the general law with
mlxoct to minimum wages and other labour matters will certainly apply to any
undertakings, whether thev are private or run by the Government

Prof. Shibban Lal Saksena (U.P.: General): 1 quoted fromn the Sugar
Subsidy Act passed by the British Parliament. There they have made a
statutory provision to protect labour with respect to wages that should be
paid ‘n that subsid'sed sugar industry. ¢ The Miniimum Wages Bill will not
help labour in Fleotrie concerns. Here it is a case of skilled labour and no miui-
mum wages are presaribed in regard to skilled labour in the Minimum W: ges
Bill. What I wanted was that some provis'on should le made in the B°ll
giving a atatutory guarantee that labour emploved in the proposed new electric
cancerns will not he exploited as has been done in the body of the British Srgaf
(Subsidy) Act.

The Homourable Shri N. V. Gadgil: All natters rvelating to wages and
other labour condit'ons are matters under the general law which governe v -
and labour conditiona. If you want to put in detail everv thing that is cover-
od. T think it will he a waste of titne and T do not knnv ho -~ big the Bill will
be. Here nre prvisions for eampensation. Would vou like to repeat all the
provisions that vou find in the law of Iand acauisition? T therefore want to
“say that if a d'snassionnte view of the provicions of this Bill is taken. T have
no doubt that it is not onlv not a reactionary measure but it advances the
eauge of nationalisation considerably and if T am able to secure the co-operaton
of thix House as well ne the memhers af the Select Committee in ite delibera-
tions. much more is poss’hle and the ohject for which this Bill has been intro-
duced riz . public ownership of public utility services. will have been achisved
to a subatantial extent. Sir. T have nothing more to sav except to commend
this motion for the acceptance of this House.
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Shri H. V. Kamath: Sir, I want to have some enlightenment from the
Honourable Minister. The doubt lingers in my mind

Mr. Speaker: Will the Honourable Member say exactly what enlighten-
ment he wants because I cannot permit any speech at this stage ?

Shri H. V. Kamath: The Honourable Minister has not told us what are

exactly the impediments, obstacles or difficulties in the path of forth right
nationalisation instead of this half-hearted measure.

The Honourable Shri N. V. Gadgil: I think I have sufficiently answered

that point. Tt only means that the Honourable Member was inattentive or
unable to grasp what I said.

Shri B. Das (Orissa: General): In his conference with the representatives oi
electrical undertakings at Bombay the Honourable Minister guve an assurance
that representatives of that body would be permitted to appear hefore the Select
Committee and represent their case. May I know whether they will be per-
mitted to do so and also whether the Honourable Minister will permit outside
electrical experts Lo appear before the Select Committee ?

The Honourable Shri N. V. Qadgil: The Interests concerned will be given
sufficient opportunity to say whatever they want to sav.

Mr. Speaker: The question is:

“‘That the Bill 10 provide for the rationalisation of the prodaction and supply of eleo-
tricity, and generally for taking measures conducive to the electrical development of the
Provinces of, India, be referred to a Select Committee consisting of the Honourable Shri
R. K. Shanmukham Chetty, Shri M. Ananthasayanam Ayyangar, Shri B. Das, Shri
M. R. Masani, Shri T. T. Krishnamachari Shri K. Santhanam, Haji Abdus Sattar Haji
Ishaq BSeth, Shri Rohini Kumar Chaudhuri, S8hri B. P. Jhunjhunwala, Shri Mohan Lal
Baksena, Shri 8. K. Patil, Shri Snres Chandra Majumdar and the Mover, with instructions
to report on the opening day of the next session of the Assembly, and that the naumber of
members whose presence shall be necessary to constitute a meéting of the Committee shall
five.” ¢

The motion was adopted.

INDIAN NURSING COUNCIL BILL

The Honourable Rajkumari Amrit Kaur (Minister for Health): 1 beg %o
move:

“That the Bill to constitute an Indian Nursing Council, Le taken into consideration.’’

Sir, 1 am happy that it has fallen to my lot to ask the House to pass this
Bill. Statutory provision for a Nursing Council has been a long-felt need, and
the measure is very much overdue. The present position is absolutely unten-
able. There is no central body to co-ordinate or to ensure a uniform minimum
standard of training. There is no inter-provinc.al recognition of nursing quali-
fications. It is not possible. Provinces have their separate Councils and they
bave separate standards. It i8 a most unsatisfactory position. It causes the
utmost inconvenience to hospitals or other  authorities who wish to employ
nurses. Moreover it is a very great hardship on the profession itself. Further,
there is no body to negotiate with foreign authorities for thg rec.{f)r.oct?l recog-
nition of qualifications. That also is a very great lack. This Bill is intended
to remedy these defects.

The Central Council that is sought to be brought into being will provide
means for raising the standards of training or improving the status of the
profession itself and for giving it internat'onal standing also for it will prqvxde
minimum standards of training. it will grant recogpition to pursing qualifica-
tions and it will also negotiate with foreign countries for recognition of those
qualifications. The Council has been sought to be made an gxtremely repre-
sentative body. It will represent all the Provinces. I will be representative
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of the profession itself. It will have on its Board of Admin strative medical
officers n charge of the heuith services and it will be representative also of the

medical profession as n whole i Ind'a und of all others that are qualified to
conwribute to the work of this Couneil.

‘Lhere i8 one important thing which [ should like to bring to the notice o1
the touse and that is that the Council will also have powers to withdraw recog-
pition of qualifications. and under the Bill only those with recognised qualifi-
cations will be enrolled as nurses, midwives and health visitors. ‘Lhs .n itself
will ensure that inter-provincial reciprocity in the matter of registration which
is toTc:y absolutely lack ng.

is Bill was brought in this House in the Budget Sessi 3
slus, it has never been able to make any headway nnsd 80 lonl:nw:: ilf,g?i%la;:;
that the Government of india felt impelled to bring in an Ordinance. That
Ordinance is now about to lapse. The Bill was published by Departmental
order in the Central nnd Provincial Gazettes in order to el.cit public opinion
ngmon has been eliciter] and it hus peen given very careful consideration.
The principle of the Bill 1s unquestionable, its aims and objects are unexcep-
tionable. 1 have purposcly refrumed from asking this House that the Bill
should be referred (o n Select Committee because the need for bringing this
Bill on the stutute hook is urgent. In view of the fact that the principle of
the Bill is, us 1 have suid, unquestionable and the aims and objects unexcep-
tionable I have no doubt that the House will not hesitate to give me the oppor-
tun ty forthwith of raising the standards and status of one of the noblest and
most essential professions.

1 do not know, Bir, if the House 1s aware that today in- the whole of India
including Pak:stan, there are only 7,000 nurses and only 5,000 midwives. This
const tutes 8 ratio in our country of one nurse for every 43,000 of the popula-
tion as against one nurse to 800 in the United Kingdom and one to 367 in the
United States of Americs. Becuuse of the need for nurses in the Kurukshetra
cuinp | was impelled the other duy to make a countryw.de appeul or nurses.
But ns 1 was making that appeal I was wondering how t could be responded
to. The hospitals that have spared me nurses from Bombay and elsewhere.
and ¢ own hospitals of Duelli, have been depleted of their norsing staff in
order to provide the nced for Kurukshetra. All of them are now working
nlmoat at breaking point and th + say that they will have to close dovn n few
wards on uecount of the shovtngs of nurses.  This position is deplorable. Apart
trom the fixing of m nimum standards for training snd aualificat'on T feel that
this measure will give some encournzement to our girls and our ~omen ta come
forwand to enter this noble vprofession.  We lose manv lives today simplv
heecnuse we have not got midwives wha are pranerly trained and_b(‘?nuse Nurs-
ng qualifiontions are not as high a< they should be. Tf this Rl is nassed —
ns | hape—with one voiee, T Lnew that i will be n hig step fnrw:-r{l townrds tl}e
aftainment of our abjects. Put 1 1leo hane that “embers of this Hounee will
wot rost content merely with bringing this measure on to the statute hook but
that thev will v» back ta the'r vorious Provincea and ‘nsist on the Prov'nces
having st least one Nuring Callege. so that oprortunity mav he afforded to our
cirla to come and inin this neble’ neofecsion. WP}‘mnnO’ render n'mn;l; n:t;dltc::
nid to our le without adenunte nursing aid hefnuse nvrsng is one of
most impormr limbs of the medical profession. However ckilled the s'trgogn
in an | however «ficient the physician is, the life of the patient really is in tlie
hands of skilled and efficient nurree. 4 .

With these verv few words. Sir, T request that the Bill may be taken into
cons‘deration.

Mr. Speaker: Matian moved
“Thet the DIl 0 eonstitute an lndisn Naorsing Ceancil. be taken into consideration ™



-
- INDIAN NURSING COUNCIL BILL 1409

Shrimati Xenuka Ray (West Beugai: General): Mr. Speaker, Sir, 1 rise to
SUppOIt Wus Dui brougnt 1orwara by the rionourable the Health Minister vo
consutute an Indian Nursing Counci.

MI. Speaker: 1 wou.d like to have the pos tion ciariied about Shrunasi
Durguaval 5 swendient.

Soruneuw . UWRADAl (Mswas: uelerdl): 1 Al DOT Proposilg W ove
1%, but with your permussion, Sir, L would Like to speak on the mouwon.

Shrimati Renuka Ray: 1t is a measure, Sir, that as the Honouravie Minister
881d .5 100g OVeruue, sud 1T 15 1N0re tLul WeiCulne, L ull sure, LOLA py LLE -.0use
aud s country. Sir, we are at lasy tree In th.s counwy t0 shape our own
future ana w break through the morass of ignorance, superstition, il-heaith,
disesase, hunger and want that has envelopea our people during the yeurs of
alien dowluaton. We need nation-building work 1n mauy directions. But dir,
betore we can siiain & mimmum of econowmwic and social weibe.ng tor the people,
the most essenual factor that is needed is that the people shouid have the
requis.te minimum healtn. 1t 158 men and women who are buiiders or society,
and uuless tney pussess the requisite minunum of health and traming, how
can we possibly get on w.th auny work of national development? 1t is a well
known fact that both on the curative and on the preventive side, the Health
services in this country are not only inadequate but hardly ex.st for the great
majority of the rural populace m this country. If we are to make any improve-
ment, th.: nrst cousideration is of trained personnel, and the Honourable
Minister has aiready toid us in regard to the nursing profession there are only +
7,000 nuises 1a uhis country. There are accord ng to the Bhore Comm.ttee's
report 5,000 midwives, and only 750 heaith visiiors. , of all sections of
health work, to my mind the greatest necessity s to set up a net-work of
maternity and child welfure centres throughout the country. The fact that
infant mortauty 18 appall.ngly high aund large numbers of women die at ch.ld
birth is well known in the country. What is even worse is that amongst the
women who do not actually die at child b'rth, there are very large humbers
who are seriously and permanently injured. due to lack of care during pregnancy
and child b rth. and again there are large numbers of children in this country
who wre handicapped almost before they are born. for the same reasons. It is
the lack of proper facilities for their care and also the fact that most of these
women arc at the mercy of the untrained Dai, who has been a great danger
in this country, that is responsible for this woeful state of affairs. If we
intend to set up an adequate number of naternity and child welfare centres
in the country, again we are up against the greatest stumbling block, that is
a lack of u sufficient nuniber of tranined midwives and health visitors. Therc
are in this whole country only seven schools for training Health visitors, and
in each of these schools T think they train 60 Health visitors per annum. Now
if we are to cover this country with a suffic’ent number of maternity and child
welfare centres. we nced the services of at least 100,000 trained midwives and*
20,000 health visitors to supervise them. The reason for the Lk of a suff
cient number of personnel is of course first of all this lack of train'ng centres .
but another reason, is the deep-rooted prejudice in this country against the
nursng profession. I- is so fundamental and deep-rooted that although today
it is generallv recognised that nursing is a noble profess‘on, wg do not find
that nurszs wure treated in the manner they should be in Tndia. The treat-
ment that is meted out to them is so terrible that T do not see how suitable
women can be expected to come forward to th's profession unless something
is done ahout it. T have myeslf, S'r, personal knowledge of many instances
where a Health visitor or a trained midwife is obtained with great difficulty
because their numbers are few to open a Maternity or Child Welfare Centre,
and when she does take over in ‘some smoll distr ct town or in a village, the
treatment that is meted out to her, and the outrageous behavionr towards her
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18 such that only women with a greut deai of cour ith it. Thi
kind of thing will huve to stop, mb:fiej teer thut tlleulg.:d‘l::: g?xprﬁin“g—ltgo::;cilim:
up ub the Centre could do mwuch towards resking down these prejud.ces P:z- )
judice existed agsinst tie nursing protession i other countrnies. A h.undred
Jears ugo it was very cousidersble in Englund and 1t was Florence Nightingale - -
who broke it down. A grest deal has 1o be done to overcome the prejudice
in this country before we con expect suitable women in su.ficient numbers to
eter the profcesion. A Nursing Councii of this nawure w... do much towards
it. As the Honourable Health Minister has already mentioned, this Council
will prescribe the muuimum’ swandards which will bring about un formity of
nursing standards in the country und which | am sare will also belp to ruise the
conditions of service, the status snd pay of nurses. which are matters which
need n good deal of attention. 1t will in fuot be the counterpart of the Indian
Medical Council for the nursing profession, I think there is another important
function which this Indian Nursing Council could well take up. 1t is 8 well
kuown fact today, Sir, thut during the war a system of what is eulled Volunteer
Nurse Aids as & parl time nursing service cowme into England and did exceed-
ingly well there. It had been introduced for the purpose of meeting omer-
gency situations, but is now being mude permmnent there. Usually volunteer
women are given a little training, and on » small honorarium work under the
guidano: of truined nurses. Women who are educated and of good families have
comne forward as volunteer nurses. I am sure thut the Indisn Nursing Council
can do much to encourage and foster this system and get Provincial Govern.
ments also to take 8 up when the Council comes into exstence. The need
for this Indian Nursing Council is so acute that I fully agree witl. the Honour-
able the Health Minister that it should not he now rent to a Select Committee.
There may be n few technical amendments here and there which Muy ituprove
the Bill slightly and T am sure that if there are such amendments, the Touour-
sble Minister will have no objection to incorporating them. But I do strongly
support that this Bill should be passed into law immediately. It is a matter
of urgent necessity in the country thst the nursing profession should he imme-
dintely strengthened and that we should’ have & sufficient number of training
oentres to cover the country so that the Health Service in this country really
become widespread.

Mr. R. K. Sidhwa (C. P. and Berar: General): Mr. Speaker, Sir, for lack
of uniformity in the tramning of the nurses. there has been n greut deal o! dis-
content amnong the staff, and I am very glad that this measure iras been hrought
before this llouse and I congratulate the Honournble Minister for the same.
Sir, there are many Provincinl Councile in the vuarious provinees. but the quali-
ficationa vary from province to province. In some provnees the training
period for s nurse is 8 years, in some it is 8 months, and in some it is 8 months,
and the diacontent amongst the staff has heen mainly due to the fact that the
soniormost nurse gets the same salary as the nurse who has just passed out
within six months of her training in college. This is one of the improvements
that has been brought out by making uniform oualifieations in the provisions
of this Bill and this will set at naught the lang-stand'ng grievance of the staff
the nurses and health visitors. The Honourable Minigter has really done a
distinot service to this class of workers who are greatlr needed in this country.
Bir. having been associated with the Provineial Nursing Co'mcils as well as
the Health Association and Child Welfare Centres. T know very well how ths
measure will be welcomed when it is bhrought to their notice that this ont.
standing grievance has been removed.

'There s another proviso: that untrained Jais, who are at present a nuisance
in this country, will not be allowed to sitend to any maternity cases. Sir, it
bas been pointed out by the Honourable Minister that there are only a few
\housands of nurees in our country, whereas there is in each village an indi-
gonous dai who ettends % maternily cases. These indigenous dais are so
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barmful to the mothers that it has immensely mncreased infantile mortality in
this country. If you take the figures of infantile mortality and compare them
with figures in various other parts of the world, you will find that 1ndia stands
highest. And that is due—and this has been stated. by the medical profes-
sion—t5> the indigenous dais treating these maternity cases. I know of
instances, Sir, where the methods employed are so crude: at the time of
delivery, these indigenous daig put in a sort of fire under the cot to bring about
an easy delivery of the child; and the result is that the mother is disabled for
a long period. Sir, efforts have been made by some Provinecial Councils to
improve this, but there has been no radical change. 1 hope that when this
Bill becomes law, the Central Council will bear in mind that this high infantile
mortality which is really due to the indigenous dais, should be done away
with absolutely. There are many indigenous dais who could be trained irto
midwives according to the modern system, but there has been luke-warmness
shown by the Provincial Governments and Provincial Councils in this matter.
The first step, Sir, if you really want to keep the health of a mother and also
to reduce infantile mortality, is to remove these indigenous dais and convert
them into regular trained midwives. I do not say that these indigenous dais
should be done away with; they should be done away with as far as the pre-
sent method of their profession is concerned, but what I feel is that they should
be trained into midwives. In some villages, in some parts of the country,
this thing has been done and those dais have taken it very nicely. I therefore
hope that this Council which is coming into existence, will bear this in mind
and see that this question, which is one of the important causes for the health
of the mother and the infantile mortality, is taken in hand.

Apart from that, various other important and unseful provisions have been
included in this Bill for bringing it into conformity and also making it a Central
measure so as to keep the Provincial Councils in check. All the nurses today
are registered under the Provincial Councils; so also are the Health visitors.
As the previous speaker has rightly stated, this profession is considered as a
very noble one, but there is very little inducement for expansion of this pro-
fession. I know, Sir, that many of the good nurses come from the Harijan
classes and the reasons are quite obvious. Those Harijan class nurses have
proved absolutely first-class compared with any British nurse that I have
seen; the British nurses have done very good work and are doing very good
work; but T do feel that our Indian nurses are lacking in number to come
forward for this profession for this reason that they have no proper encourage-
ment. and that this profession is looked upon by some classes of the community
as 8 degradire one or as one not desirable. T, therefore, feel that every kind
of inducement and encouragement should be given by the Central Council to
the Provincial Councils; all impediments should be removed and improvements
for the purpose of bringing in more nurses should be encouraged; their wages
and salaries should be immensely increased. Sir, thie is the fundamental
basis of a mother’s health and as such there should be no question as regards
the salaries and wages. Tndav they are very miserably paid; some of the
nurses are paid only s'xtv to seventy rupees; T have not come across an Indian
nurse who draws more than Rs. 120 & month. She does important work: she
has to attend at midnight to maternity cases—and from statistics it has been
proved that many of the maternitv cases take place at midnight; so she has
to attend at that time at the risk of her life and has to go from place to place.
Bo. for the performance the salary paid is verv low. Some uniformity in
salaries should also be introduced; that is one of the encouragement for the
nurses to come forward and take to this profession. 1 do not say, Sir, that
there are no nurses who come from high families—I know there are nurses who
have come from high families also: but their number to the number of those
who have come from the average class of people, is not encourag'ng.



. d

1472 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [8tH DEc. 1947

(Mr. B. K. Sidhwa]

Sir, I do feel that this is a very important and a very urgent measure, and
1 am glad that my ‘Honourable friend Shrimati Durgabai has withdrawn her
smendment for reference to Select Committee. I for one would always have
welcomed to send it to the Select Committee but there is nothing in the Bill
which is lacking. I do feel that the Members of the Central Assembly are not
provided with representation; I do not attach too much importance to that
but if Members want representation, I have no objection. This is a measure
in which I have seen the Honourable Minister has provided full representation
for all those who are really concerned in the matter, and if representation is
giveu to this Assembly also, I should certainly welcome it; there is nothing
wrong in it; on the contrary we¢ would be able to give our advice and some-
times would advice as well. Therefore, Bir, I am glad that she has withdrawn
her motion. .

This measure was of such an importance that I am so glad that an Ordi-
pance had to be promulgated: rightly, T congratulate the Government that
they have promulgated this Ordinance. When that Ordinance is now becom-.
ing & law—I wish, Sir, that it becomes law today—and when it becomes law,
the Honourable Minister will see that the provisions of this Act are put into
effect immediately and without delay, calling upon the Provincial Councils
to act forthwith, and not allow its provisions to remain on paper.

[
8ir, this is an important Bill. It is a social measure and some of the
social measures are really important if you want to build up the naton; this
in & measure which will build up the health of n mother and a child if the pro-
visions mentioned here are put into effect. I again second it wholeheartedly
and oongratulate the Honourable Minister for having brought it forward so
soon.

Begum Aizas Rasul (U. P.: Muslim): Bir, this measure has not come a
minute too soon and T congratulate the Honourable Minister for Health for
baving realised the necessity and the urgeney of bringing forward such legis-
lation as soon after this Government took over office as possible. This is one
of the measures designed to meet a long standing need of the country. Nurs-
ing has been & part and parcel of the medical profession. Tt is unfortunate
that in this very im nt part of our medical requirements a great deal of
improvement has atill to be effected. The Bhore Committee. in its Report,
has very rightly given an important place to this requirement. I nm a member
of the Committee set up in U.P. to put into effect the Bhore Committee’s re-
commendations and we have heen discussing this important aspect of training
of midwives, nurses and health visitors. There are various Provincial Councils
for nurses and midwives, but it was necessarv that these should be put on
all-India and central basiz. and T congratulate the Honourable Minister for
having realised thiz and brought forward this measure.

It is unfortunate. Sir. that the nursing profession has been neglected so
tnuch in this country. The reasons are not far to seek. The British Adminis-
tration, in nddition to other neglects of various fundamental ~require-
ments., did not also think it necessary to provide wavs and means
of attracting Tndian woman to the nursing profession. As has
been rightly said, nursing is & very noble profession, but social conditicns
in our ocountry have been such that the right kind of woman
has not been attracted to it, with the result that today. on the withdrawal of
British power from thin country and the consequent disappearance of those
British nurses who were in employment in this country in large numbers, ~e
feel that a great vo'd has been caused by the dearth of trained nurses who
are wanted evervwhere in hospitals and as private nurses. This dearth has
been in the forefront during the last few years of the war and afterwards. On
all Committees conneoted with hospitals. Sanatoriums. ete.. of which T am
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& member the need has been felt of souie drastic action in order to attract more
women to become nurses. . ®

1 thnk, Sir, the mam reasons why there hus been so much shortage of
women belonging to good standurds of Lfe in the nursing profession are two-
fold. Firstly, the dearth of publicity. Secondly, the .dearth of good educa-
tional arrangements for the training of nurses as well as unsuitable terms of
service. These are the reasons which have not attracted women of good homes
to come forward and take up this very noble profession. The Bhore Com-
mittee has deait with this problem in a very effective manner and I am sure
this Bill when it becomes law will, in addition to regulating the registration
and provision of uniform standards in the trainiirg of nurses will also see that
suitable hostel arrangements, good pay and emoluments and udequate safety
and security arrangements are also provided to them. It has been rightly
remarked by the former speakers that our Indian nurses require a great deal
of security in villages and towns where they are required to work. That is
specially the case with midwives and health visitors. The United Province
is rather backward as far as social conditions go, and I. know from personal
experience that in the rural areas they are confronted with a great deal of
difficulty in visiting homes freely at all times of day and night. I would suggest
that some sort of facilities should be provided for nurses who are appo;nted in
rural areas. ‘

Referring to the indigenous dais, Sir, I know from personal experience that,
as Mr. Sidhwa rightly remarked, they form a barrier to the effective working
of these trained midwives in rural areas. These trained midwives are boy-
cotted and ostracised by the population of the town simply because the incﬁ-
genous dais create such conditions for these poor women that it is impossible
for them to do their work as thev should. It is necessary therefore that these
indigenous daiz should be given a certsin smount of training and made to work
in conformity and in conjunction with the trained midwives. They should
not be altogether exterminated because thgy form a reully formidable -and
important factor in village life, as I know personally. It would be better to
get their co-operation by giving them training and enabling them to get certifi-
cates of midwiferv so that they may not constitute a social and practical danger
to these trained women who are sent by GGovernment to these rural areas.

Then, Sir, I would like to bring to the notice of Government that these
health visitors that we have, although they are to be found in every town on
paper really do not do the amount of work that is necessary. They do not
possess the drive and energv required of these Health visitors. One sees a
board put up in some towns. Thus we only know the locat'on of the Ilealth
Visitor. But as far as practical results are concerned, they are not such as to
be called very satisfactory. The number is also inadequate; their number should
be far more tha' at present. There should also be stricter supervision becausc
then only can the results be really satisfactory. Reverting back to the question
of nurses, Sir. As I have said. it is necessary that attractive terms are given
to Indian women coming from good families to take up the profession of nurs-
ing. That is one of the great requirements of our times today and I believe
that if hostel arrangements are made satisfactorily for these nurses in hospitals
and their pays and emoluments are hrought on a par with those of the British
nurses, who were serving here. L do not see any reason why girls of

good families would not come forward in order to make this

1pM profession as brilliant and to raise it to as high a standard =& is

" necessarv. Now that the British nurses have nearly all left India

it is necessary that the void should be filled as soon as possible by girls of good

families so that they may go out and be really a source of inspiration fo *heir
other sisters.

T do not want to go into details, but, as T said, publicitv is also one of the
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great {uctors that js needed for attracting women of the right class to this
professson.

With these few words, 1 give my wholehearted support to this meggure and
I also believe that every moment that this Bill is delayed will harm the country
and therefore this measure should become law as soon as possible. This is
one of -the first social measures that has been brought forward and it is right
and proper that it should have been done by the first woman Minister of our
Governmenr. 1 cougratulate her on this legislation and hope that other
measures that are so necessary for raising the social conditions of this country
will also be coming soon before the House. :

Ehrimati @, Durgabai: Mr. Speaker, Sir, it is with great pride
and pleasure I riso to congratulate the Honoursble the Mover of this Bill.
Much has been said about my giving an amendment; I wanted the Bill to be
referred to & Selest Committee. But, Bir, let me make it clear at the very
outset that when I have given my amendment, it is not with an idea to cause
sny delay in having this Bill placed on the statute book, but it is certainly
to ensble ourselves to bave a comprehensive scheme of the All-India Organization
of Nursing Council, because I am a believer that it does not serve our purpose
merely because we are satisfied with having brought a kind of Bill and having
phoo! it on the statute book. As soon as we have placed it» our worry starts
snd our anxiety starts as to how best we can give effect to all the programme
that we have envisaged under this Act. That is really my anxiety. It is for
this purpose that a little delay or time taken by ourselves will enable us to take
into consultation various Provincial Governments and several other organizations
which are very enthusisstioc about doing this kind of work and also seek their
advice in having a kind of programme which can be very enthusiastically and
effectively worked out. That is the only purpose. But when I saw the
Statement of Ohjents and Reasons as given by the Honourable the Mover,
1 understood the great urgency of an Ordinance already being there and the
necessity for ita being repealed. Therefore, I have agreed to withdraw my
amendment to the Select Committee. It is really a pity to learn from so
many Bpeakers and also from the figures that we have available in India that
wo have only 7,000 nursvs. Is it because that India’s population is so little
that it does not require a larger number of nurses or is India’s health of so
high a standard that it does not require any more nurses to attend to this kind
of profession? Tt ix not that. Tt is hecause there iz no extensive programme
for enrolling many more ladies for this profession, and recently my experience
is that under the Kasturba National Trust when so many lakhs of Rupees have
heen thrown away to give some kind of help to Tndia’s women to come and take
this training and serve this noble profession, they would not come. I have seen
in the Presidency of Madrar some institutions for training nurses under the
Kasturba National Trust have been established and several offers have been
made, several advertizements and practically house to house propaganda have
heen made but in spite of all that women would not be coming forward to
undrrge this training and to take the benefit of the service rendered. When
T sen this rondition in India and also compare it to the other countries, I am
really aurpriscd—it is a great pleasure to see the figures which we have m:ailable
there—to see how those countries have progressed in this direction. :

T am told that in the United Kingdom nearlv even as early
were 34.000 nurses with 42 branches throughout the United Kihg:l?m:gz:dtg?:
in 1048 when an extensive scale of training had been started under Florence
lightingale, the ﬁgqm were very very attractive. Tn 1943 there were nearly
1 35,000 nurses and in spite of that keen shortage was felt at that time. There-
fore the Federa! Aot was passed and it provided for funds to give inducements
% various schools and institutions to get more and more recruits and also to
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put them wunder this training. ]
Cadet Nursing Corps and this took upon itself two primary functions.
the extensive recruitment campaign and the other was to collect funds to be
‘offered as financial inducements to get more and more high-school and college
girls to undergo this training. Such is the Act which was passed during that
time in 1943 as a result of which the number increased 76 per cent. more over
the number in 1940. 8o that was the great progress made during that time.
The United States today has a great nursing reserve upon which it can draw
upon in times of emerzeny. Our problem when we compare to the others is
really very grave. Ours is not a temporary urgency. or a temporary emergency.
Ours is a permanent problem because we know what the condition of health
in our country is. Therefore we require a great and permanent reserve of nurses
in India. For that the Central Government and also the provincial Govern-
ments must all put their brains together to enable this nursing institution to
make good progress.

Another difficulty is this. There are several defects today in the. training
given. In olden days the nurse was considered as one who simply performed
certain useful functions; but now the doctor or surgeon looks upon her as of
great assistance and acts on the accuracy of the report given by her, because
the doctor sees the patient only at intervals while the nurse has got the patient
under her observation all the time. Therefore the standard of training has to
be raised and efficiency also to be cared for. These are factors which
have got to be considered, and how can we do it? Today it is
difficult to reconcile the hours of study with the hours of duty in
the wards; the nurses while working in the wards have at the same
time to prepare for her examinations,—those conducted by the State as
also condu~cted by the classes. These have got to be reconciled. Also there
should be some kind of post-graduate training and coaching by tutors so that
these nurses may be able to work in the different sections. There may be
mental nurses. sick children’s nurses and also private nurses to attend patients
at home. Before we actually try to work out this programme the maost
iniportant and necessary thing is the recruitinent. For that we have all to co-
operate with the Government and with the Honourable Mover whom I consider
as the Florence Nightingale of India. Whenever we think of the nursing pro-
fession we cannot forget the great work of Florence Nightingale which stimulated
the training of nurses throughout the world. Today the imsitution of nursing
in any part of the world is due to the inspiration of Florenze Nightingale. -And
in this country whenever we think of nursing we cannot forget the name of
Rajkumari Amrit Kaur who—it may be said without exaggeration—is closely
associated with this subject. But it is not- enough that she alone will think of
it; we also have to think of it and consider methods by which we can induce
many women to adopt this noble profession.

Sir, T again congratulate the Honourable Minister on bringing forward this

Bill.
The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Aaxcmbly re-assembled after Lunch at Half Past Two of the Clock,
Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in the Chair.

Sbri K. Santhanam (Madras: General): It is with & great deal of hesitation
that I rise to say a few words on the Bill. Tt is not necessary for me to dilate
on the importance of the nursing profession. Many of our lady members have
spoken about it. My object is to draw attention to a few of the defects of the
Bill as it stands at present. It is rather a slavish imitation of the Indian
Medical Council Act and it is a pity that the new Health Minister did not
herself modify the Bill so as to suit modern requirements. T think that it should
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have provided for an All-Indisa Register of Nurses with superior qualifications;
then that would have given a higher tone to the whole profession.

1 am told that there are some constitutional difficulties in the way of
instituting such a register. It is argued that as the profession comes under
item 16 in List 8, the Central Government should not have executive or directive
functions. But, Sir, this item also comes under entry 12 of the Federal
Legislative List, which provides for federal agencies and for the varying pur-
poses: for research, for professional .or technical training or for the promotion
of special studies. Therefore if 8 combined use had been made of the entries
in the Concurrent List, as well as in the Federal List, a Bill with a Central

Institute which will not only train but give qualifications, could have been
brought into existence.

And then I do not sree in this Bill any provision nnalogous to Clause 10 in
the Pharmacy Bill, where they have given in detail what sort of educational
regulations the Pharmacy Council is expected to lay down. Here everything
is put in a small clause under the rule-making powers of clause 16, (g) and (h).
I think a fuller provision would have suited the Bill much bhetter. And most
important of all, there is no real provision regarding finances. I think the
finances of this institution should have been given more thought, especially

provisions for taking endowments, instituting prizes and scholarships. Tt should
not be merely examining bodies.

I think the whole conception of the Bill is that you want someone to issue
instructions, to reognise certificates, and more or less be a sort of inspectorate.
But it should have more constructive functions. This Council should take to
fostering the profession. It must do something by itself so that the nursing
profession might be fostered. Why should it not call for endowments from
all parta of the country? Why should it not institute prizes and introduce
soholarships inside and outside the country? It should become a real national
institute which conducts research in nursing and fosters nursing, and does what
other inatitutes in other countries do. We have the old idea of examining and
insuing n~ertificates. I think that part of it is very unsatisfactory, and T hope
the Minister of Health will take the earliest opportunity to amplify the provi-
sions of the Bill and make it a real centre for fostering the nursing profession.

With these few words [ cordially support the motion for the consideration
of the Bill, °

-—

Dr. B. Pattabhi Sitaramayys (Madras: General): This Bill relates to the
organisation of motherhood. Tn one sense all of us are the children not merely
of our mothers but also of the midwives who sce to the deliverv. And if the
midwives had done anything wrong, either we would have died before we were
borm or we would have been born before we died. T know the difficulties of
midwifery and nursing. Long nights of vigil I had kept for 90 days on end,
456 years ago in the obstetric hospital, without sleep, standing at the bedside
of the woman in pains. women are a very troublesome lot. Theyv do
not deliver when they are expected to: whole nights were spent in vain, and
we never saw the baby. We saw the pains and to their pains we added our
own. In the moming the case went to the next student. At the same time
it was the patience of the nurses that helped to lighten the burden of the woman
and aleo to put cheer into the lives of the students. both men and women.

Long vears hence, it will be recalled how on the 8th December 1947, a maiden
of a Minister had conceived and devcloped a full-terin baby called the Nursing
Bill. and three hundred men and women nurses had assisted at an easy delivery
of it. To subject this Bill to the tortures of a sele~t committee would have
made it a forceps delivers or at least. a case of difficult labour. I therefore
congratulate 8hrimati Durgabai on her having withdrawn her motion.

-
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This Bill is after all a very simple Bill. Nurses are so much in request ths’
1 only hope that the country midwives will not be told off their work at once.
They too have played their part nobly and well. Every woman in confinement
requires the assistance of a midwife in order to comfort her, strengthen her
in bearing down pains and also to direct her attention away from her own suffer-
ings. The nurse’s one duty is to watch the patient in labour and spot the point
of danger. Honourable Mr. Sidhwa was saying that infant mortality is
largely dite to bad nursing and bad midwifery. I do not-know whether bad
midwifery is reflected in infant mortality only or in maternal mortality as well.
One essential point is that the nurse should not interfere with the passage of
delivery. It 1s too often a temptation for the nurses or midwives, too strong
for resistance. They think that by their frequent examinations they would help
in quickening delivery, which is wrong. Also the relations of the woman in
confinement are very anxious to know when the confinement is coming.
Perhaps they expect a bad star to come in and would like the delivery to be
expedited before the star rises. So many adventitious considerations always
act and react upon the process of accouchement. The nurse must know when
she must send for the doctor. After all the doctors are not always at our
service. Half an hour after the presentation of the head the nurse should not
allow any further time to elapse before the complete delivery takes place, other-
wise there is the danger of the child being choked. That is the moment when
the nurse should send an urgent message to the doctor. Doctors are callous,
they are not as sensitive as ourselves, certainly not as kind as they ought to be.
If they are sent for too soon they blame the nurse but if they are sent for too
late, they say it is all over. Of English medicine it _has been said that the
XEnglish doctors say that in the earlier stages nothing need be done but in the -
fater stages nothing can be done. Therefore the doctors are always a hard lot
to deal with and the nurse is lost between the patient and the doctor. She -
must be a trained nurse, an expert and know when exactly to send for assistance.
Bhe must have judgment. balance and resourcefulness.

There is quite a lot of exaggeration of the troubles of labour. But 90 per
«cent. or more of the deliveries in the world take place normally, as if they were
merely processes of physiology without the knowledge and assistance of a doetor
or even 1 midwife. My mother begot me after fetching a pot of water and
then she lay down in the house and I was born. There was no fuss about it, no .
sending for the doctor or nurse, no sepsis, asepsis or anti-sepsic. That is the
way in which most rural labour takes place. The distempers of life grow in
importance with the importance of the person involved. The cold of Mahatma
‘Gandhi is more advertised than my appendicitis. Therefore we are apt to make
much of the process which after all is a normal process in life. In 80 per cent.
of cases T have said the process is normal, yet all human precautions are taken
against the abnormal. Thefts do not take place every day. They may happen
once in 40 vears. Yet we do close every night and bolt 16 doors and 20 windows.
‘Why do I continue to take this trouble? Because life must be judged and
conditioned by the doctrine of averages. That 10 per cent. of cases of mis-
adventure we should provide against.

The question sometimes arises whether the child’s Yfe should be imperilled
or the mother’s, if peril is inevitable. There are certain cases in which peril
is inevitable. In Germany they do not mind killing the mother to save the
child. whereas in Britain the mother must be saved at any cost even at the cost
of th: child. National ideals and angles of vision differ. Our nurses must be
educated on these various aspects. With their technical knowledge and long
experience they will be able to spot or sense the time at which they feel the
doc:tqr‘s intervention is necessarv. For this purpose you must have the righ{
training under the Nursing Bill. T wel~ome this Bill and I congratulate the
Honourahle Mimicter in Charge for having brought it hefore the House.
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Shri V. 1. Muniskwami Pillal (Madras: General): Sir, in supporting the Bill
introduced by the Honoursble Minister for Public Health I would like to say
that during tie short period she has been in office she brought before the House
the other day s motion for the ratification of the International Public Health
Organisation Convention aud sgein on the 2nd of this month she was able to
sccopt 8 resolution for the anelioration of the condition of the depressed classes.
Today she has bronght a very noteworthy piece of legislation which will go
long way towards the wmelioration of the people of my community. The
provisions that have beer made here I may say Liave not been obtaining in the
villages. Midwives and nurses are not at all obtainable in the villages. Having
taken the stand to kuprove the lot or the condition of the Harijans I may tell
the Honourable Minister thut it is high time that the people of my community,
who as my friend Mr. Sidhwu rightly pointed out are the most efficient people
in thix respe:t, and need encouragement. These neglected people cannot get
the wervices of midwives or nurses, for these ldtter are concentrated in towns.
If you look at the living places of the aboriginal tribes it is apalling. In my
province in some of the districts where these aboriginal tribes live in large
numbers T do not think they have seen a midwife. My learned doctor friend
Dr. Pattabhi Sitarmmnyya was explaining the way how these confinement cases
are treated. | may tell the Honourable Minister that the aborigines have no
midwives st all. When a woman is about to be confined she is left in a small
hut and no man, womusn or child is allowed to go near it until the woman of
herself is confined. Thix i~ the state of affnirs in the abode of the aborigines.
When these councils eome into existence they must recruit proper people from
the villages and from nmiy community. T know as a inatter of fact that some’
people who have heen taken from the Harijan closses have proved moreé than
satinfactory in the wervices they gave to the public. When Missionaries had
their inatitutions near villages they have been taking our ‘People for training as
midwives. Latterly they Lave been converted. With the disappearance of the
Europeans possibly the Missionaries zeal in this respect will also disappear. 2
would like the Honourable Minister to see that wherever these missionsry bodies
recruit and prepare midwives and nurses from the depressed olasses, these

people are given only the training in the profession and not for purposes. of
eonversion to Christinnity.

With these observations, Sir, I support the Bill.

The Honourable Rajkumari Amrit Xaur: Sir, I am delighted that this Bilb
han reseived the support of the House. 1 do not think I need say any more
exoept to tell the Honourable Members who have spoken that this is really only
a first step towards the atrengthening and encouragement of this profession.
Until we are able to have a Council that can prescribe a uniform minimum
stundnrd for training and qualifications we cannot get any further. But I would
like to assure the Honourable Member who talked about fostering the profession
that we shall certainly foster this profession. This Bill is one of the means of
doing what he would have us do, that.is. to make this profession something
worth while. T reslize that we have not goi enough nurses in the villages. It
is for that rewson nlso that 1 want nursing to become a first-rate profession. It
in n weientific profession and we can no longer afford to neglect it. Therefore
I am delighted that my Honourable friend 8hrimati Durga Bai withdrew the
amendment  for reference  to Select Comumittee. Whether the Euro
Misaionaries remain here or not is immaterial. We want the missionary spirit’
to cogie into our peoaple [ hope that this nursing profession will be filled with
that spirit and that we shall be able to en~ourage it in every way.

Mr. Speaker: The question is:
“That the Bill to constitute an Indian Nursing Council, be taken int: comsideration.™
The motion was adopted
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Mr. Speaker: I shall now take the Bill clause by clause.

Shri M. Ananthasayanam Ayyangar (Madras: General): Sir, I beg to move:

“That in part (c) of clause 2 of the Bill, after the word ‘Province’ wherever it occurs,

words ‘or a Btate' be inserted."

Sir, the object of my amendment is to make it easy for even the acceding
States, if they so choose, to bring their law regarding the Indian Nursing Council
in harmony with that prevailing here. From time to time various States im
India have been copying pieces of legislation made by the Central Legislature,
but they took their own time. Instead of asking them to introduce similar
legislation in those States, my amendment makes this applicable to the States.
also in case the Rulers of the States, by their Instrument of Accession or any
supplemental instrument or agreement want to extend the -provisions of this Bill,
after it becomes an Act, to their own territory. That is the obje~t of my
amendment,.

We have similar instances. For instance the Electricity Bill that was
introduced the other day and which was discussed today and sent to Select
Committee states (clause 3) that the Act will come into force in the Provinces.
on u notification being issued by the Provincial Government on such and such:
date. Some Provincial Governments may choose to bring it into operation:
immediately while some others may not wish to take advantage of it. We are-
therefore accustomed to this sort of provision in a legislation. The other day
the Extra Provincial Jurisdiction Bill moved by the Honourable the Home:
Member was considered and sent to Select Commitiee. Under that Bill this.
Dominion Legislature gives power to the executive here, even over States and
territories that have not acceded, and over States which have acceded, to the
Union under their jurisdiction which they did nct confer by virtue of the Instru-
ment of Accession. We have got that right under Section 8 of the Government
of India Act which says:

“‘Subject to the prcvisions of this Act, the executive anthority of the Dominion extends:

to the matters with respect to which the Dominion Legislature has power to make laws,
including the exercise of rights, authority and jurisdiction, in and in relation to areas out-

side the Dominion.”

Their right extends not only to areas inside their jurisdiction but outside it.
also in matters with respect to which the Dominion Legislature can enact laws.
to be operative ingide an acceding State. Clause 6, sub-clause (2) says:

“An Instrument of Accession shall specify the matters which the Ruler accepts as matters.

with respect to which the Dominion Legislature may make laws for the BState, and the-
limitations, if any, to which the power of the Dominion Legislature to make laws for the-
BState and the exercise of the executive authority of the Dominion in the State, are res--

pectively to be subject.” )
" Sub-clause (8) contemplates a supplementary Instrument. Tt says:

““A Ruler may, by a supplementary Instrument executed by him and accepted by the-
Governor-General, vary the Instrument of Accession of his State by extending the functions
which by virtue of that Instrument are exercisable by any Dominion authority in relation.*

to his State.”

This Instrument of A~cession need not be on stamp paper. If the Ruler
writes a letter,—‘'for the sake of uniformity ete. I accept the Dominion laws
with respect to such and such matters’’, the letter he writes and the acceptance
thereot by the Governor-General become ipso facto a supplementary Act of
Accession. That is all that is contemplated here. Then the Domiinion Legis-
lature has got power to pass laws with respect to all suzh matters—medical pro-
fession. nursing etc. We will be able to introduce pieces of legislation for
regulating the medical profession, the Nursing Council and so on and so forth.
All that I ask now is that a provision should be made here that in case the Ruler-
of an acceding Btate or territory signifies his assent that this Bill may extend to-
his State, there may be no need for enacting a separate legislation for the:
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purpose. The law says that as soon as the Ruler of a State accedes and confers
powers on the Dominion Legislature it is competent to the Dominion Legislature
to enact laws, whatever might be the nature of the subject in respect of which
he hands over the jurisdiction to the Dominion Legislation. He may concede
the jurisdiction in respect of the medical profession, nursing or anything else.
This is in keeping with various enactinents under which Provincial Governments
:?; notification bring the law into force. This is also“in keeping with the power

at we have taken, the principle of which was ac-epted when we referred to
8elect Committee the Extra Provincial Jurisdiction Bill that was introduced the
other day by the Honourable the Home Member.

Kir, there is one more point. The question might be asked what happens if
the Dominion Legislature passes an Act, after the Ruler signifies his assent,
with respect to a matter which he did not originally contemplate. I would
meet it this way. The States’ Representatives are here; they are the repre-
scntstives of the rulers or of the people. They will be in a position to safeguard
the interests of the 8tate. They can take part in the discussion and there is
nothing preventing them from voting one way or the other. We need not post-
pone consideration of this to a separate Acf being brought into existence, but
can immedigtely pass it because the States’ representatives are here who can
accept or reject it from their point of view. Instead of duplicating our efforts
I would urge that this nmemg:xent be accepted. It will come into operation
in relation to a State only when the Ruler of n 8tate, by a supplementary
Instrumoent of Acoession, decides to extend the scope of this to his own particular
Btate. T would commend this for acceptunce by the Honourable the Law
‘Member, the Mover of this Bill and the whole House.

. Speaker: Amendment moved:

‘“That in part (o) of clause 8 of the Bill, after the word ‘Province’ wherever it occurs,
the words ‘or & * be ineerted.”

The Honourable Dr. B. R. Ambedkar (Minister for Law): As the amend-
imont moved by my friend Mr. Ananthasayanam Ayyanger raises a question of
law. it is only right and proper that 1 should take the responsibility upon myself
to meet the point that arises out of his amendment. No one can deny that the

object underlying the amendment of Mr. Ananthasayanam
Ayyangar iz a very laudable one. A Bill like this which deals
8 pM. with the nursing profession and tries to regularize and
establish that profession on a footing which would gain the
-.oonfidence of all those who take service from the nurses and that it should be
.extended to the whole of India, I say, is a verv laudable thing. But unfor-
tunately, situated as we are, and governed as we are by the Government of
India Aot, 1985, as adapted. 1 am afraid it will not be possible to accept his
.amendment because 1 have no doubt that his amendment would make the Bill
ultre virea of the Legislature. S8ir, to explain my point I should like to atate
‘to the House that for the moment the States are linked with the Union of India
in two different ways. The one way by which they are linked is what is called
-the standstill agreciment which has been made between the Union of India and
the various Indian States. The second link by which the States are bound to
the Indian Union ave the Instruments of Actession. Now there is a fundamental
-difference between the two links. The standstill ogreements are purely ocon-
tractual. They preserve such agreements as existed between the old Govern-
ment of India and the Indian States under paramountcy before the I5th of
August 1047. As I eaid they are purely contractual. They do not confer any
jurisdiction upon the Government of India to legislate either by way of alteri
those arrangements or making them the foundation of any law which would bind
the Indian States. Therefore. so far as we are concerned, in the matter of
making any law by this legislature which is intended to be applicable to the
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Indian States, it is quite clear to my mind that we cannot take our stand on
the standstill agreement. We must therefore rely upon the Instruments of
Accession which is the only foundation which gives us legal jurisdiction to pass
any law. My submission is this, that if you take the Instruments of Accession,
the Instruments of Accession, as they stand now—and I shall presently explain
to the House why I emphasize ‘as they stand now’,—this House has no jurisdic-
tion. In the first place this legislation relates to entry No. 16 in the Concurrent
field. It does not relate, so far as the matter under legislation is concerned,
to the Federal List or to the Provincial List. It relates only to the Concurrent
List. Now, as everybody is aware, the Instruments of Accession, whatever
power they give to the Central Legislature to legislate, definitely exclude all
items which are included in the Concurrent List. I should bave thought that
by that very proposition, that the Concurrent Lists are not covered by the
Instruments of Accession, the jurisdiction of this House is completely ousted.
The only thing therefore that we have to find out is whether the Instruments
of Accession which have been passed by the different States in favour of the
Union of India cover anything which relates or which is equivalent to entry
No. 18 in the Concurrent List. Now, Sir, these Instruments of Accession were
placed on the Table of the House, and anybody who has had the time to
scrutinize them would have found that the States have acceded only in respect
of three subjects, and none of the subjects can be so interpreted as to include
an item like item No. 16 in the Conocurrent List. Therefore my submission is
this, that even if we were to rely upon the Instruments of Accession, this House
cannot derive any jurisdiction from those Instruments of Aeccession. My
Honcurable friend Mr. Ananthasayanam Ayyangar evidently realised this
difficulty and put forth the proposition which he said was capable of being adopt-
ed by this House in order to extend the legislation to the Indian States. His
proposition was this. There have been many pieces of legislation passed by this
House which were limited in the first instance to. certain areas, such as for
instance a province or a district or anv smaller area, and the Bill included a
clause which enabled the executive, by a notifization, to extend that particular
legislation to other areas not originally included in the Bill. Now that pro-
position, so far as it applies to the provinces of British India, is perfectly sound.
But if it were to be applied to the Indian States, it would be wholly unsound,
and the reason is this. The analogy is absolutely false and not true. Now, Sir,
when we apply the legislation, which is originally in the Bill itself confined to
a particular area, to another area not made subject to that at the time when
the Bill was passed, the position is this, that the area over which the legislation
is subsequently extended to is not subject to the jurisdiction of that legislation.
If the legislature wanted in the very first instance to apply that law to that
area, nothing in the constitution of this Government or in the powers of the
legislature could prevent the legislature from doing so. So far as the States
are concerned, we have jurisdiction over their territory with regard to three
subjects only; we have not got full jurisdiction. We are not limiting our juris-
diction when we are legislating with respect to a State in respect of the three
subjects; we are in fact spending our legislative authority to the fullest extent
that we have. The analogy, therefore, is not a correct analogy. 8o far as the
Provinces are concerned, we have at the moment, when we are enacting the law,
jurisdiction which we could ess®ise if we wanted tc do so. That is not- the
case with regard to the Indian States. True enough, if a supplementary Instru-
ment of Accession was passed we could get the jurisdiction necessary for the
purpose of enacting the law; but what I would like to submit to my friend
Mr. Ananthasayanam Ayyangar is that the law can never be hypothetical and
& law can never be passed in anticipation of some jurisdiction being acquired.
That is ~ontrary to the principle of legislation. Law must be definite, law must
be ahsolutely clear as to what it applies, to what it cannot apply. And therefore
unless and until we have with us a supplementary TInstrument of Accession
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iving the Central Legislature the power to extend this legislation to the States,
fsm sure we oould uot anucipate that there Mmight be an Instrument of
Acocession which the Governor-General might accept und then we might get &
chance to extend this legislation. 1 am sure that is contrary to the principles
of legislation. All that, therefore, we must hope for, for the moment, is to
confine the Bill to the Provin~es of British India, to hope that we will get similar
Instruments of Accession—supplementary ones—from the Indian States, when
we can by law either extend our legislation to the States or the States can
poni passu ulong with this legislation have similar legislation in their own States
and mako the provisions of this law applicable to their territory. Sir, I therefore
think thut this smendment would make the Bill ultra vires and therefore could
not be uccepted.

Mr. Speaker: No argument is necessary over this. After all it is a question
of discussing the legal position. The Honourable the Law Minister has made
the position of the Government clear. I am not sitting here as a court to hear
. legal arguments from both sides.

vhe utmost importance because the same issue is bound to arise with slmost any
Bill thut is coming before the House. I do not agree ini i
correct in his interpretation of law and I suggest that the Government of Indis
should take this question to the Federal Court because I feel there is & funds-
mental distinotion with regard to compulsory and ensbling Bills. If i
mattor of compulsory jurisdiotion, I entirely agree with him that we cannok
extond the jurisdiction beyond the four corners of for
enabling jurisdiction is concerned, I feel we shall be eatirely within our pow
%o ennct Bills which may at some time and some place come into operation.
The whole question is, supposing we extend it, can that extension come inte
operation at some place and at some time? If it can, then it is & right Bill,
if it oannot eatisfy that test, then it is a wrong provision. I do suggest that &
can come into foroe on oertain conditions as described by my friend
Mr. Ayyaugar, on the execution of a supplemental Instrument of Accession;
it can come into force in a partioular State and at a particular time, and
therefore 1 think it is an entirely right position, and 1 suggest to the Govern-
ment of India that they should take proper legal opinion; they may refer this
to the Federnl Court and get its opinion under the Declaration Section.

Shri M. Ananthasayanam Ayyamgar: Sir. T am only ssking one question of
the Honourable the Law Minister. He will see that under Section 5 of the
(overnment of India Aot as adapted. the Dominion of India includes ‘‘any
other areas that may with the consent of the Dominion be included in the
Dominion™. We may assume that ‘‘any other area’’ comes into the Dominion;
shall we once again pass n similur Act applying that to the Dominion? Auto-
matically it becomes part of the Dominion. 1 suggest let us not restriot the
scope to Provinces alone. Say ‘‘India’’. to whomsoever it applies.

. Mr. Speaker: The point has heen cleared. Does the Honourable Member
prest hirn amendment now?

8hri M. Amanthasayanam Ayyangar: 1 dewsot. Sir.

Mr. Speaker: Has the Honourable Member leave of the House to withdraw
his amendment? '

E
3
]
|

The amendment was, by leave of the Assembly, withdrawn.
Mr. Speaker: The question is:

“That clause 8 stani wrt of the Bill™

The motion wae adopted.

Clauge 2 was added to the Bill.
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ghri XK. Santhanam: Sir, I move:

“That in sub clause (1) of clause 3 of the Rill. the following new part (o) be added
at the end, namely : .

‘(o) two members elected by the Central Legislature’.”

In all the bodies which are set up and financed by the Central Government
we have similar representation. We have representation in the Indian Institute
of Science at Bangalore, the Delhi University and in other bodies. It may be
objected that this is a purely technical institution and therefore there may not
be any popular representative; but the people are very mtgrested in this
nursing profession and I think there should be some opportunity for our Lady
Members, doctors and others in this Assembly to keep in touch and know how
this Bill is working so that when there is an amendment of the Bill they may
help us. I hope the amendment will be accepted by the Honourable the
Minister.

Mr. Speaker: Amendment moved:

“That in sub-clause (1) of clause 3 of the Bill, the following new part (o) be added
ot the end, namely :

‘(0) two members elected by the Central Legislature’.”

The Homourable Rajkumari Amrit Kaur: Sir, we had not included any
Members of the Central Legislature simply because this Body was going to
be concerned solely with educational standards, that is, professional standards
of training, and it was to be and will be an expert body. But if the House
wishes to stress this point, and if they are anxious, and also if it means that
they are really going to be interested in the nursing profession and will give
me every support in everything that I want to do for encouraging and raising
the standard of this profession, I will accept the amendment.

Mr. 8peaker: The question is:

“That in sub-clause (1) of clause 3 of the Bill, the following new part (o) be added
at the end, namely :

‘(0) two members elected by the Central Legislatare.”

I'he motion was adopted.

Shri K. Santhanam: Sir, I move:

“That in the Proviso to sub-clause (2) of clause 3 of the Bill, all the words occurring
after the words ‘Central Government' where they occur for the second time be omitted.”

The point is very simple, Sir. Here it is said that the Central Government
nominates certain members and for the first time when it nominates 8
President, it may be a non-member. I do not see any necessity for a non-
member being brought in when the Central Government has power to nominate
members. Therefore I move this amendment.

Mr, Speaker: Amendment moved:

““That in the Proviso tw sub-clause (2) of clause 3 of the Bill, all the words occurring
after the words ‘Central Government’ where they occur for the second time be omitted.”

The Honourable Rajkumari Amrit Kaur: Sir, I accept the amendment.

Mr. Naziruddin Ahmad (West Bengal: Muslim): 8ir, on a point of order,
regarding the words ‘‘accept the amendment”. The effect of that ‘‘acceptance”’
in a public meeting is at once automatically to convert the original Resolution
and the amendment into one complete Resolution. But here in this Assembly
we cannot accept a Resolution in the same sense. What ‘‘acceptance’’ should
mean i the circumstances, should be that the Honourable the Mover of the
Besolutaon or t.l‘xe Motion would be prepared to support the amendment. That
is the constitutional significance of the word ‘‘acceptance’ as it has been used
here. But as it has already acquired s oonstitutionsl significance in regard
to general meetings, I think the word ‘‘scceptance’’ should not be used in a
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| M, Nuzirabdin Ahmad | ‘

iflerent sense herc as far as poesible. In fact, it may have a misle
gillect, nltboughhby your own ruling you have been making it absolutely clear
that it is for the House to ‘‘accept’’ it or not. I submit, therefore, that the
word “accept’’ should not be allowed to be used in the House. To use one
oxpression in different senses, ome in this House and one outeide it, might
lead to confusion and that confusion should not be sllowed to creep in. That
is the humble suggestion which I submit for your consideration.

Mr, Speaker: With due deference to the Honourable Member, 1 do not see
any chances of confusion, because we are governed by our own rules and

lations; we are not governed by the law which govemu:ogubho meetings.
| do not see what other expression than ‘‘acoept’”’ can be . It is compe-
tent for the House to reject the amendment, although she may accept it.

Mr. Nasiruddin Ahmad: 1 was suggesting that the Honourable the proposer
of the original motion or resolution should say, she would be prepared to
“‘support’’ the amendinent. That would be more accurate and remove s legal
complication.

Mr. 8 : I think ‘‘accept’” would be perhaps a more wsuitable term,
becsuse Honoursble Member is in charge of the Bill and it is her choice
whether to accept sny suggestion made or not. I would like to look at it from
that point of view. ilowanr. the matter is not of very great importance.

The question is:

“That in the Proviso to sub-cleuse (2) of clause 3 of the Bill, all the words occurring
after the words 'Central Government’ where they occur for the second time be omitted.™

The motion was adopted.

Bhri M. Ananthassyanam Ayyangar: Bir, before you proceed to clause 8, )
huve got a consequential amendment to make. The proviso to sub-clause (2) of
eluuse 3, as amended by Mr. Santhanam’s smendment reads:

“Provided that for five years from the first constitution of the Council the President
shall be « person nominated by the Central Government. . . . . . "

The intention of Mr. Banthanam's amendment is that Government will no#
have the power to bring in outsiders. The Government have powers to nomi-
nate’ all members of the Counecil. They have also power to nominate the
President. As the clause stands now, they have power to nominate even a
fou-member. Therefore. we should state wherefrom the President shall be
nominated. I suggeat that ‘‘from among the members of the Council” should
be n:ldod immediately after the words ‘‘nominated by the Central Govern-
ment'’.

The Honourable Rajkumari Amrit Kaur: Sir, | have already got a similar
smendment. The Honouruble Member has intervened before I moved it.
I beg to move:

"That in the Proviso to sub-clanse (2) of clsuse 3 of the Bill as amended, after the

:'mt:’l:.u.pomn nominated’, the words ‘from amongst the members of the Council' be in-

IT:. m.u?v The question is:
“That in viso to sub-cl of clause 3 of i amend
mpm noml:::l:io ﬂnmmt:i‘:..'l(rﬂn amongst 2]:. n:h::l" o.f.th- Co.::;u.l.'";: ‘::
The moticn was adopied.
Mr. Speaker: The question is:
“That clanse 3. as amended, stand part of the Bill. "
‘The motion was adopted.
Clause 8, as amended, was added to the Bill.
Olavees 4 to 9 were added %o the Bill
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Shri K. Santhanam: Sir, I do not wish to move amendment No. 7. I move
only No. 8. 1 beg to move: '

““L'hat in part (i) of the second proviso to sub-clause {3) of clause 10 of the Bill, for
the words ‘subject to any earlier termination of the arrangements in 9coordaﬂxce with the
terms thereof’ the words ‘unless the Council decides otherwise’ be substituted.

The proviso reads:

“any reciprocal arrangements subsisting at the date of commencement of the Act between

a Provincial Council and any authority outside India for the recognition of qualifications
........ continue in force." .

The reciprocal arrangements are there, and the terms by which they cani
be terminated are also there. But there should be a provision that the Central
Couacil shall have the authority to direct the Provincial Council fo terminate
them earlier because they may be inconsistent with the whole scheme. It is
this lacuni which my amendment seeks to fill, by saying ' unless the Couneil
decides otherwise’’ instead of saying ‘‘subject to any earlier termination of
the arrangements in accordance with the terms thereof’’.

Mr. Speaker: Amendment moved:
“That in part (i) of the second proviso to sub-clause (3) of clause 10 of the Bill, for

the words ‘subject to any earlier termination of the arrangements in accordance with the
terms thereof’ the words ‘unless the Council decides otherwise’ be substituted.”

The Homourable Rajkumari Amrit Kaur: Sir, I accept the amendment.
Mr, Speaker: The question is:
“That in part (i) of the second proviso to sub clause (3) of clause 10 of the Bill, for

the words ‘subject to any earlier termination of the arrangements in accordance with the
terms thereof' the words ‘unless the Council decides otherwisz' he substituted.’

-

The motion was adopted.

Mr. Speaker: The question is:

“That clause 10, as amended, stand part of the Bill.”

‘Th: motion was adopted. -
Clause 10, as amended, was added to the Bill.

Clauses 11 to 15 were added to the Bill.

Shri M. Ananthasayanam Ayyangar: Sir, I beg to move:

“That in sub-clause (2) nf clause 16 of the Bill, for the words ‘the President may, with
the previous sanction of the Central Government’, the following be substituted, namely :

‘the Central ‘Government may’.”
Sub-clause (2) reads thus: ,

“To enable the Council to be first constituted the President may, with the previous
sanction of the Central Government, make regulations for elections "

Now, if a President may be nominated by the Government who is not &
member of the Council, that is an outsider, then this provision is all right.
But we have provided now that the President shall be a member of the Council
and shall be nominated from among the members of the Council. Thus for
the Council to be first constituted, the President is not there. He has not
come into being. This seems to be a little inverted. I would suggest therefore
that the Central Government may frame rules instead of the President. The
aimple' t-hmg,. the President does not come into being. Wherefrom does he
come into being when the Council itself has not been constituted? You must
first of all bave a Council. We have accepted the principle that Members of
the (}ouncrl have to be appointed and thereafter one of them must be made the
President. T do not see how this clause will apply when the President will only
bc a member of the Council before he is appointed. The Government alone
can frame the rules and regulations under which i



1486 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [8TH DEC. 1947

The Honourable Dr. B. B. Ambedkar: The position is, as I said on the last
occasion, this legislation refers to entry No. 16 in the Concurrent Legislative
List. The executive suthority with regard to the legislation framed under the
Concurrent Legislative List does not vest in the Central Government. Raule-
making has been interpreted to be in exercise of the executive authority and
the Central Government does not poesess thai executive authority and there-
fore, they cannot make the rules. The rules may be made by somebody else.
if my Honourable friend objects to the President making the rule, he may
suggest some other method to making them, though he certainly cannot make
any amendment whereby the respomsibility or the authority for making the
rules shall be vested in the Central Legislature. Bection 8(1) of the Govern-
ment of India Act and section 49 (2) of the Government of India Act of 1089
ure quite clesr on this point,

Shri K. Santhanam: Here again, I find that it is rather a curious law that
bas bean expounded the Central Government cannot make rules. A nominee
of the Central Government can make rules but not the Central Government.
The present proposal is that the President should be nominated by the Central
Giovernment and he may make rules. After all it is s Council of All Indis and
I cannot see any suthority in the Government of Indis to make rules. It is
onlynhrn?mvinddcmmdllmmdthtdirecﬁom oannot be
.issued. 1 therefore think that the law as expounded is altogether wrong. The
Centenl Government should huve the power. | therefore suggest that the

amendment should be accepted.

Shri M. Ananthasayanam Ayyangar: 1 am appealing to my honourable
triend for this reason. Assuming that the Government of India accepts and all
these rules and regulations are incorporated in the Act iteelf what has my friend
to say to that? We are now assuming clauses and brought this Act into
oxistence and instead of giving the rule-making power to somebody, we will
assume we will sit together and adjourn in a week; we incorporate it in this
Act. Would he then say that we had no jurisdiction? Therefore whatever
regulation is made shall have to be part and parcel of the Act itself.

8hri M. 8. Aney (Deccan and Madras States Group): I find some difficulty
in supporting the amendment of my Honourable friend Mr. Ananthasayanam
Ayvangar. It apears to me to be inconsistent with the scheme which the
author of this Bill or the Government who had brought the Bill have in view.
They want to create an autonomous (‘ouncil to do all the work which this Bill
has in view. It is for that purpose that the Central Government is denying
the power of making rules to themselves and not conferring them upon any
other Government. In this case it gives the power to the President of thaf
Council to make those rules in the first place and also gives the power to the
Council to alter them if nedesaary. The Government gives this power to the
nutonomous council which is to be created under that law. I therefore cannot
support the amendment of my Honourable friend, Mr. Ananthasayanam

Ayyangar.

Mr. Speaker: I have not much understood the legal niceties of the thing.
May T point out one thing? The power is given here by clause (2) to make
regulations for the conduct of the elections referred to in_ sub-section (2) of
section 5 and seotion 6 specifically refers to elections under sub-section (1) of
seotion 8 by Provincial Councils shall be conducted in accordance with...ete
son‘rt(;e ru}e-m';km& a8 thf cﬂoonoT:ble the Law Member has pointed out, is

atter for the vincial Counci ernment. Thi
is how his argument -goes. notls and mot for the Central Gov t. This

Shri M. Ananthassyanam * The .
the approval of the Central Gma”. be must remove the words *“with

)
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Mr. Speaker: He need not necessarily remove it. That will be a sort of
check. The initial power will be exercised by the Provincial Government, but
this applies only at the initial stages and not later on.

Shri K. Santhanam: Then the Central Government is the arbitrator—the
final authority.

Mr, Speaker: Whatever it may be, his position seems to- be that, but thab
is a matter of opinion. It may appear to some as valid, but to others it may
not. Does the lHonourable Member press the amendment ?

Shri K. Santhanam: Yes, Sir; otherwise the thing will be inconsistent.

Mr. Naziruddin Ahmad: With regard to the contention that the Central
Government have no jurisdiction to make rules even if this amendment is
carried, I think the contention is not right. The House has jurisdiotion to
legislate over this matter. The Central Government has not power apart from
this amendment, but we are by this amendment going to authorise and empower
the Central Government to make rules. The authorily which was not there
is directly being conferred by this amendment. If this amendment is accepted,
I fail to see why the Central Government will have no jurisdiction. If we have
the power to authorise & subordinate body to make rules, I do not see how we
cannot authorise the Central Government to make the rules. The question
depends on the House having jurisdiction over the subject matter iteelf, and if
we are assured of that, I think there will be no difficulty.

Mr. Speaker: 1 should not be taken to give a very considered opinion over
this; it will require some time. To give power to the Central Government
would perhaps be running counter to section 5 as incorporated. Is the Central
Govercment to arbitrate in the matter, and sub-section (1) of section 5 leaves
the election to the Provincial Councils, then the power should be left as it is.
Otherwise the Central Government will be both a rule-making body and also
an arbitrator. There seems to be some contradiction in the two positions.

Shri K, Santhanam: It is only for the first elections. Afterwards the
Council will make its own rules. .

Mr. Speaker: I do not propose to argue the merits at all. I am merely
pointing out in the interest of better legislation what appears on the face, bu{
it is entirely for the House to accept or reject it. I am putting he amendmen$
to the House then. :

Mr. R. K. Sidhwa: Has the Honourable Minister accepted that.

Mr. Speaker: No. The question is:

“That in sub-clause (2! of clause 16 of the Bill. for the words ‘the President may, with
the previous sanction of the Central Governmment’, the following be sabstituted, namely :

‘the Central Government may’.”
The motion was negatived.
Mr. Speaker: The question is:
““That clause 16 stand part of the Bill.”
‘T'he motion was adopted.

Clause 16 was added to the Bill,

Clause 17 was added to the Bill.

The Schedule was added to the Bill,

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.
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The Homourable Rajkumari Amrit Kaur: Sir, I beg to move:
“That the Bill. as smended, be passed.”’

Mr. Bpeaker: The question is:

*That the Bill, as amended, be passed.’’

he mwtion wus adoptel. *

DELHI PREMISES (REQUISITION AND EVICTION) BILL

The Honourable Shri N. V. Gadgil (Minister for Works, Mines and Power):,
Sir, 1 beg to move:

"That the Hill to confer certain powers in respect of premises in the Province of Delhi,
us reported by the Select (ommiules, be taken into consideration.’

need no. ba repeated. In the Select Committee certain new provisions have
been incorporated and the whole Bill has been arranged in such a manner as
to make it more systeinatic. The main changes made in the Belect Committee
are these; firstly, with regard to the extension of the application of this Bill,
in the originil Bill the whole of the Delhi Provinee was to he the area from tha
baginni:(lg; now it has been accepted that it will extend o the Nosified Area
of the Civil Btation of Delhi, to New Delhi and Karol Bagh areas, but the
Central Government may by notification in the official Gazetie extend this Aok
tosuehothermormintho.fnvvinoe of Delhi as may be specified. The-
second change made in the original Bill is about duration. It shall remain in
force till the 81st December, 1049, but the Central Government may, by noli-
fleation in the official Gazette, extend it for a further period of one year. Then
00 far as the requisition procedure is concerned, it has now been laid
clause 8 that there will be a sort of preliminary notice to the landlord or tenan$
or, possibly where necessary, to both, when an opportunity will be given to
them to ropresent if they have any objections; and after what they have to
say has been taken into consideration, final orders as regards requisition will
be pussed. There has been a further amendment which is in the proviso ¢o
sub-clause (4) of clause 8. That proviso states that where a landlord or tenant
is using any premises for the residence of himself or his family the competens
authority shall as far as possible provide alternative accommodation which in
the opinion of the competent authority is suitable. In the original Bill this
provision was not there, although while speaking on the motion I stated that
ns for as possible efforts were made to accommodate the actual ocoupant,
whether it was the landlord or whether it was the tenant. Now what was being
done actually has been incorporated in the Bill, although the House may find
fro:n the Minute of Dissent of certain members that thev are anxions to delets
this ‘‘as far as possible’’ and to make it a statutory obligation on the requisi-
tioning authority that no house can be requisitioned unless an alternative
accommadation is found out If T were to accept that it would frustrate the
whole object of the Bill and therefore it was not accepted in the Select Com-
mittee, and the majority in the Select Committee was convinced that such
acceptan~e would be tantamount to sabotaging the whole Bill.

Then with respect to the procedure for takin ession a isi-
tion order has been passed certain difficulties hngmp?:en e:x\per1f‘:;:1rtzett]ll.e r;lu:ze
ariginal Rill the provision was that the matter was to be taken up to the civil
court having juriadiction and the order was to be executed as if it was a decree
But all those delays in which lawyers delight were experienced and in view of
wmmmmhmmtmwmm
mwmmmohﬂmquﬁnﬁmm&nsthmdy
ought to be provided. mnhbmpmﬁddlnnlnhm@)d

]
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clause 6 that as soon as an order is made and the person concerned does nol
comply with it the competent suthority may take possession of the premises
requisitioned forthwith. But we have also added a safeguard that as against
this order provision has been made for an appeal.

Another important change that has been made by the Select Committee
is with respect to the definition of ‘compensation’. As a matter of fact many
factors were taken into consideration and the original definition was not suffi-
ciently definite, So it has now been decided that the word ‘compensation’
should consist as detailed in clause 7 and factors such as expenses required
for going out of and coming into the premises may also be taken into
consideration, :

Then in the original Bill the rights and liabilities of the requisitioning
authorities were not defined and matters were left vague. The question thad
was mooted was whether the relationship was one of landlord and tenant ana,
if that is so, whether the general provisions of the Transfer of Property Ao
applied or not. Then it was finally decided that such provisions of the Transfer
of Property Act as were absolutely necessary for properly defining the relation-
ship between the requisitioning authority and the landlord or the tenant, who-
soever might be the ocoupant, should be embodied in this Bill. That has been
done, as you will eee, in clause 8.

Then there is only a small amendment made in the clause that reserves
the power to make rules, and that is with respect to the procedure to be
followed in taking possession of the premises required. And that hes become
necessary beewuse of the faet that now the competent authority ean take
possession forthwith, '

These are the main changes and in view of the great urgency of this Bill
boing enacted I request the House to pass this motion for consideration.
Mr. Speaker: Motion moved: )

“That the Bill to confer certain powers in respect of premises in the Province of i
as reported by the Select Committee, he taken into cons?derstion." co of Delni,

2 ] oyt dhaile (ks Dlapdy angl) gl (s S5 ity
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up U e gt el - 2 L) et g S s 2 U ol o ylan
Ut UP e @S e e <l Bd - 146 e e J2 OTiGiNAL S 1o
oS P e =2 W88 e Ll S Wl b L Mover  fueyl &€ ya8 Uinla
ol uf,_.a:_., o o e unsacisfactory Sy ys urk L'de" ] aayd
o L H o S bale U i yae Sl Juie S amendments
amendment gy Jof Sy yae - o3 WU S Olomol (Ko n oL e ppe
s e S Smove sl ) S ae kGysS S s e ol s
ot b Sl e pie Lule S Land requisition 4 Land acquisition
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200 vt

e No suit or other legal proceedings shsall lie against the Central
Government, for any damage caused or likely to be done in pursuance of this
Act or any order made thereunder.”

AL cap A K 0w gy S (] S mdlyS protection o &
Bl 5 ol B ] A S gouy protection K sae A ped aado of Edaisyd
compensation 4 cddpl o b e - & b i (IF) (1) w88
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[At this stage Mr. Speaker vacated the Chair, which was then occupied by
Mr. llussain Imam (one of the Panel of Chairmen).]

b RS Bl Jlake S Bt ol 3 W e S 2 & g AP g0
ety dayi S Pl e (Flaxe S o 2 ¥ note of dissent
o ool gp baly UJo Ul S gl £ 071 yaad aais & Procedure Code
2 Ko d
‘'Whenever a person is convicted of an offence attended by criminal force or
show or by criminal intimidation, and it appears to the Court that by such
foroe or show of force or oriminal intimidation any person has been dispossessed
of any immovable property, the Court may, if it thinks fit, when convicting

such person or at any time within one month from the date of the conviction.
order the porson disposscssed to be restored to the possession of the same.'’

W5 IR0 ¢ o sl (oS o gt oo 91 8 2 2 0 Sl - By i
o S ] Daly Ule al Jho by g - AU R0 o & Kun g LS
@3 S Jod hlerdl g - AUy iy dlelae 5 A Ule oS ando
Gy - 2kl & adey pae Iy gar par H Jo 5 Estate Officer
e & ) oy -‘ws,wnmmlly,,lamla‘:l—gm

"\Whero any premises requisitioned under this Act are to be releused from
such requisition, the competent authority may, after such inquiry if any as he
may in any case consider it nocessary to make, specify by order in writing the
person to whom poasession of the premises shall be given."

2 3 Kwllal civil and criminal £ jylae oG (la | S Glin
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{The Fngliah translation of the above speech.)

Pandit Thakurdas Bhargava (East Punjab: General): Mr. Chairman,
as otated by tne Honourable the Mover, there is no doubt, that
the forn in which the present Bill has been received from the
Belect Committee, is much better than what it was before. It now
oontaine many more pointe which were not there in the original Bill. I do
not want 0 say acything in this matter now as the Honourable the Mover
bas already dealt with it, but, I shall certainly like to draw your attention to
those points which I consider unsatisfactory. I also do not want to go into
a detailed disoussion of those Amendments which stand in my name or in the
name of other members of this House. I shall speak only on my second
Amendment which I may not be able 40 move later. About Land-Acquisition
and Land-Requisition, the poind, to which I wish %0 draw your atiention, is
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that of ownership. In this connection I have to request the Gpvemment 8
before requisition%g buildings and houses it should, by declaration, make clear
the public purpose, for which a particular house or a bux.ldmg is being requisi-
tioned. 1f the Government is not willing to do so then it has no right either,
to requisition a house. There is no doubt that the requisition or acquisition
of private houses and buildings is made ‘for public purposes, yet before doing

80 it becomes necessary to make a declaration to that effect, in the form of an

order, stating that such and such house or a building is being reqqiqlthHed for
such and such public purpose. If this Bill does not embody a provision to that
effect it should then be included in it, so that at the time of an a.ppea_l no
question would arise, whether the building was requisitioned for any particular

urpose or not. It is provided in Rule 8 (1) that a building, as declared by
govemment, cannot be used for a purpose other than the public purpose, If
a particular public purpose is not declared in the order through which a house
has been requisitioned Rule 8 (1) becomes quite meaningless. This has been
clearly stated under clauses 4 and 5 of the Land Acquisition Act, but there -is
no provision for this in the present Bill. This is also given about making
appeals under Rule 8 (1). But if an appeal is made the question arises whether
the particular purpose for which requisition was made, was declared or not.
Therefore it is very essential to state it very clearly in the order of requisition
that o particular thing is being requisitioned for such an! such purpose. The
second point in this bill which I would like to bring out before the house is
that of giving compensation under clause (4). If we look at it from the point
of view of law, it seems quite incorrect, as the government has the right to
appoint an arbitrator if two parties do not come to & compromise. An arbl«
trator is generally appointed with the approval of both the parties but under
the present clause this right rests with the government alone and not with
those whose houses have been requisitioned. Obviously it makes no difference
if he is called an arbitrator, or an assessor or 8 judge, for every one is at liberty
to call his wife a ‘Begum’. To what has been said in this bill regarding the
aprointment of an arbitrator T have to say that anv practitioner of ten veurs’
standing can become a judge of the High Court. Therefore I would say thab
it does not matter whether the government appoint an officer or any other
person as an arbitrator but they should appoint an imvartial person, so.
that he will decide disputes of compensation quite impartially. He will also
have to bear in mind the basis on which he should base that compensation. If
you will look carefully into the matter you will find that the principles related
to clause (23) of the Land Acquisition Act do not at all apply here.

Regerding compensation I miust say that some nercentace must be fixel.
it may be anything say fifteen per cent. or even five per cent., but it must
be fixed and compensation must be given. Further I beg to say that there is
no mention of the principles of compensation in this Bill. There are no ins-
tructions for the arbitrator in this Bill as to what are the points he should
bear in his mind when determining the question of compensation. Again the
arbitrator has not been told in this Bill, as to what are the points he should
find out first—as for example what was the rent of this house? What was the
rental value of the.house? What is the present rent? He should really fix the’
compensatior bearing these points in his mind. Again this Bill provides for
the Government that they have the option to make whatever use of a house
they like. Further it is not provided in the Bill that a house will be returned
to its owner in the same condition in which it existed at the time of its requisi-
tioning.  On the other hand there is a restriction imposed on the land lord that
he cannot make any alterations or additions in the building since after the
order of requisition has been issued. But it is not mentioned there that- the
house will have to be returned in the same condition in which it was received
at the time of requisition. Therefore T say that the Government should
approach a land-lord in the same manner in which a tenant approaches him,
and it must not try to exercise its very wide powers that it holds. Tf the
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Government is going to exercise these powers it will be & great injustice on
the others. Again pointwhich[hlvomtbeanlbletoiollowmthnBl_ll
has also not been made clear by the Select Committee. Clause 18 (2) of this
Bill reads as follows:—

"No suit or other legal proceedings shall be against the central government for any
damage caused or likely to be done in pursuance of this Act or any order madt there under.

The protection given to the Government here is rather too much.
The protection given under clause (8) is definitely quite enough. Therefore the
portion vis. clause 18 (2) is quite unnecessary in this Bill. Just as the Govern-
ment have agreed to grant compensations they should in the same way instruck
their arbitrators to tuke into consideration the damages caused to the property
and the wrongful uses made of it when fixing compensation for land-lords.
Where a Government requisitioned house is being used by the Government for
the purpose for which it was requisitioned but the landlord is thereby put to
wome loss then the Government should see that this is also provided in the Bill
where the criterion for compensation is laid down, so thap the arbitrator will
#lso keep this point in view.

[At thia stage Mr, Speaker vacated the Chair, which was then occupied by
Mr. Hussain [mam (one of the Panel of Chairmen.)] .

Becondly I wish to draw your attention to Clause No. 522 of the Criminal
Prooedure Code, regurding the basis, on which a note of dissent was placed
before the Select Committee about this Bill. It says:

“Whenever & person is convicted of an offence aitended by criminal force or show of force
or by criminal Intimidation, and it to the court that by such force or show of force or

1al intimidation any person has dispossessed of any immovabls property, the court
may, if it thinks it, when convicting such person or st any time within one mnmfn from the
date of the conviclion, order the person dispossessed to be restored to the possession of the -

samne." . .

8ir, the correotlaw is, that if a person was dispossessed of an immovable
property for which he had the right of possession he should get the possession
of it. Thercfore, if the present clause of the Bill is accepted everything will
become topsyturvy,  Further, the rights prescribed for an Estate Officer under
this Bill are also quite wrong in my opinion. They are wrong lawfully; they
are evun mornlly wrong. Those powers are ax under:

““Where any premises requisitioned under this Act are to be released from sach requisi-
tion, the competent authority may, after such inquiry if any as he may in any case consider
necessary 1‘? l:n‘n‘k.m.’ :‘:c‘i.!y by order im writing the persom (o whom the posseasion of the

remiaca, BNA v
' Sir, as far :13 the civil and criminal rights of the court are concerned ¥

knaw no such Ilnw as embodied under clause (8) of this Bill. Thus to retain
thin clause in the Bill and to give such rights to Estate Officers will adversely
eftoot the righta of the people. This is quite unjustified. Suppose a man
purchases a property for Rs. 50,000. After making the psyment to the seller
A quarrel over the matter arises between them. BSuppose the purchaser has
now obtained possession of the property while the seller is in possession of
the money the registration eannot be completed due to the “quarrel between
them.  Tf during this period the building is requisitioned by the Government
Mho keep its poasession for one vear then on returning the building after tha
period the Government under thiz clause () has the right to restore the build-
ing to its original owner who ia the seller here and not to the purchaser although
the Intter had kept it for 11} vears in his possession. Therefore in such cases
the right of the purchaser ir lost for ever. Tt does not really matter if it was
done honestly by an Estate Officer or through oversight. There is no provision
in thia Bill for the pratection of such richts though it is <n verr important.
The Hanourable Maver has aleo stated in the house today that possession is
nine pointa of law, therefore it is very essential to protect the rights of possee-
tion.  Rut if kn Fstate Officer at the time of return’ne 2 proverte does not mive
mnag-bnofthap rty to ita rightful owner according to the rights prescribed

him then the rightful owner will never be able to obtain of the
property even through the court. This is called *‘Tertiumquid’’. Tf tbe matter
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is taken to the court by the person who has the better right to the property,
then the person who is in possession of the property will be held to continue
to be in possession. Therefore to give such powers to Estate Officers is to
bring a calamity to the people. I hope it is not-desired to make the rights of
the public unsafe by accepting this Bill. Perhaps one may say it does not
mattar if the right of possession is not given to the richtful owner; it mav be:
said that he could get its possession through the court. But, in my opinion,
keeping the above example in view, a provision must be made in this Bill
8o that at the time of returning the property the Government must restore the
possession to the same man from whom the building was requisxtxo_ned. It
will then rest with the Estate Officer to hold an inquiry if he considers fit
But if he considers that an enquiry is not requited then, in some of the cases,.
the property will fall in the hands of those who were not the real owners. If,
therefore. it is desired that they may be robbed oftf their rights, in this manner
then the officers may be given those powers otherwise, it is but obvious that
possession murt be restored to the party holding the possession at the time of
requisition of the building. TIf this is not done I should consider it a great
injustice, und the rights of the people will be ruined. With this obiect in my
- mind T have placed this Amendment, and I shall request the Honourable
Members of the House to kindly accept it.

My next point which I wish to bring to your notice is that under clause (11),
the present Bill is applicable to Government building also. Is the Govern-
ment willing to extern a man from the house in which he has been living for
quite a long time? 1In this connection I would like to draw your attention to
that Bill which was passed by this House about eight months ago. The Bill
wag first sent to the Select Committee from where it was received in the
House and was then passed by the House. It was then decided to recognize
all those instances of subletting that had been previously done, but subletting
was forhidden for the future. This Bill was passed in March-April 1947. and
was known as the Delhi-Ajmer-Merwara Act. But under the meaning of the
' Bill which is before us, these men who got accommodation as subtenants
according to the meaning of the previous Bill, shall have to vacate these houses.
The Government is aware of the fact that a very large number of refugees has
arrived in Delhi and only a very few of them are staying in Government camps.
while quite a majority of them are actually staying with their friends and,
relatives. The previous Bill wag passed by the Government only for the sake
of these refugees as the Government had the intention of providing some
accornmodation for them. People who were living in Government quarters
were not willing to vacate them. The Government knew that they were sub-
letting a portion of their quarters and were charging rents from their sub-
tenants. Though the Government was aware of all these facts, and knowing it
they passed ‘the previous Bill, but T do not understand. where is the neressity
of passing the present Bill? Or, the Bill which has bheen presented now, and
is about the private houses and buildings, should be made applicable to.
Government quarters as well. May I ask ‘“Why have you exempted these
quarters from the operation of this Bill?"”’ Undoubtedly it is upto the Govern-
ment to decide about this matter, and I sincerely wish that the Government
should have the right to decide it. I have full confidence in the Honourable
Minister, who is incharge of this department, but T have to state before him
that by enacting such a Bill he will be throwing those people out in the open
who under the previous Bill. were allowed to sublet. trust the Government
ﬁllnﬁif";;ﬂr; llt: dc(l) so, but if it comes to that, then I'hope the Government

11 not he wed to exercise its authority so long as an alternative arrange-
ment of accommodation has not heen made for these people.

These are some of the shortcomings of this bill—that T have tried to bring
before vou today.
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Kaxi Qi: Karimuddin (C. P. and Berar: Muslim): Sir the Honourable
Mamber . Bhargava has made a very exhaustive speech and I do
not think I should repeat his arguments in opposing some provisions of the Bill.
The definition of ‘gmblic purpose’ is mentioned in clause 2. ‘Public purpose’
means sny purpose which is so declared by rules made under this Act—that is
the definition. Theedefinition has been left to the rules to be made under this
Act. Such a serious and important provision is being made that people will be
ousted from their own houses, yet ‘public purpose’ is not being defined. The
definition of ‘public purpose’ should be a substantive provision of law and it
should not be entrusted to a rule-making body. Houses are to be requisitioned
for public purposes which are not defined. It will be entrusted to the executive
body. T have got s very serious objection and I submit this is against the prin-
ciple of legislation. When a substantive provision of law has been left to the
rule-making body there is no protection to the people whose houses will be
acquired,

In regutd to clause 9 T have got very serious objection. My learned friend
Pandit Thakurdas Bhargava has already said that this is an unprecedented and
arbitrary law in that it docs not lay down that the houses would be handed over
to those persons from whom possession is taken. What does the Government
intend to? The (Government should have made it clear as to why this arbitrary
and unprecedented provision of law has been made. The ordinary rule of law,
as my honourable friend has said. is that house should be restored to the man
from whomn possession is taken. But this is suppressed. Is there anything up
ths sleeves which requires to be suppressed and concealed? TFirst of all they
should have laid down that the house would be restored to possession to s man
who is entitdled to it or who is the owner of it. Secondly possession should be
restored to a man from whom it was taken.

There is one more factor which has not been taken into consideration as
regards this Bill. The question of several houses whose owners have vacated the
houses and run away should be taken into considerstion. Suppose a house
is taken into possession. The man is not traceable for rome time. Without-
defining what ‘public purpose’ is, the arbitrator or the man in charge will assign
shat house to anybody he likes. This will be in contravention of all principles
of jurisprudence. In that case the Government should have taken the respon-
+aibility of taking such a house under the management of Government. When-
ever, within, a certain period, the owner or the man from whom possession
was taken. or his heirs come amnd claim, it should be handed over to them. The
Qovernment makes no provision about it. This is going to be a verv arbitrary
provision of law. There will he thousrands of houses in shis dominion the owners
of which will not be traceable for some time. .Government has not said any-
thing as to why it is not mentioned in clause 9 that the house will be returned
to the owner, or that it will be returned to the man from whom possession is
taken, or if the owner is not traceable for some time that the house will he kept
under the management of Government unless a civil decree is obtained that
another man is legally entitled to it. T am unable to understand why these
matters have not been clarified. As my honourable friend Pandit Bhargava
said, ::‘der clause 8, sub-clause (2):

‘w any ises uisitioned under this Act or i
. whally dmnvﬁp;nmdoa sabatantially and mnn:mn:ly :':;;t ul::ﬂ:):el ::r:o-‘ehef:rofv.vh:;

thoymhtbvmmolﬁn,ulnpdurﬂood.orvw‘molnyn-nyorolsmobot

?:linsr“irnni:hbk force, the requisition shall at the option of the Central Government be

The position is pec{aliar. According to me the rights of th i

have bae)r suspended by this law. The house pr%hpertv for eplm::
of law. is entrusted to the Government. Now. during this entrust.
mend, if a damage is” caused for the reasons mentioned in clause B(2). is the
owner to suffer for that? Fven if it is because of the negligence of the Gov-
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ernmens officers that the house is destroyed—even if it is not properly protected,
Is the owner to suffer? The owner would have taken steps had he been in
possession of the house. My submission is that Government should have made
provision that in such cases insurance of those houses should be tdken by Gov-
ernment. But there is no mention of it here. Government has made a drastic
propoeal that in all these cases Government would not be responsible. My sub-
mission is that Government should take steps to protect and get the house
insured under the contingencies mentioned in sub-clause (2) of clause 8.

Shri M. 8. Aney (Deccan and Madras States Group): See the Proviso to

= sub-clause (2).

Kazi Syed Karimuddin: It says that if the injury is occasioned by the wrong-
ful act or default of the Central Government it shall not be entitled to avail
itself of the benefit of sub-clause (2). Is it not arbitrary? The Govarnment

. officer is to decide whether the damage is caused by the neglect of the officer
or otherwise. Is there any civil remedy provided?

My submission is that some of the provisions of this Act are very arbitrary
and unprecedented. I know the situation is unprecedented. But the Govern-
ment should give due protection to the rights and privileges of those.from whom
possession of the house is taken.

The Honourable Shri N. V., Gadgil: Sir, the arguments that have been ad-
vanced by my Honourable friend Pandit Thakur T"as Bhargava are the same
which he advanced when the Bill was referred to Select Committee. He still
feels that the question of ‘public purpose’ should be a subject matter which
should be gone into by an appellate authority. That is not done even under
the provisions of the Land Acquisition Act. It is a matter for the executive
government to decide what is a ‘public purpose’ and what is not. 'This has
become necessary in view of the acute shortage of accommodation. Probably
the House is aware that at present there are 28,000 officers of the Government
of India who are not accommodated by the Government of India in any of their
buildings. Added to this, we have to provide for nearly 50 Embassies and
their staff. I know that certain refugees have come and have been in occu-
pation of some of the premises probably belonging to them or to their friends.
As T stated, wherever possible it has been the practice with the Ministry lo
accommodate the owner or the tenant, whosoever may be the actual occupant.
But if vou put this as a statutory obligation which the Government must
hononr, then the whole Bill will be completely frustrated and the
object for which the ordinance was issued and the object for which
this Bill is before the House will be completely sabotaged. Two lakhs of people
have come here. It is not necessary for everyone of them to be here. The
simple question before the Government is that thev should either put up their
own officers who are to run the essential services that are going to maintain

 the state, or put up persons who come as refugees in the houses. Any respon-
sible citizen will agree that those who are responsible for running the essential
services 0.1 which the very maintenance of the State depends must be given the
first priority  The good of the state is supreme, it has priority over other things.
There i3 no doubt a sort of arbitrariness but that cannot be avoided. Althoygh
we are not i1 war time, yet we are in a time in which the conditions are still
worse.

Shri M. 8. Aney: Does the Government claim that they have a right to
create evacuees for the right of protecting other evacuees?

The Honourable Shri N. V. Gadgil: That does not follow i

With respect to the provision as regards the actual possef::ig:a v:::a{;el siilfr;
‘undel_' clause 9, some criticism has been offered by two Honourable Mem%er;s
The idea seems to be that the Government should derequisition the premises in
favour of one from whom possession was actually taken. As s matter of fact
8ir, in many cases experience has shown that the tenancy has expired betweer;
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the date of requisition and the date on which the property is sought to be
released. Therefore the Government has proceeded on a very cautious line,
‘that after such enquiry if the .Government finds that the tenancy has termi-
nated and the tenant has no right, then the possession ought to go to the
landlord. Then there is a provisq that the remedy of any party affected by
the order made by the Government is not barred at all. They can go to a2
civil court and get the proper redress. Even as soon as they know that de-
requisitioning is about to come, they can bring an injunction, and they can,
if there has been any judicial decision in betwen the two dates, put that
matter before the dequisitioning authority and that is bound to be taken into
consideration, and is taken into consideration,
There is another point which has been raised about the definition of ‘publie
urpose’, ahd it was suggested that it ought to be defined and not be left to be
defined by the rules. I do concede there is some force in this . In the original
Bill ‘public purpose’ was defined as anything connected with acute shortage of
accommodation. In the Select Committee this was not accepted and you wilk
find, Bir, that no amendment has been even suggested so far as this definition
is concerned by any of the Honourable Members that this definition was not
good, felt whatever the Government thinks to be a public purpose should be
declsred as n public purpose. But I may bring another point to the attention
of Henournble Members, that in the Preamble which is supposed to govern
the general tenor of the sections that follow, it is stated ‘‘whereas by reason
of the shortage of ascommodation'’ the necessity for this Bill has arisen. Tt
would be only logical if T were to say that the rules cannot go beyond the
purposes contemplated in the Preamble to the Act. You may trust the Gov-
ernment to be acting within the frame of the preamble. and not going beyond

that.
Mr. Naziruddin Ahmad (West Bengal: Muslim): The preamble is no oper-
ative part of the Act. The preamble may be considered only when there is
any ambiguity in the provisions, but this only to clear the ambiguity in the

body of the Act but no further,

The ‘Honourable Shri X, V. @Gadgil: That is a thing T have often heard
in the course of arguments in courts, but all the same it is a direction and to
that exten. von will not belittle what has heen said in any preamble. When the
rule-making power is given in anv of the enabling sections, it is obvious that
that power csnnot go beyond what has been contemplated in the preamble

itself.
Honourable Minister

Shri Deshbandbu Gupta (Delhi): When does the
‘envisage the shortage to he got aver? Tt has hecome a permanent thing.

The Honourable 8hri N, V. Gadgil: The shortage of accommodation will go
as roon as accommodation is available. My honourable friend who comes from

Delhi knows very well that all efforts are heing made by all the various bodies
which are expected to do this work. including the Government themselves, Tf
for one reason or another nccommodation iz not easily available, this transitory
period has got tn be provided for. I know that the normal rights of the owner
and the tenant are suspended because of this Act. Nobody is very anxious tn
see that these ordinarv liberties are circumsecribed. But the logic of events
haa left no choice for the Government and that is a fact I know the House will
readily appreciate and T hape it will agree to this measure, and out of deference
to the wishes of the members of the Select Committee. T bhave limited its
-duratti.r:; till the 31at December 1049,

8yed Kanmuddin: May I put one question. Supposing poesessor
from whom nossesaiop is taken or I.Ee ownerqis not found, then wtll::t ha a
1 the house? ' ppen:
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The Homourable Shri N. V. @adgil: Then Government will keep the house
Mr. Chairman: The question is:

“That the Bill to confer certain powers in respect of premises in the Province of Delhi,
as reported by the Sefoct Committee, be tuken into consideration.”

Lhe motion was adopted.

Clause 2 was added to the Bill.

Pandit Thakur Das Bhargava: I beg to move:

“That in sub-clause (3) of cluuse 3 of the Bill, after the words ‘requisition the premises’,
the words ‘for any public purpose’ be inserted.”

1 have to say nothing more than what 1 have already submitted and 1 leave,
it to the House to judge if it is necessary.

The Honourable Shri N. V. Gadgil: Although it is not necessary, to show
that I am extremely reasonable, 1 am going to accept it.

Mr. Chairman: The question is:

“That in sub-clause (3)-of clause 3 of the Bill, after the words ‘requisition the premises’,
the words ‘for any public purpose’ be inserted.”

The motion wus adopte:l.

Pandit Thakur Das Bhargava: I beg to move:

“That in sub-clause {4) of clause 3 of the Bill, after the word ‘pramises’, the words ‘for
any public purpose’ be inserted.” . ®

The Honourable Shri N. V. Gadgil: For the samne reasons | accept it.

Mr. Ohairman: The question is:

“That in sub-clause (4) of clauss 3 of the Bill, after the word ‘premises’, the words ‘ior
any public purpose’ be inserted '

The motion was adopted.
Maharajkumar Balendu Shah (Punjab States Group): 1 beg to move:

*That for the Froviso to sub-clause (4) of ciause 3 of the Bill, the following be substi-
tuted. namel : g
‘Provided that wherc a landlerd or tenant is using any premises for the residence of
bumself or his family the competen. authority shall provide suitable alternative
accommodation '’ .

1 bave very little to say in this connection except what Mr. Aney said. 1s
the Government contemplaving creating further evacuees for accommodation
beyond those who are already in the province of Delhi?  Unless Government
at least satisfy the public demand for further accommodation by further con-
struction, 1 think it is very unjust on the part of the Government to kick out
those people who are already in possession of houses and they are not living
there very comfortably either. That is.all T have to say in connection with
this and I beg that this be taken into consideration.

Mr, Ohairman: Amendment moved:

“That for the Provisv to sub-ciause (4) of clause 3 of the Bill, the following be substi-
tuted, namely :

‘Provided that wher: a landlord or tenant is using any premises for the residence of
himeelf or his family the competent authority shall provide suitable alternative
accommodation”.”’

The Honourable Shri N. V. Gadgil: The point is simply this, that houses are
tot requisitioned for the purpose of accommodating refugees. They are re-
quisitioned for the purpose of accommodating government officers; secondly
Embassies and their staff; and as far as T remember I have requisitioned only
one house and that is for accommodating destitute women from among the
refugees. So it is not the intention to encourage the refugees to come over here
and make refugees of the citizens of Delhi and throw them on the streets; that
i pot the idea. I cannot accept this amendment.
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Mr. Ohairman: The question is:
“That for the Provisc to sub-clanse (4) of clause 3 of the Bill, the followipg be substi-

tuted, oamely :
‘I*'rovided that where o landlord or tenant is using any rumu- for the residence of
himself or his family the competcnt authority shall provide suitable alternative

sccommodation "’

The motion was negatived.

Shri Deshbandhu Gupta: Sir, 1 beg to move:

“That in ths Proviso tu sub-cliuse (4) of clanse 3 of the Bill, the words ‘as far as
powsible’ be omitted.”

In support of this amendment 1 have only to say that the principle which
“the Government had already sccepted while passing the Delhi and Ajmer-
Merwara Hent Control Bill was that it should apply only to vacant premises.
A3 u matter of fact, the Honourable Member knows more than anybody else
that today there is such a big pressure on private houses in Delhi that had never
existed before and it would be a great hardship for the occupants of those houses
to be displaced for reasons of Btate or for any other reason. Therefore, unlesa
Government undertake to gerovide alternative accommodation, I see no reason
why these powers should given to the Government. Therefore, I would
request the Honourable Member to accept this amendment.

Mr. Ohairman: Amendment moved : -

“That in®he Proviso to sub cisuse  (4) of clause 3 of the Bill, the words 'as far as
possible’ bo omitted."’

The Honourable 8Shri N. V. Gadgil: Sir, I cannot accept this amendment for
the reasons [ have already stated. 1f it is accepted the Bill will be reduced to
a cipher.

Shri Deshbandbu Gupta: Sir, 1 beg leave of the House to withdraw my
sinendment,

d Mr. Chairman: Has the Honourable Member leave of the House to with-
raw, *
Th: Amendment was, by leave of the Assembly, withdrawn.

Mr. Ohairman: The question is:

“That clause 3 as amended stand part of the Bill."
The motion was adopted.

Clause ® an amended was added to the Bill,

Shri Deshbandhu Gupta: T beg to move:
*That for clause 4 of the Bill, the following be substituted. namely :
‘4. Baclusion of ceriain premises from reguisitioning—
Nothing in section 3 shall erupower the competent authority to requisition premises,—
{a) ‘i‘:l;;l;l:r e-:o.l::::‘ly wn;:':fn .!su: tol:o hsrpm of religious worship or wlnr.!: are
(b} which are excinsively used for the purpose of carrying on business; angd
{c) whose rental value is less than Rs. 200 p. m'."

8ir. I do not want to take up the time of the House in arguin, i
favour of then_o amendmenta. .{’t the stage when the Bill was mf(frr:dc::ethlz
Select Committee. it had been suggested that the one oonsideration which
weighed with the House in referring this Bill to the Select Committee was that
e opinion of the Advisory Council of Delhi which represents the public opinion
in Delhi should be consulted.  An informal meeting of that body was held and
wm support of this they had submitted their views to the Select Committee. 1
would co